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1859
LOK SABHA

Wednesday., August 12, 1959/Sravana
21, 1881 (Saka)

The Lok Sabha met at Eleven of the
Clock

[Mr. Depury-SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS

Air Accidents
L.

(Shri Bibhuti Mishra:
"\ Shri D. C. Sharma:

Will the Minister of Transport and
Communications be pleased to state:

*334

{a) the detaiis eof air accidents which
nave taken place since 1st May, 1959
in which aircrafts of the Air India
International and the Indian Airlines
Corporation were involved;

(b) the reasons for each accident;
and

(c) the extent of loss sustained in
each accident?

The Deputy Minister of Civil Avia-
tion (Shri Mohiuddin): (a) to (¢). T
iay on the Table of the Sabha a state-
ment giving the requisite information.
See Appendix I, annexure No, 1.1

oy fanfa tew @ w o= oW
@q ¥ a1 7Aar 2 fF vs wEoaq
3848 FY freAr-Fs w2 a7 owEirEE
1 T /T AR o & fF—-—Er oef-
¥ I W27 TAAFANIA | F AT ATZAT
g 5 om wadtEe o wE T o3 o4v
o7 it 7 =Er fd 78 wen
SHFT FAT H170 2 7
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Shei Tangamani: In the secend
accident of 27th May, we find that the
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‘pilot was able to bring that plane safe-
1ly back to the Palam airport. May I
know whether there will be any
recognition to the way the pilot has
avoided anyv accident?

Shri Mohiuddin: I am glad the pilot
had the presence of mind and it is
really creditable that he managed the
plane in spite of the fact that the
window screen was broken and he
himself was injured. He managed it
very efficiently to bring the plane to
the Palam airport more than 150 or
120 miles.

Mr, Depuly-Speaker: Is it intended
to recognise that presence of mind?

Shri Mohiuddin: T have no informa-
tion about that from the Indian Air-
lines Corporation,

Shri T. B, Vittal Rao: With regard
to the enquiry regarding the accident
of the Air India Internationai Plan—
Rani of Agra, may I know whether
the Government would expedite both
the departmental and the other
enquiry in view of the fact that it is
an international service?

Shri Mohinddin: I do not know what
other enquiry the hon. Member refers
to. At present, the enquiry is depart-
mental by the Chief Investigator of
the Civil Aviation Department. I as-
sure the hon. Member that T will ask
them to expedite.

Shri C. R, Patiabhi Raman: How
soon will all our transport be equipped
with radar equipment?

Shri Mohiuddin: Sanction has been
accorded for equipping the Viscounts
with storm warning radar and the
equipment process will begin this
year. But, I cannot say how long
it will take for all the ten to be eqiup-
ped. It may take about two years.

Shri Ram Krishan Gupta: May 1
know whether any compensation has
been paid to the persons injured or
their families?

Shri Mohiuddin: Which accident?

Mr. Deputy-Speaker: Whether any
compensation is proposed to be paid
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to the persons injured or the families
of the dead?

Shri Mohiuddin: In this Viscount
accident, there was injury only to the
pilot and his co-pilot. I am sure they
were looked after very well by the
Airlines Corporation. There were no
injuries in the Super-constellation.

Mr. Deputy-Speaker: Next question,
Shrimati Mafida Ahmed rose.—

Mr. Deputy-Speaker: I am sorry if
I have passed on. I have passed on.
Next question,

Slum Clearance Work in Delhi

#335. Shri Radha Raman: Will the
Minister of Health be pleased to state:

(a) whether the slum clerance work
in Delhi has been transferred to Delhi
Municipal Corporation;

(b) if so, what considerations guided
Government to do so;

(¢) what is the amount which Gov-
ernment had allocated for this work
during the current financial year and
whether that too was passed on to the
Corporation;

(d) whether as a result of this the
Government have thought of either
winding up Delhi Development Autho-
rity or passing this agency as well to
the Delhi Municipal Corporation; and

(e) what arrangements Government
have made for slum clearance work
in New Delhi area after this work is
passed on to the Delhi Municipal Cor-
poration.

The Minister of Health (Shri Kar-
markar): (a) Yes, Sir.

(b) It was considered that the
Municipal Corporation of Delhi, is
more suited to execute slum clearance
schemes than the Delhi Development
Authority.

(¢) A provision of Rs, 147 lakhs as
loan was made for the Delhi Develop-
ment Authority. This amount is pro-
posed to be placed at the disposal of
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the Ministry of Works, Housing and
Supply who will pass it on to the Cor-
poration according to its requirements.

(d) This question is receiving con-
sideration.

(e) Slum Clearance Schemes for
New Delhi Municipal Committee will
also be formulated and executed by
the Municipal Corporation of Delhi.

Shri Radha Raman: May I  know
whether the Government of India
and the Municipal Corporation autho-
rities had any discussion with regard
to future plan of slum clearance work
in Delhi and if so, what decisions they
had taken in order to see that the
previous work was in co-ordination
with the work that was to be done
now?

Shri Karmarkar: Now, the work has
been entrusted to the Corporation. 1
have no doubt that they would try to
do it in co-ordination with the previous
work. The matter of fact was. . . . .
(The hon. Deputy Minister of Agricul-
ture Shri M. V. Krishnappa was also
seen on his legs).

Mr. Deputy-Speaker: Order, order;
two hon. Ministers are standing.

Shri Karmarkar: He is trying to sit
down. The Corporation passed a
resolution that they should be declared
as the competent authority under the
Slum Areas Act. The Government of
India considéred the matter and con-
ceded this request of the Corporation.

Shri Radha Raman: I welcome the
decision of the Government so far as
the passing on of this work is con-
eerned. I was just enquiring whether
after having decided to pass on
this sum of Rs. 1 crore and several
lakhs to the Delhi Corporation, the
Delhi Corporation will have a certain
ebligation towards the Government of
India with regard to the discharge of
this responsibility so far as slum
elearance work is concerned and also
in accordance with the general plan
of slum clearance work in the coun-
ry?
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Shri Karmarkar: As my hon. friend

. knows, the Corporation is an autono-

mous body and in their functions, the
Government will not normally inter-
fere. But, I know that the Corpora-
tion will take into consideration the
previous plans, their own require-
ments and whatever they can learn
from other parts of the eouniry.

Shri Ramanathan Chettiar: Apart
from Delhi, may I know whether there
is any national plan for slum improve-
ment schemes for the entire country
and if so, what is the amount in the
Second Plan?

Shri Karmarkar: There is 2 Plan
and an amount also. But, that ques-
tion may be asked of the hon. Minister
of Works, Housing and Supply who
deals with that. I should Ilike to
answer an earlier question of  Shri
Radha Raman: I should like to add
to what I have said already that in
the Ministry it has been agreed that
the Ministry of Home Affairs will be
the co-ordinating authority in respect
of the master plan and the slum
clearance wcrk of the Delhi Corpora-
tion. That is the position.

st wrm fag wid FAt ;- Fr ofme
gz 999 FT e FO7 fF A1 W
fperade &t @iy = | Jare & 2
IqH 97 AT TAAHe Fe= feaAr
LE

st FLRC FT AT T A GTHE T
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aaifdT § g9 497 | 9% e &
qrEr 97 qHH A ARl WA

sir v fag wid Fat : feaeuae

FRE 9T ©AE !

Ianger wglaw ;. wvEw ar fafaeex
qrEd #1 S AN TET F7 A9 8
afee fafaeesr @m@a #1 w99 smosr
ST FA F7T AT AT E |
Shri Karmarkar: I am sorry: I have

not been able to understand the exact
significance of what he meant by plot
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cost of slum clearance. Because, the
clearance cost will depend on the
nature of the slum and the nature of
the locality. It is bound to be diffe-
rent. If he has any slum in view, I
should like him to table a question
and I shall get the answer,

Shri S, M. Banerjee: At the instance
of the Prime Minister, a committee
was appointed for this purpose, which
submitted its report; and that report
was discussed here also. May I know
whether the recommendations of that
Asoke Sen Committee have since been
accepted by Government, and if so,
when the recommendations contained
in the report are likely to be imple-
mented?

Shri Karmarkar: The Asoke Sen
Committee did submit a report regard-
ing slum clearance problems, especial-
ly, I think, with regard to the city of
Calcutta, and other preoblems also.
That report was considered by Gov-
ernment. So far as the actual work
was concerned, it was felt that the
Works, Housing and Supply Ministry
should be in charge of that work; and
to my knowledge, at that time, the
Asoke Sen Committee’s work came to
an end.

Shri Vajpayee: Who will carry out
the work of slum clearance actually,
whether the corporation or the Minis-
try of Works, Housing and Supply?

Shri Karmarkar: The slum clearance
in the Delhi Union Territory will be
in the charge of the Ministry of
Works, Housing and Supply, and will
be carried out in accordance with the
master plan. The actual execution of
the slum clearance work within the
Delhi Corporation area will be in the
charge of the Delhi Corporation.

Shri Radha Raman: The hon. Minis-
ter has just now stated that in view
of this work having gone to the Delhi
Municipal Corporation, Government
were seriously considering the question
of the winding up of the Delhi Deve-
lopment Authority. Since quite a sub-
stantial amount is being spent, the
Development Authority having nothing
to do, may I know how long it will
take In order to finish off this con-

AOAUlaUhadl 14, LJddo
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sideration so that this amount could
be saved?

Shri Karmarkar:
have notice about that. The Delhi
Development Authority, at the present
moment, will be charged with the duty
of seeing that any slum clearance work
is done in accordance with the interim
general plan and in accordance with
the master plan when it comes into
existence, As I said earlier, the
Works, Housing and Supply Ministry
will be charged with this work; the
actual execution will be done by the
corporation. As to how soon or how
late this amount would be spent, that
is more than I can say. If the hon.
Member tables a separate question, I
shall try to answer it.

Road Bridge on Rupnarain River

=
336 Shri S. C. Samantia:
| Shri Subodh Hansda:

Will the Minister of Transport and
Communications be pleased to refer to
the reply given to Starred Question
No. 53 on the 11th February, 1959 and
state:

{a) whether final coniract for con-
structing a road bridge on the Rup-
narain River (National Highway
No. 6) has since been given;

(b) if so, when the actual work is
to commence;

(c) whether it is a fact that a pas-
senger ferry service as contemplated
is not working; and

(d) if so, what are the reasons there-
for?

The Minister of State in the Ministry
of Transport and Communications
(Shri Raj Bahadur): (a) No. Sir. The
last date for the receipt of fresh ten-
ders is 28th August 1959.

(b) Does not arise.
(c) and (d). A statement is placed
on the Table of the Sabha.
STATEMENT

A passenger ferry service aiready
exists. But it is proposed to convert
it into a power ferry service for carry-

I should like to

o
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ing loaded vehicles besides passengers.
Delay in arranging the power ferry
service has arisen on account of the
following reasons:

(i) The Construction of a jetty
required for the ferry service was
delayed as, during the construc-
tion, a high flood was experienced
which damaged the jetty. Again
the wooden ramps in the appro-
aches to the jetty were washed
away due to a very high tide.

(ii) No suitable contractor came
forward to run the ferry inspite of
several attempts. Arrangements
for changing over the running of
the ferry service from contract
system to departmental system
have taken time.

Shri S. C. Samanta: From the state-
ment, I find that a passenger ferry
service is already there. But is it not
a fact that this place is half a miile
up the river, and if so, may I know
whether this power ferry is contemp-
lated there or at the road site?

Shri Raj Bahadur: A new jetty has
got to be constructed for the power
ferry. 1 am not aware of the exact
point that the hon. Member refers to.
but I think it is in a suitable position
in alignment with the main thorough-
fare.

Shri Subodh Hansda: From the
statement I find that there are two
reasons given there for the delay in
arranging the power ferry service.
One of the reasons is that no suitable
contractor came forward to run the
ferry in spite of several attempts. If
that was a fact, may I know why Gov-
ernment did not come forward to take
up this ferry service departmentally?

Shri Raj Bahadur: To begin  with,
we tried to get private parties to come
into this power ferry service business;
since we were not finding suitable
parties coming forward, we have now
tried to take up the work ourselves
governmentally.

Shri S, C. Samanta: From the state-
ment I find that the jetty required for
the power ferry service was construct-
ed but was damaged by the floods.
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May 1 know why the worlx was not
taken up before the rainy season or
after the rainy season?

Shri Raj Bahadur: It was taken up
in good season. It has been damaged
twice; when it was constructed to
about 25 per cent first, it was washed
away; again, it was taken up and the
jetty was nearing completion, but the
heavy tides came again, and it was
again damaged.

Shri Sadhan Gupta: May I know

‘whether in view of the fact that suit-

able parties are not coming forward
to run the power ferry service, it is
going to be run by Government, and
if so, from what time?

Shri Raj Bahadur: As I said, it has
already been contemplated that the
State Government should run the fer-
ry; as soon as we get the power
boats for that, i.e. suitable powercraft,
we shall try to do so.

Shri Sadhan Gupta: May I know
when the construction of the jetty was
commenced for the first time, and
when it was commenced for the second
time, whether it was before the rainy
season or during the rainy season or
after the rainy season?

Shri Raj Bahadur: The construction
of the jetty was taken up some years
back it was damaged due to the floods
in December, 1956 for the first time; it
was again completed in May, 1958,
but in August, 1958, the wooden dams
and the approaches were washed away
due to very heavy tides. It will be
apparent that the work was taken up
in good dry season and not in the
rainy season.

Bridge over River Torsa on National
Highway No. 31

+
r Shri Barman:

*337. .{ Shri 5. €. Samanta:
|_ Shri Subodh Hansda:

Will the Minister of Transport and
Communications be pleased to state:

(a) the year in which the bridge
over River Torsa on National High-
way No. 31 was washed away by
floods-
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(b) whether it is a fact that dur-
ing rains vehicular ftraffic remains
suspended for more than six months
at this point, because even boats
cannot take the vehicles across; and

(¢) if so, the reasons for not taking
steps to restore the bridge and the
communications?

The Minister of State in the Minis-
try of Transport and Communica-
tions (Shri Raj Bahadur): (a) The
bridges across the Sil Torsa and Char
Torsa were washed away in 1952
and 1954 respectively.

(b) If the flood in the Torsa river
is not too high but the water is deep
enough for a ferry to ply, communi-
cation is maintained during the mon-
soons by ferries at this site; other-
wise an alternative route wvia
Matabhanga is used by road traffic.
This alternative route makes use of
the Railway bridge over the Torsa.
which has been decked for road

traffic.
{¢) The question of constructing
permanent bridges over Sil Torsa

and Char Torsa rivers is under con-
sideration,

Shri Barman: Is it not a fact that
the alternative route which the hon.
Minister has just now mentioned.
that is, via Matabhanga is only a
kutcha road and has as yet not been
metalled? May I know whether the
construction of this bridge over the
Torsa has been entrusted to any ex-
pert body like the River Research
Institute at Poona or any other re-
search station so that the engineers
may find out how this bridge could
be constructed, which we could not do
so so long?

Shri Raj Bahadur: It is frue that
the arrangement via Matabhanga rail-
way bridge is only a make-shift
errangement. That is why we propose
to have a pucca bridge there. The
hon. Member is very well aware that
the changing course of the river has
defied so far the engineering experts.
A site was selected as far back at
1951; designs were completed by about
1953; just when the designs were sanc-

AUGUST 12, 1959

Oral Answers 1870

tioned, a big flood came and the
entire site which was selected was
found to be absolutely unsuitable for
the construction of the bridge. Ever
since then, the engineers are again
trying to fix up a site, and there is
close collaboration in this matter bet.
ween the experts available in the
Central Water and Power Commission
and the State Governments.

Shri S. C. Samanta: May 1 know
whether there is any difference of
opinion amongst the expert engineers,
as a result of which this work is not
being taken up soon?

Shri Raj Bahadur: There may be
difference of opinion, because it is a
difficult engineering problem. But I
cannot say that the work is being
delaved only on account of that.

Shri Barman: May I know why this
task was not entrusted to the River
Research Institute so that they could
find out a solution? That is my defi-
nite question.

Shri Raj Bahadur: We shall bear
that in mind. I think they are algo
in consultation with each other.

Road and Inland Water Transport
Committee

[ Shri Subodh Hansda:
q Shri S. C. Samanta:

Will the Minister of Transport and
Communications be pleased to state:

*238

(a) whether the recommendations
made by the Road and Inland Water
Transport Advisory Committee have
been implemented by Government;
and

(b) if not, the reasons therefor?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) and (b).
The recommendations made by the
Road and Inland Water Transport Ad-
visory Committee mostly concern
State Governments and the question
of their implementation has been
taken up with them. Some of the re-
commendations with which the Cen-

.
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tral Government are concernd have
been implemented and steps are al-
ready being taken to implement tie
remaining recommendations,

Shri Subodh Hansda: May I know
the important recommendations that
concern the Central Government?

Shri Raj Bahadur: I shall lay it on
the Table, because it will be a long
statement. But if so desired....

Mr. Deputy-Speaker: The statement
would be laid on the Table of the
House.

Shri Assar: Has the committee re-
commended the linking up of all the
rivers from north to south in the
country by canals so as fo increase
waterways, and if so, what is the re-
action of Government thereto?

Shri Raj Bahadur: Such recommen-
dations have been received from time
to time, but I do not know whether
this particular committee has made
such a recommendation; I do not think
it has. I think, in the present -cir-
cumstances, particularly in view of
financial difficulties, we shall not be
able to link up the northern rivers
with the southern rivers.

Shri §. C. Samanta: May I know
whether these recommendations were
scrutinised by the Central Govern-
ment, and special references were
made to the State Governments?

Shri Raj Bahadur: Yes, that is a
fact.

Shri Subodh Hansda: The hon.
Minister has stated that some of the
recommendations concern the State
Governments. May I know whether
Government have any information as
t0 whether the States have imple-
mented all the recommendations?

Shri Raj Bahadur: The implementa-
tion of the recommendations has. of
course, been recommended to the
State Governments, and we are try-
ing to follow up these recommenda-
4ions with them.
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Shri Ramanathan Chettiar: Is it a
fact that one of the recommendations
of this Committee is that the Buckin-
gham .Canal should not be improved
and only a test should be conducted?

Shri Raj Bahadur: I think the hon.
Member is confusing this Committee
which is the Road and Inland Water
Transport Advisory Committee with
the Inland Water Transport Com-
mittee.

Replacement of Dakota Aircrafts of
Indian Airlines Corporation

+
 Shri Ajit Singh Sarhadi:
Shrimati Ila Palchoudhuri:
Shri Narayanankutty Menon:
Shri Punnoose:
*'339.{ Shri Sarju Pandey:
Shri Raghunath Singh:
Dr. Ram Subhag Singh:
Shri A. K. Gopalan:
Shri Tangamani:
LShri Dinesh Singh:

Will the Minister of Transport and
Communications be pleased to state:

(a) whether it is a fact that there
is a proposal to replace the Dakota
aircrafts of the Indian Airlines Cor-
poration;

(b) if so, the details of the aircrafts
proposed to be purchased this year;

(¢) whether there would be global
tenders for this purpose;

(d) whether any negotiations have
been conducted with Lockheed Cor-
poration of U.S.A.; and

(e) if so, the result thereof?

The Deputy Minister of Civil Avia-
tion (Shri Mohiuddin): (a) and (b).
No decision has yet been taken re-
garding the type of aircraft to replace
the Indian Airlines Corporation's
Dakotas. The Indian Airlines Cor-
poration have, to meet their interim
requirements, submitted a proposal for
the purchase of five Fokker Friend-
ship aircraft during the Second Plan
period. This proposal is under con=-
sideration.



1873~ Oral Answers

(c) No, Sir. The aircraft selected
will be purchased from the manufac-
turers concerned and the question of
inviting global tenders does not arise.

(d) and (e). The Lokheed Aircraft
Corporation have offered to submit
detailed proposals for a civil aircraft
as a possible Dakota replacement,
which are awaited.

Shri Ajit Singh Sarhadi: What is
the total expenditure that would be
incurred in the replacement under the
scheme contemplated?

Shri Mohiuddin: It is too premature
at this stage to lay down any figures,
because the whole scheme is under
consideration.

Shri T. B. Vittal Rao;: May I know
whether the technical examination of
the proposed purchase of the Fokker
Friendship planes will be done from
all aspects in view of our experience
with the Heron aircraft which we
purchased some years ago?

Shri Mohiuddin: The Technical
Committee have examined the various
airerafts that are available and they
have thoroughly tested the warious
aspects of it and it is found that it is
very satisfactory aeroplane.

Shri Hem Barua: Is it a fact that a
Dutch firm have offered their collabo-
ration for the manufacture of Fokker
Friendship aircraft in India under
licence? If so, what is the reaction of
Government to this proposal so far?

The Minister of Transport and Com-
munications (Shri S, K., Patil): The
Fokker Friendship people have also

~offered their collaboration so far as

manufacture is concerned. But just
now, as regards the five planes, to
which my hon. colleague made a ref-
erence, the question is not one of
manufacture. The question is just to
buy them immediately for some of
our immediate needs in Assam and
other places where the ‘planes are
expected to fly over turbulent ecli-
mate. Therefore, the two questions
are separate.
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Shri Sadhan Gupta: Which are the
ecountries from which enquiries have
been made as to the availability of
suitable aircraft for replacement of
Dakotas? In particular, have en-
quiries been made from the Soviet
Union and other East European coun-
tries to see whether suitable aircraft
could be available at reasonable
prices?

Shri S. K. Patil: Once again, I would
say that the question before us just
now is not relating to the replace-
ment of Dakotas. That js a larger
question, The -planes have to be
manufactured in this country. Here
the question is as to how in the
interim period, to which reference has
been made, a few ’‘planes that we
need immediately could be bought.
Fokker Friendship is the only plane
just now available anywhere, of the
medium size with the speed and other
requirements. Therefore, there is no
comparison. This ‘plane is being used
today by 12 countries within a couple
of years of its manufacture.

Shri Jaipal Singh: Apart from our
interim requirements, may I know
from the hon. Minister whether at any
stage he came across the Lockheed
project? If the answer is in the affir-
mative, is his mind open in contradis-
tinetion to what the hon. Defence
Minister told us only the other day?

Shri S. K. Patil: I do not know what
exactly the Defence Minister said.
Just now the question here is about
civil aviation. But so far as the Lock-
heeds are concerned, we are very
much earnest about it. The Lock-
heeds are preparing a design for us
and if it proves satisfactory in various
respects and so on—it is a matter for
the future—then it will be time for
us to consider whether we should ac-
cept that proposition for manufactur-
ing Lockheeds here.

Shri P, G. Deb: May I know whe-
ther the hon. Minister will hold an
inquiry into various allegations and
rumours to the effect that Rs. 5 lakh
commission has been paid to an
ex-Indian Army officer in this deal?
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Mr. Deputy-Spenker: In replace-
ment of Dakotas?

Shri P. G. Deb: In this transaction.

8hrl 8, K. Patil: I have never heard
of any such thing The transaction
has not even taken place

Shri Mohammed Imam: Those
Dakotas were acquired long ago and
they must have become old enough
Have Government any proposal to re-
place them immediate]ly in the n-
terest of safety” If so, when are they
going to replace them?

Shri 8. K. Patil: They have a long
life,

The House should know  that
there are about 2.000 Dakotas in
service Just now 1n various countries
of the world We have only 58 of
them So their life still remains and
the replacement question will arise as
and when they become obsolete. We
can fly our Dakotas for four o five
yeare mor¢

Sthri Narayanankutty Menon: May |
know whether when the decision to
purchase this type of aircraft in the
mterim period was taken. enquines
were made whether similar types of
aircraft were available for the same
purpose, and if so. the comparative
merits of that aircraft taken into con-
sideration before the decision was
taken to purchase this arcraft”

Shri S K, Patll: So far as the
medium size aircraft—pressurized type
and all that—is concerned. I do not
think there 1s any other available
This 15 the only one and the best one
anybody could buy

Shri Tangamani: The hon, Minister
said in some other connection that this
Dutch Fokker Friendship 'plane was
the younger sister of the Viscount
May I know whether orders have been
placed, and 1if so, when do we expect
these five 'planes to be delivered to
us? *

8hri 8. K. Patil: No, 8irr My hon.
colleague has replied that the guestion
is under consideration. The request
of the Indian Airlines Corporation is
that they should have five aircraft
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Surely we do not know how many
could be delivered and when they
could be delivered. The gquestion is
under consideration

Shri Dinegh Singh: Since the re-
placement of Dsgkotas is important
from the point of view of Defence as
well as that of Civi} Aviation, may [
know whether an expert joint com-
mittee has gone into this question?
If s, will the Mimster kindly place
the report of that joint committee op
the Table of the House?

Shri § K. Patil: I do nol remember
any cxpert Joint committee having
been set up for that But so far as
Defence 1v concerned, Government
have taken a decision that they will
Bo n for the Avro 748 which 1s under
de 1zn and which will be produced
So far as we aie concerned, just now
we arc wailing to see what type of
plane Avro would b¢ and so om
That 1~ a mattet tor the future If it
answers to all our 1equirements, sure-
v we shall consider whether we
~shnuld go in for that

In the meanwhile, Government have
alwy taken a deeision that they wail
approach Fokker Friendship and also
the Lockheed people to put in their
designs etc so that we could consider
all of them together and find out as
to what 1s ultimatelv best for our
passenger needs

Some hon Members rose—

Mr Deputy-Speaker: I should now
pass on to the next question That
1s the only alternative

-

Shri Hem Barua: This 1» a very im-

portant guestion

Mr Deputy-Speaker: Therefore, it
cannot be settled here during Ques-
tion Hour,

Shri P. C. Borooah: This 1s an im-
portant question Some more supple-
mentaries should be allowed.

Mr. Deputy-Speaker: That is why T
have decided that it should be dis-
cussed 1n some other way.
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Hydrogeanited Olls

+
Shri Havish Chanidea
:,M.. Mathur:
| Shri D, C, Sharma:
Will the Minuster of Health be vleas-
wd to state

(a) whether Government have ap-
ipointed or propose 1o appoint any
commatiee to go nto the question of
production of hydrogenated oils ana
their effects on the consume:s;

{b) what 1» the Ilatest scientific
mssessment of the product, and

(¢} whether colourisation scheme 1<
‘bewng pursued?

The Minister of Henlth (Shri
Earmarkar): (a) No Sir

Investigations unde:r the indian
Council of Medical Research to find
out the role of fats and oi1ls {(17clud-
mng hydrogenated oils) in the etiology
of heart disease are, however, in pro-

Eress

{b) Experimenial studies have de-
monstrated that the consumpuon of
fat. poor in polyunsaturated fatty
acids lLke hydrogenated fals and
tbutter tend to increase serum choles-
terol which has been found to be
associated 1n the increased incidence
«of coronary heart disease

{c) Researchey for finding out a
suitable stable colour for colouring
vanaspat: are continuing

Shri Harish Chandra Mathur: Mav
I know what note Government have
taken of this scientific conclusion that
hydrogenated o1l 1s mjurious to the
heart?

Shri Karmarkar: Such as unqualfi-
ed statement would not be correct
This question has been under ow
consideration and the results of the
rescarch of ICMR would be ma'c
known for all after they reach some
conclusions

Shri Harish Chandra Mathur: May
1 know to what extent the production
of hydrogenated oils has 1ncreased
since independence and  whether

¥ Nfer vrw - oy oy W off
¢ fe frdeat & ¢ow maPw §
e ¥ o ok fadtew ax Aokt ¢
fir 3% I g AW X e W gy
gifr qgwelt & 7 afx oy o wft § oY
s 77 ¥ ® grew F war & arer A
g fr fe at & e ww T ¢ W
w7 W ast A e aw g g A
=N AP T ww e e
WA A e &% IHw™
w1 Ay fasr ey ¢

o FCACET © TR wATY WY fpay
e O S

A e rm ® TR
TEAT HAY AT 78 &

IR WU . WA AT
N AAT R X | E AW A O
1 v farar v v qg o spferae
g wifew wfe 30w ¥R &
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a5 Arww e Y TEY /N
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| SATET C IT K A F &N
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¥ oo € g oy dgErc @

Briefly, the evidence pbtained se
far would seem to indicate that the
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cholosterol along with a diet deficient
in Essential Fatly Acids may hasten
the onset of the deficiency symptoms
and also increase the seventy thereof

Trow ag # fe ager Ao o o
AP AT A{TAT JE AT AE AT
wfil 1

I wWitaw - i O

A Miew T : A7 0F FAH
Mo 7 & T o A ar fE IR
wN oM AR,

I WERT W F F A T
w1 quv foar @ sefad 9w owo
wer gy 3R ffed

&5 ntfer o W9 T AW A wr
o1 fir § 2 FATHT $T TT-HAT & |

Jqnaw wAEd W A gy A it
&% a1 f& Y A A A owwe @
TTew ? 3T |

Shri Assar- I. it not a fact that the
poisonous lead oxide used for the
hvdrogenation process

IqTEAN WET W TR RTSH
# =g folt gf af oft arly A
warer o forr wv A g wifed
WA IPI TAOER JAw 2

o} W A Al R age g
Is it not a fact that poisonous lead
oxide s uwed for the hydrogenation
process? If so, why has its use not
been stopped®
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Shri Karmarkar: I should hike 4o
kave notice to answer this scientsfic
question

I wgen 0 fafreer e

F woft I qar o1 WY AT Ty
F A ol 37 ¥ wor fear 3, 3 oW
¥ ETeT £F &Y 9 TN w3 |

w5 Mfey e & 2 IvET WY
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W 2t wf @ oY W Aw wE owy
ater w7 7 q Few W AW aw
wafrar ¥7 ww A€ fear o @ )

It s setiously under the (onsideration
of the Indian Council of Medical Re-
search

Dr. Sushila Nayar: The hon Health
Minister has just read out to us the
substance of medical research on the
subject which amounts to thus that
unsaturated fatly acid are good for
health and saturated fatty acids are
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bad for the heart condition In view
of the fact that hydrogenated ou is
almost purely saturated fatty acid, is
it not enough evidence for Govern-
ment to atop the use of this hydro-
genated o1l?

Shri Earmarkar: Sir, 1 read about
our present researches [ thought my
hon friend at least would have under-
stood 1t because it 18 of a techmcal
nature But the present evidence
showe that taking too much of these
hydrogenated oils or even ghee 12 In-
jurious to health and that the ewvi-
dence 1s that too much of consumption
of hydrogenated vegetable oils 12 as-
sociated with coronary heart discases
That 1< the conclusion armived at and
that 1s a thing which 153 particularly
well known

qfew sate Wo walfae) : &
wpm fe wr oo fadly wnev
o s o wv freea
frde wd AT mar R

Is there anv particular doctor to whom
this work of finding out a <uitable
colour has been entrusted™

:

S

Pandit J. P Jyotisht Who are the
scientists who have been charged with
this duty”

Shri Karmarkar This has been con
sidered by committees of scientists

Shn Harish Chandra Mathar Is
the hon Mimnister aware that before
this scientific conclusion had been
reached hydrogenated oil had been
completelvy banned 1n the Prime¢ Min-
mister’s house” Does he hope to take
a lead from that”

Shri Karmarkar' It may be wise for
the hon Member himself to ban this
in his house and thunk of fresh oil
rather than  hydrogenated oils
Scientific research shows that too much
of saturated fat 1s associated with
heart diveases
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Mr. Deputy-Speaker: Bringing ' too
Tuch of it here would be bad. We
shall go to the next question. There
It asuch =& large number of hon
Members who want to put questions
So that the whole hour would be
fpent on this Would the hon Mem-
bers advise that? A discussion cn
be had on 1t

Shri C. R. Pattabhi Raman: But this
does affect the health of the nation;
they do not have # definite policy
and

Mr Deputy-Speaker: All right But
that can be taken up m a different
Mmanner Some discussion might be
raised and notice might be given We
Can have a discussion for an hour or
twa That 1s powible But If 20
hon Members stand up, 1s 1t possible
tn allow them to put supplementaries?
Then the whole Qpestion Hour would
be spent on  this angle question
Otherwice whay obiection can I have®

Shri Harish Chandra Mathur* When
1t 1= a question m which more hon
Mrmbers are interested a little more
time can be gnien to 1t than 1o anv
Other question

Mr Deputv-Speaker Have I not
Fiven 1 hittle morc time? (Interrupt-
ums )

Shri Nath Pai- Is ghee included m

the present enquiry because of its fat
content”

Mr Deputy-Speaker: That 12  alsa
a8 supplementarv question which 1
have dicallowed

Ganga Bridge in Bihar

4
+g41 J Shri Radha Raman:
\ Shri Shree Narayan Das:

Will the Minister of Rallways be
Pleased to state

(a) whether the accounts of the con-
Struction of the rail-cum-road bridge
on the river Ganga in Bihar have been
finalised,

(b1 if s0, the tota] expenditure in-
currrd m this regard;
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+ {c) whether any part of this ex-
penditure has been borne by the Stats
of Bihar; and

{d) if so, the amount contributed by
that State?

The Deputy Minister of Rallways
(Bhri 8. V. Ramagwamy): (a) Not
yet, Sir; early action is being taken
%o close the sccounts in accordafice
with the rules.

(b) Expenditure to the extent of
Rs. 13-4 crores was booked upto the
end of May, 1959.

(e¢) No, Sir,
(d) Does not arse.

8bri Radbs Baman: May J know
whether the expenditure so far in-
curred is far in excess of the esti-
mated cost of this project and if it is
s0, why this has occurred? Are there
<causes given for this excess”

Shri 8. V. Ramaswamy: The esti~
mate 15 Rs 1581 crores and what we
have spent so far 1s R 13 04 crores

Shri Radha Raman: May I  know
whether the work on this Ganga
bridge was done purely through con-
tractors or was it done by the depart-
ment also*

Shri 8 V Ramaswamy: A major
portion was done departmentally and
the rest by contractors.

ﬂmﬂi:mﬂﬂﬁ‘fﬂﬂ
A 7 I wwar g f§ A w6 ywr w@
T 9 WAYT IFT og¥m & o
o vy ww T 2 T omIEw B owm
wriavé w2

FqTTQA WENRW . WTX AT 3R
I W e wfed

ot fawfa fea - & g7 s T
g fo sy awi wfor @ & sw am
W 9T www ATFA AR ok af ?

Shri §. V. Ramaswamy: No, it was
originally planned for a single line.
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ot fegfer fosr: & wrm qrgn
Efe av ow ow gl §R ) ot
g Rt

Shri §. V, Ramaswamy; The ap-
proach road has got to he constructed
by the P.W.D. of the Bihar Govern-
ment gn behalf of the Ministry of
Tranyport and Communications. There
I8 80ne delay in that construction and
we are not responsible for that

NES, Blocks

*342 Shri Ram Krishan Gupta; Will
the Minister of Community Develop-
ment and Co-operation be pleased to
state:

{8} whethe: Central Government
have given anv directive or advise to
the State Governments regarding
selection of blocks. and

(b} if s0, what 1» the uature of
advice and whether this advice 1s
followed by all States?

The Deputy Minister of Community
Devejopment and Co-operation (Shrt
B. S, Murthy): (a) Yes, Sir.

(b) A statement giving the neces-
sary information 1s la.d on the Table.
Almost all State Governments have
agreed to implement these sugges-

tions  [See Appendix Il annexure
No 2}

Shri Ram Krishan Gupta: May I
know whether 1t 15 a fact 'nat many
of the States never follow {7ese sug-
gestions and if so the natu-. of action
taken against them?®

Shri B § Murthy: M\ ar-wer was
quite categorical, almost all the States
have implemented these suggestions.

Shri Ram Krishan Gupta: May I
know whether there i1s also a condi-
tion that the area for the opening of
NES blocks should be an area where
consohdation of land holdings has
taken place?

Shri B. 5. Murthy. That s also a
cONdition that will be con-idered.

Shri Panigrahi: May 1 know whe-
thetr the Government is aware that the
District Development Committees are



Bis Ovral Answery ADGUST 12, 1008 Oval Aniwery
schemne

not consulted when the blocks are
selected?

Shri B § Murthy: The information
may be passed on to us

Shri Raghublr Sahal: It has been
found that the villages 1n the blocks
have been givuped together without
any regard to their contiguty, divi-
sion of a pargana or tehsil and this
irrational basis causes a number of
mconventences May I know if any
mstructions have been 1ssued by the
Government to form these blocks on a
rational basis and if so, what arc
they*

Shri B 8§ Murthy. The blocks are
formed bv the State Governments and
1 think the hon Member will do
Justice to the State Governments they
will take all things into consideration
and then onlv decide tae formation
of the blocks

Shri Tangamani: May I know whe-
ther the Government will request the
vanou~ State Governments to see
that the new blocks are contiguous to
the blocks which are alreadv in opera-
tion”

Shri B. S. Murthy. That 1> again a
matter that 15 left to the State Gov-
ernment’s d:cision
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Shri B. 8§ Murthy: I request the

hon Membe: to pass on that informa-
tion to us

Training of Sarpanches of Panchayats

f Shn R. C Majh:
| Shri Subodh Hansda:
*343 < Shri Ram Krishan Gupta:
| Shri Bibhuti Mishra:
{ Dr Ram Subhag Singh:
Will the Ministtr of Cemmunity
Development and Co-operation be
pleased to state

a6
(m) whether the for the
treining of the Sarpwnches of Paa
chayats and non-official members

(b) how many Sarpanch and non-
official memberz of the Blocks cmn
be trained at a time?

B S Murthy): (a) and (b) The
scheme for the training of non-official
members of the Block Development
Committees has been finglised and
copies thereof have been sent to the
Department of Parhamentary Affairs
for placing on the Table of the Lok
Sabha The scheme for the traimng
of Sarpanches and Up-sarpanches 1s
under consideration Except 1n
Rajasthan the actual tramning of non-
nfficial member« of Block Develop-
ment Committecs has not yet started
In each camp about 50 members are
pioposed to be tiamed

Shri B. C Majhi. What 11 the mamn
objeet of tramming these Sdaipanches?

Shri B S Murthy They are mem-
bers of a commitieg and therefore are
gt °n trammng mn the rules and 1e-
pulations protedure, ete

Shrn R ¢ Majhsr They had beez
training what dre cualled the wvillage
waders How 15 the traiming for Sax-
panches different {romn the traming
ginen to the wvillage leaders®

The Minister of Community De-
relopment and Co-operation (Bhrl
S K Dey) If ]| mav add by way of
explanation the intention 15 to tramn
the mdcmber< of the block develop-
ment (ommittees to make them fitter
for the implementation of the ec¢om-
munity development programme and
to acquaint them with all the facets
of the development programme and
al«o the procedure

Shri Subodh Hansda. As the Gov-
ernment 1~ going to give tra'ning to
these Sarpanches a> non-offimal mem-
bers of the block development com-
miitees, may I know whethir any
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mmmmt:ymure
officient use of powers ihe
M !mpiomnmionat
the'%rlwsmmuf %, in
Bow many blocks have these experi-

mights Deen carried on and with what
rsults?

Shari 8. K. Pey: The question of ex-
perimentation does not at all arise
because we have said that all Sar-
panches must be members of the block
development committee. These are to
be gradually converted into statutory
institutions for the implementation of
the programme. Since these repre-
sentatives are there, they have to be
trained in the better understanding
of the programme so that they can be
fitter for the implementation of the
tasks given to them.

Bhri Ram Krishun Gupta: May 1
know the number of training centre-
to be opened during this year?

Shri §. K. Dey: Th+ approach to
the training of these non-official mem-
bers 1s quite different. We are trying
to train all these non-officials predo-
minantlv 1 non-offieial  institutions
So. the first task that the Ministry
has undcrtaken is to run some train-
ing camps in different regeons for the
traiming of the trainers The first
training camp for the trammers has
already been conducted in Delhi. The
second tiaining camp 15 intended to
by started very shortly in Hvderabad
There will be a third and the fourth
camps It 15 expected that for the
whole of India, there will be 40 -50
non-official institutions or perhaps
more for the implementation of these
training programmes.
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8kri §. K. Dey: So far. I have talked
only of the developmental responsi-
bility of the Sarpanches If it is =
question of the Nyaya Panchayats,
tha{ programme is aizo intended to
he taken up very shortly, We intend
to have 3-4 davs camps on the lines of
the Gram Sahayak camps for the
tramning of Sarpanches and Up-
Sarpanches n order that they may
discharge all their responsibilities in
the panchayats

Dr. M S8 Ancy: Aie they made
Sarpanches first and then (rained or
are they traincd firsu and made Sar-
panches afterwards*

Shri 8. K. Dey: The answer 15 very
clear. First, they have to be made
Sarpanches before we know who they
are

Shri Sonavane: May I know whe-
ther in the curriculum for this train-
ing the removal of untouchability e
one of the =ubjects as untouchability
1= st1ll prevalent in the villages®

Mr Deputy-Speaker: He haz ex-
piained the tramning given.

Shri B §. Murthy: The hon Mem-
ber knows that the whole nation is
iryving to removye untouchability. net
onlv tne community development pro-
Joets

Mr. Deputy-Speaker: Is this also
one of the subjects in which training
1 given?® That 1s his question

Shri B. S. Murthy: Not direcily, but
indirectly.

Shri Surendranath Dwivedy: May
I know whether this training will be
a continuing process because the Bar-
panches are elected for a period of
time?®
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Shri 8. K. Dey:
petitive process.

It wilbea re

Shri : May I know whe-
ther for this Rajendranagar training
camp which 15 going to be set  up
this month, representatives of the
State Advisory Committee of the
Southern States will be invited?

Shri S K. Dey: Not all the mem-
bers of the State Adwvisory Com-
mittees Naturally, we are training
in this camp only trainers of all the
Southern States Some non-offitial
members of the State Legislature as
well as of Parhament will be request-
ed to participate to the extent they
can m this training process

Dr. Sushila Nayar: The success of
the programme naturally depends
upon men as also women May I
Xnow 1if there 15 any programme fo1
training women leaders in rural areas
for this programme because they atn
mostly not even members of the de-
velopment committees &t preseni”

Shri S. E Dey: W( have bLeen
strugglhing 1o take up the tramnng
programme for women all over the
country The difficultn 15 to find
women tramner~ Il is that which is
just standmg 0 ine way  but the
ascheme 1s there

Bhakra Dam

»344, Shri Ajit Singh Sarhadi: Will
the Minister of Irrigation and Power
be pleased to state

(a) whether there has been a con-
ference of top experts pertamning to
change in the design of Bhakra Dam
recentlv for increased storage of
water; and

(b) the natute of change contem-
plated and the puipose thereof”

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) and (b).
A statement giving the information 1s
Jaid on the Table of the House

AUGUBT 13, 1080
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On the advice of the Bhakra Board
of Consujtants, the Bhakra Controi
Board decided in September, 1958 to
raise the reservoir level of the Bhakra
Dam by 10 #t 'The height of the Dam
will remain unchanged, but the radial
gates controlling the discharge into
the spillway will be suitably enlarg-
ed to cater for the increased pond
level The increase in the reservoir
level will give an additional storage
of 35 lakh acre ft. of water.

Shri Ajit Singh Sarhadl: May I
know what further consideration
necessitated the rasing of the reser-
voir level which was not present at
the time of the original scheme, and
what additional expenditure would be

incurred s a  consequence of this
change?

Shri Hathl* The consideration
which led to this decision was that
there would be an additional storage
of 35 lakh acre ft The additional
expenditure involved would be about
Rs 95 lakhs

Sardar Igbal S8ingh: May I know
whether the Government have also
considered th¢ Beas Link scheme 1

this?
»

Shri Hathi: Not in connection with
the Bhakiu Dam?

Tungabhadra Project

o348 Shri Nagl Reddy:
"\ Shri T B. Vittal Rao:

Wil the Minuster of Irrigation and
Power be pleased to refer the reply
given to Starred Question No 116 on
the 1lth February, 1839 and state-

(n) whether information has since
been collected regarding Gadwal
North and South canals which have
not yet been constructed under
Tungabhadra Project,

(b) whethey those canals formed
part of canal system (yet to be exe-
cuted) prior to the States reorgani-
«ation, and
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) it 20, the ressoms for the faflure
[ the plan?

The Deputy Minigter of Irrigation
aad Power (Shri Bathd): (a) Yes, Sir,

(b) and (¢) A working estimate
‘was tachnically sanctioned by the for
mer Hyderabad Government for the
first stage of the Tungabhadra Left
Bank Canal comprising 127 miles long
and 14 miles of the South Gadwal
Branch, which 15 now under execu-
tion. There 1s, however, a difference
of opinfon between the Governments
of Andhra Pradesh and Mysore about
the actual ecope of the Left Bank
Canal Scheme as originally envisag-
ed by the Hyderabad Government
Thod gowsaon 13 10 be dvomed oet-
ween the two State Governments at
an Inter-State Conference proposed to
be held in November, 1959

Bhri Nagi Reddy: May 1 know whe-
ther this plan was included in the
original plan when the canal system
was finalised and  accepted, if so,
where 18 the present necessity for
discussion over again to settle this
question?

Shri Hathi: That 1s, Sir, actually
the point of difference. As the House
knows, this project was started before
the First Faive Year Plan It had
not been technically scrutimsed by
the Centrali Water and Power Com-
miussion It was gomng on, 1 was a
continuing scheme Now, a portion
haz been transferred to Karnatak.
‘The Mysore Government maintain
that the original plan was only to
irmigate the Raichur District and noth-
ing further The Andhra Govern-
ment maintein that, well, 1t was con-
templated that there should also be
the two other districts of Andhra
Pradesh which should receive the
benefit of irrigation The old records
are now with the Mysore Govern-
ment. The matter was discussed by
the Chief Ministers and 1t was deecid-
ed that they will trace out the old
Tecords, find out the original contem-
plation, whatever it is, because that
is not in the plan itself as to what
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was conismpisted, and they will dis-
cuss thé matter in November. That
is the position now.

Mr. Depurty-Speaker: I the hon.
Members are to be precise and short,
we have to ask the Ministers also to
be precise and shott

Shri Nagi Reddy: May I know whe-
tiver the records of the
Prolect are not available with the
Céntral Water and Power Commission
and, if they are available, whéther
they are not able to locate where this
particular canal system has been with-
n the programme of the
Tungabhadra Project?

Shri Hathi: i 15, unfortunately, net
wwlabie 12wy whethen defnitaly i,

15 there or not

Bhri T. B. Vittal Rao: May I know
if any reference was made to the
Madras State for a copy of these re-
cords because they were the actual
parties with the Hyderabad Govern-
ment for the construction of this Dam?

Shri Hathi: The whole record has
been transferred to the Mysore Gov-
ermment.

Mr Depuly-Speaker: He wants to
know whether any reference has been
made to the Madras Government.

Shri Hathi: | am not aware of that.

Shri Nagi Reddy: May 1 know
whether the Central Government is
aware of the fact that till the plan of
tbe States Reorganisation Commission
was implemented and the States have
beéen reorganised this plan of the
Gadwal South and North canals hax
been always within the knowledge of
bPth the Mysore and the Hyderabad
Governments and the present trouble
has arisen simply because the records
have been transferred to the Mynsore
Government and they are not being
provided to the Andhra Government?

Shri Hathi: Let us await the meet-
ing of the two States’ Chief Ministers
i November

Shri T. B. Vittal Ras rose—

Mr. Deputy-Speaker: Let us awaijt
that meeting
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Shri T. B. Vitial Ras: No, Bir; they
have already discussed and they
could not come to any decision.

Shri Nagl Beddy: This is a very
serious thing.

Mr. Deputy-Speaker: Every matter
that comes subsequently is more seri-
ous than the one that precedes.

Shri T. B. Vittal Rao: May 1 know
whether the Government are aware
of the fact that the State Ministers
including the Chief Ministers of My-
sore and Andhra met several times
and they could not come to an agree-
ment and, m view of that, whether
Government propose to take up the
matter for arbitration without any
further delay?””

8Shri Hathi: It they cannot come to a
decision, the Government of India
will use their good offices in this
behalf.

Shri Mobhammed Imam: Is it not a
fact that there was a definite agree-
ment between the then Governments
of Hyderabad, Madras and Mysore
and in that agreement certain areas
have been specified—those aress are
not mcluded now—and the traming
of the water has been definitely laid
down?

Mr. Deputy-Speaker: Order, order
Those States have been represented
now.

North Trunk Road

*341. Shrimatl Mafidas Ahmed: Will
the Minister of Transport and Com-
munications be pleased to state:

(a) whether there is a proposal to
declare the north trunk road as a
National Highway; and

(b) if 80, when the decision 1s likely
to be taken?

The Minister of State In the Minis-
iry of Transport and Communications
{8hri Raj Babadur): (a) and (b). Yes,
between North Salmara and Amin.
Baon, As a sequence of the construc-
tiop of a rail-cum-road bridge across
the Brahmaputra at Pandu, it is neces-

Shrl Hem Barua: The hon. Minis-
'€ Just now said that this has beem
"Ade a National Highway up to
Ahingaon. In view of the fact that
this North Trunk Road beyond Amin-
€%n is the only means of transport
Peyause there are no rail routes in
that part of the country and it gets
dijpeated systematically every year
duping the monsoons, may ! know
Whether Government are aware of the
S drantnpes sudarsd by he poopie
in that locality and whether Govern-
MEnt propose to make the entire
Noith Trunk Road, including beyond
AMingaon, a National Highway*

malui Raj Babadur: We are keeping
need of that particular ares very
Well in mind. We know that from
S2pur to North Lakhimpur the means
of communication are scarre That
2 why we have already sanctioned
fouy or five projects, three river pro-
JeCls and some road section projects
©0sling about Rs 1.43 crores mn all

‘8hrlP. C. Borooah: There are two
urly lent nivers on the North Trunk

‘d—J:abharali and Dikrong May
I Know what steps have been taken
10r bridging these rivers®

Shri Raj Bahadur: We have sanc.
U0Neq a project costing Rs, 77:88
18kbs 11 respect of Jiabharal:, So far
8 bikrong 1s concerned, this bridge
has already been completed.
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Food Production
+

{Shri 8. M. Banerjee:

Shri Ehushwaqt Rai:

Shri Sadhan Gupta:

- Shri Harish Chandra Mathur:

Shr: nawn Fac
Shrimati Ila Palchondhurl:
Seth Achal Singh:
Shri 8, C. Godsora:

Wil the Minister of Food and Agri-
cultare be pleased to state:

(a) whether there has been an
increase in production of foodgrains
during 1858-59;

th) if so, {o what extent,

{c) whether increased food produc-
tion has resulted in reduction in
focdgr.in prices, and

1d) 1f so to what extent?

The Minister of Food and Agricul-
ture (Shrl A. P Jain): (a) and (b).
There has been an increase of about
11 million tons or 17:6 per cent during
1958-59 over the production in 1957-
58

tc) and (d) Yes. The All-India
Index Number of Wholesale Prices of
cereals declined from the peak figure
of 115 1n 1858 to 99 in April, 1959.
In July 1859, the Index rose to 107
but i1t was lower than in July 1958
when 1t was 110. There has been a
simalar fall in the prices of pulses

Shri § M. Banerjee: May I know
whether our countrv s supposed to
rrach a <tage of self-sufficiency in the
matter of food during the third Five
Year Plan®

Shri A. P. Jain: Every effort will
be made to make the country self-
sufficient during the third Five Year
Plan.
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Br. Deputy-Speakes: The Question
Hour is over.

8hri 8. M. Banerjoe: Kindly allow
one qhiestion.

Some Hon. Members rose—

Mr. Deputy-Speaker: When the
Question Hour is over, I have to close

There are 60 minutes for it. Yes:
Shn S. M Bangrjee. ! i

Sl 8. ML Batitriee: The hon. Minis-
ter said that there has been an
increase in the food production. May
I know whether rice production has
also increased and, if so, may I know
the reason why in all the States the
Price of rice has gone up®

Bhri A P Jain: Yes, Sy The
production of rice has also increased
by about 4:8 mullion tons It ig not a
fact that prices are high in all parts
o(.the country Ags compared to the
prices 1n 1958, they are higher in some
parts of the country: in other parts of
the country they are lower than the
prices obtaining in 1958

Shri 8. M. Banerjee: It 1s & mus-
statement

Several Hon Members rose— N

Mr. Deputy-Speaker: That has to
be discussed separately That would
be discussed

SmorT NoTick QuesTion

Wild Cattle in Delhi
+

1 J Sbhri Radha Raman:
* 3 Shri Shree Narayan Das:

Will the Minister of Food and Agri-
cultare be pleased to state:

(a) whether 1t 13 a fact that a squad
of cattle catchers of the Ministry of
Food and Agnculture, which went to
a village some 20 miles outside Dell
to catch wild cows there, had been
chased out from that village without
allowing them to perform the job;

(b) whether 1t is a fact that some
of the villagers attacked the party
with lathas,

(c) 1f so, the circumstances in which
thus took place, ang

KUGUOSY 11, 'V
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(d) the stops tahen s0 Wt wuch
incldente do not eemir in fulsre.

The Minivier of Fooll and Agrviens-
ture (Shri A. P. Jaln): (2) FNo. The
cattle ecatching operations in  {he
village of Sanoth, 22 miles from Delhi,
have been suspended o8 some non-
cultivators objected to their bejmg
carried on and assured that they
would themselves have the cattle

caught within a fortnight.

(b) and (¢) No Hot words were
exchanged between non-cultivators,
who wanted the discontinuance of the
operations and the farmers who insist-
ed on their being carried on

(d) The incident was the fipai of its
kind Suitable steps will be taken fo
control the obscurantist elements bant

on impeding the operations.

shri Radha Raman: What was the
information that was received by the
Government on the basis of which
this squad went to that village, and
whether the hon. Deputy Minister who
had accompanied this squad went
there purposely for this cattle catch-
ing or it was only on a casual visit
that he was there?

Shri A P Jain: The villagers made
a request to the Ministry of Food and
Agriculture that these wild cattle may
be caught, and the Deputy Minister
together with some Members of Parlis-
ment had gone to see how the oper-
ation proceeded

Shri RBadha Raman: May I know
whether the Government have made
any assessment with regard to tke
number of these wild cattle and cows
living in and around Delhi and whe-
ther any assessment is also mede with
regard to the loss that they cause
to the village crops near about Delhi*

Shri A. P. Jain: No census or 1e-
gular assessment of the losses has
been made. However, the number of
such wild cattle appears to be quite
large

Shri Surendranath Dwivedy: I want
to know whether they were wild
cows or stray cattle,
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Shrt 4. P Jaln: Stray catile, when
they are let loose for a long time, de-
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Shri Sabblah Ambalam: May [
know the number of cattle that was
caught 1n the wild chase and what
15 being done wath that cattle®

Mr. Deputy-Speaker. Was the chase
wild or were the cattle wild?

Shri A P Jain. [ think some s1x or
pseven heads of cattle have been
caught

Shn Tyagi
later”

Were they released

Shri A P Jan: They were forcibly
relciui by tee shop-keepers But
these cattle are generally sent either
{0 the gosalas or to other parts of the
country for rearing purposes where
they are greatly mn demand
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Bhri Tyagi: Thus a matter on winch
a clarification of policy of the Cov-
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ernmant 1n this regard must be made
in the House The hon ,Mimster has
just now said that wild cows were
caught

Mr Depuiy-Speaker: If it 15 a
clanfication of policy, then we should
find some other occasion

Shri Tyagi- Cattle were caught and
they were forcibly released Do Gov-
ernment agree to such types of re-
leases to become the fashion of the
day—for the cattle to get forcibly re-
leased from the hands of Government

servants when stray cattle are caught
anywhere in the country?

Shei A P Jain Surely i1t was a
1eprehensible action on the part of
those who cut out the ropes and let
the cattle go away But we did not
want to create any very awkward
situation or a situation which might
have created a law and order problem

WRITTEN ANSWERS TO
QUESTIONS

Plantation of Timber alongside
Rallway Track

*348 Shri Goray Will the Mimster
of Railways be pleased to state

(a) whether the Railway Board
have w1ssued a circular directing that
on both mdes of the Railway track,
wherever space permuts, plantation of
suitable timber should be undertaken,
and

{b) what concrete steps have been
taken to implement this directive®

The Depuly Minister of Rallways
(Shri S V. Ramaswamy) (a2) In-
structions have been i1ssued to Raulway
Administrations. for plantng trees
alongside the railway track

(b) The Ralway Adminstrations on
their part, have 1ssued necessary
mnstructions to therr subordinate
offices to undertake 1mmediately
planting of trees along the rallway
line For this purpose, the Raitways
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are also raising their own nurseries
at suitable phaces. In the meantime,
arrangements are being made by
them {o obtain necessary seeds and
seedlings from local nurseries as well
ms forest officials. Apart from plant-
ing of trees by the Railways them.
selves, forest departments of the
State Governments have also been or
aré being addressed to take over
spare railway land for purposes of
afforestation.

Selzure of Rice in Manipur

*348 Shri L. Achaw Singh: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether it is a fact that the
dealers in rice and paddy in Manipur
have not been registered with the
Deputy Commissioner and the Mani-
pur Administration has issued a
notice for general seizure of stock of
paddy and rice lying with them in
view of their failure to comply with
the Government order;

(b) if so, whether such seizure has
orted: arg

it smount of stock seized and
the number of godowns sealed by the
enforcement section?

The Minister of Food and Agricul-
ture (Shri A. P. Jain): (a) A large
number of dealers, particularly in the
moftusil areas of Manipur, had not
obtained licences from the licensing
authority, and the Manipur Adminis-
tration, thercfore. issued a warning
through its notification dated the 25th
April, 1959, calling upon such dealers
to obtain licences within seven days
of the issue of the notification failing
which legal action would be taken
against the defaulters which might
include seizure of their stocks and
their disposal at rates fixed by the
Administration.

{b) and (c¢). The Manipur Adminis-
tration intimated in its letter of 10th
July, 1959 that no seizures of stocks
of foodgrains had taken place.
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Water-Legging in Delhi

*350. Shri Keshava: Will the Minig-
tt:";:b:n'lnﬂu and Power be pleased

(l.) how many villages in Delhi
territory have suffered on account of
water-logging of their cultivable land
during the latter half of 1958;

(b) whether such sufferers have
been given any relief; and

(.C) if so, the amount given as
relief till December 31st, 19587

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) The
Delhi Administration has reported
that 169 villages were affected.

(b) Yes, Sir.

(¢) A statement showing the details
of relief measures undertuken by the
Delhi Administration is placed on the
Table of the House. [See Appendix
1I. annexure No. 3].

Perumbai Bridge on Bombay-
Kanyakamari Road

og52 J Shri Tangumani:
\ Shri A, K, Gopalan:

Will the Minister of Transpori and
Communications be pleased to stuic:

(a) whether 1t is a fact ihar the
Perumbai bridee on Bombay-K:unvu-
kumari National Highway even after
completion is not fit for use;

(b) if so, what are the defects; and

(c) whether & new contract  has
been given?

The Minister of Stale in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) and (b).
" ‘bridge with its approaches is not

- vompleted, for although the bridge
proper has been completed, the land
spun on the Payyoenur approach is not
vet constructed.

The defects which appeared on the
completion of the bridge proper were
the subsidence of the Payyanur
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approach and the tilting of the abut-
ment on that side. A land span is
being added as a remedial measure

(c) No Sir, but tenders are being
invited by the State Public Works
Department for the construction of
the land span
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¥xport of Rice and Paddy from
Orissa

e35¢ ) Shri B. C Mallick,
\ Shri Panigrahi:
Will the Minister of Food and
Agriculture be pleased to state
(a) whether it 1s a fact that Orissa
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Government have exported about 2
lakh tons of rice and paddy to the
Centre,

(b) whether more quantity will be
taken by the Centre,

(e¢) which are the other Ststes
which have exported paddy and rice
to the Centre, and

(d) the State-wise quantuty of rica
and paddy exported so far to the
Centre?

The Minister of Food and Agricul-
ture (Shri A. P, Jain): (a) Up to July
31, 1858 about 1,11,000 tons of rice and
57,000 tons of paddy were purchayed
this year by the Orssa Government
on behalf of the Centre

(b)Y Yes, Sir

(c) Rice 1s being purchased also
by or on behalf of the Centre in the
States of Madhya Pradesh Punjab
and Andhra Pradesh

(d) The quantities of riee and paddy
purchased, Btate-wise, by or on be-
half of the Centre up to 31-7-1959 are
as follows —

State Rice Paddy
(tons® {tons)
Orissa 111,026 <6,844
Madhia Pradesh 3,83,744 .
Puniab 84,7144
Ardt Prat h 95,886
argdfze dfee
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*256. smrnvmm
Shri Vajpayee:

Will the Minister of Rallways be
pleased to refer to the reply given to
Starred Question No. 2181 on the ist
May, 1959 and state:

(a) whether the examination of the
report submitted by the ‘Ad-hoc’
Tribunal which went into the griev-
ances of Railwaymen has since been
concluded;

(b) if so, the nature of decision
arrived at; and

{c) when the same will be given
effect to?

The Deputy Minister of Railways
(Bhri Shahnawas Khan): (a) to (c)
The Press Communique issued 1n this
connection is laid on the Table of the
House. [See Appendix II, annexure
No. 4].

Air Mall Service

*357 Shri Rami Reddy: Will the
Minister of Transport and Communi-
cations be pleased to state:

(a) whether Government have laid
down any policy for carrying air mail
to the District Headquarters where
there are aerodromes;

(b) whether there is any proposal
to carry mail by air to Krishnapuram
after the completion of the aerodrome
there; and

(c) if so, the details of the proposal?

AUGUST 11, 1080

mails, if it is found to be advantage-
ous,

(c) Does not arise for the present.
Death of Fish at Okhla

*3%8. Shri Muhammed Ellas: Will
the Minister of Health be pleased to
state:

(a) whether it is a fact that thou-
sands of fish are dying in the Yamuna
at Okhla of suffocation from sewage
flowing into the river from the
Nizamuddin drain;

(b) whether it is a fact that the
worst victims are some species for
whom this is the egg-laying season;
and

(c) if so, the steps taken to prevent
this?

The Minister of Health (Shri
Earmarkar): (a) About 16 maunds
of fish died in Yamuna at Okhla due
to pollution of water caused by the
sewage discharge into the river from
Nizamuddin Nallah on the 20th May,
1859.

{b) Yes, Sir. There are some
species of fish namely, Mystus,
Seenghala and Eutroplichthya wacha
and Chillas which have suffered most
from the of the Nallah.
These species breed at the advent of
monsoon.

(¢) (i) Water was got flushed from
Okhla reservoir and this averted
further mortality.

(ii) Necessary works to prevend
overflow of sewage into the river are
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exectuted by the Delhi Munuci-
pel tion and are expected to
be completed within one year,
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Raliway Line from Rourkels te
Barsua

*380. Shri Supakar: Will the Minis-
ter of Railways be pleased to refer to
the reply given to Starred Question
No 1042 on the 9th March, 1959 and
state-

(a) the progress since made in the
construction of the raillway Lne from
Rourkela to Barsua iron mines, and

(b) when the line 15 expected to be
completed?

The Deoputy Ministor of Rallways
(Bhri 8§ V. Rammswamy): (a) An

SRAVANA 21, 1881 (SAKA)
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overall progress of 80 per cent has
been made to the ena of July, 1859,

(b) By the end of December thus
Year

Underground Coaxial Cable Scheme

*381. Shri N. R. Muniswamy: Will
the Minster of Transport and Com-
manications be pleased to state:

(a) whether 1t 15 a fact that a
scheme to link the cities of East and
West Coasts of India by an under-
ground coaxial cable hag been held up
owing to the shortage of foreign ex-
change,

(b) how far the scheme has been
implemented, and

tc) whether Bombay and Delhi hink
will be completed before 1981+

The Minister of Transport and Com-
munications (Shri 8. K. Patil): ()
No, the scheme 1s 1n progress

(b) So far Deli and Agra have
been connecteq and work in the
section Agra-Kanpur-Lucknow 1s in
progress

ic) No

Bridge over River Krishna near
Rangapur

*362 Shri T. B Vittal Rao: Wil the
Minister of Transport and Communi-
cations be pleased to refer tpo the
1eply given to Starred Question
No 586 on the 4th December, 1958 and
state

{a) at what stage 1s the construction
work of the bridge across the River
Krnshna near Rangapur; and

{b) whether any steps are beng
taken to accelerate the pace of work®

The Minister of State in the Minis-
try of Transport ang Communications
{Shri Raj Babadur): (a) The work of
excavation of foundations has been
started on € Plers out of a total of
52 Piers

(b) The progresg 1s satisfactory and

the bridge will be completed im
scheduled time.
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Master Plan fer Flood Ceantrel in
Eashmir

*363 Shri Mohan Swarmwp. Will the
Minister of Errigation and Power be
Pleased to refer to the reply gmiven to
Unstarred Question No 1610 on the Bth
March, 1959 and state

(a) whether the Central Water and
Power Commission has mince examuned
the Master Plan for Flood Control
in Kashmir, and

(b) if so, the decisions taken there-
on?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) The pre-
liminary examination has been com-
pleted

(b} In general, the proposals in the
Master Plan are considered to be
satisfactory  Cetrain  modifications
have, howcver, been suggested to the
State Engineers

Inferior Grade of Coal

r Shri P C. Borooah
" 4.4 Shri P, G Deb.
Shrimat: Parvathi Krishnan-

Wil the Minister of Rallways he
pleased to state

(a) whether 1t 1s a fact that the
Railway Board has made a protest to
the Coal Controller and the National
Coal Development Corporation against
the inferior grade of coal supphed to
Railway< and

(b) if <0 the losses caused on this
account®

The Deputy Mimster of Raliways
Shri (Shabnawas Khan): (a) and
(b) Attention of the Coal Controller
and National Coa] Development Cor-
poration has been drawn towards cer-
tain instances of the supply of inferior
grade of coal to Railways which
affects the performances of engines Tt
18 very difficult to have any precise
assessment of the loss on this account,

AUGUST 12, 1058
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Najafgark Drainage, Delhi

Shri Ram Krishan Gupta:

Shri D O. Sharma:
*385.( Shri Keshava.

Pandit Munishwar Datt

Upadhyay:

Shri M., L. Dwivedi:

Will the Minister of Irrigation aad
Power be pleased to refer to the
reply given to Starred Question No
1021 on the 9th March, 1859 and state:

(a) whether the surveys and pro-
1ect reports regarding Najafgarh drayp
in Delhi have since been completed;
and

(b) 1if so, the action proposed to be
taken in the matter®?

The Depuly Minister of Irrigatiom
and Power (Shri Hathf): {(a) and
(b)Y A statement containing the re-
guisite information 1s laid on the Table
of the House [See Appendix II, an-
nexure No 5]

Dam on River Beas

Shri D. C. Sharma
Shri Ram Krishan Gupta“
| Shrl Raghunath Singh:
*366 . Shri Nardeo Snatak-
Shri Hem Raj:
j Dr Ram Subhag Siagh-
| Shri Hem Barua-

Will the Minister of Irrigation and
Power be pleased to refer to the reply
Riven to Starred Question No 1887 on
the 6th April, 1959 and state*

(a) whether the Punjab Govern-
ment have since submutted the scheme
for the construction of Dam on the
River Beas and

(b) 1f so the action taken thereon?

The Deputy Minister of Irrigation
and Power (Shri Hathf): (a) and (b)
The Punjab Government have not yet
formally submitted a scheme for the
construction of a dam on the nver
Beas to the Government of India
Advance copies of the Projeet Report
have, however, been received from the
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State Governmant. The scheme is at
present under technical examination
in the Central Water and Power Com-
mission.

Transport Cooperative Societies

oggy. J Shrl Sabodh Hansda:
*% Shri § C Samanta:

Will the Minister of Transport and
Oemmunications be pleased to state.

(a) whether the scheme for setting
up of transport co-operative societies
in State< has been finalised;

(b) { so, the number of co-opera-
1ive socleties formed upto-date; and

(¢) the main functions of these

S0 1ntiea”

The Minister of State in the Minis-
try of Transport and Commnuniea-
tions (Shri Raj Bahadur): (a) VYes

(b) No co-operative societies have
s0 far been formed The details in
regard to the financial assistance etc
required by the State Governments,
who have agreed to implement the
scheme, are being finaliced and the

traiming of personnel to man these
societies v expecled 1o start  very
soon

(¢} The main function of these so-
cleties will be to operate selected m-
ter-city good- transport services o4
cooperative basis

World Bank Team Visit

Shri Radha Raman:

~hri Shree Narayan Das:
Shrl Ram Krishan Gupta:
Shri D C, Sharma:

Shri Ajit Singh Sarhadi.
*363.{ Shri Jaganatha Rao:
Shri Raghunath Singh:
Shri N R Munisamy:
Shri Vajpayee:

Shr] Sarju Pandey:

Shr! Sanganna:

Shri P. G. Deb:

| Shri Viswanatha Reddy:

Will the Minister of Rallways lec
pleased to state:

f Shri Harish Chandra YMathur:
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(a) whether International Bank for
Reconstruction and Development sent
a team which visited wvarious Rall-
way centres in India and met Rail-
way Board during May, 1959;

(b) what was the purpose of the
visit, and

{c) what 15 the result of negotia-
tions with this team?

The Deputy Minister of Rallways
(Shri Shahnawaz Khan): (a) Yes,
Sir

(b) and (¢) The Team was sent to
n ke an on the spot study of the pro-
gress of the Railways' part of the
Secong Five Year Plan and to study
the operation of the Railways. No
negotiations were held with the Team.

World Health Assembly in Geneva

Shri Radha Raman:

Shri Shree Narayan Das:
*369. Shri Vajpayee:

Shri Raghunath Singh:

Shri P. G. Deb:

Will the Minister of
pleased to state:

(a) whether a copy of the decsions
taken and recomendations made by
the 12th World Health Assembly held
in Geneva will be laid on the Table;

(bY whether 1t is proposed io hold
the Seszion of the World Health As-
sembly m India in 1961; and

{c) if so the approximate expendi-
ture hkely to be incurred in this
connection”

The Minister of Health (Shri Kar-
markar): (a) A copy of the decisions
taken and recommendations made by
the 12th World Health Assembly held
in Geneva in May 1959 is laid on the
Table of the Sabha [Placed m
Library, See No LT-1530/59]

tb) Yes

{¢' The approximate expenditure
will be about Rs 10 lakhs besides pro-
viding facihties such as office accom-
moedation. transport, equipment, tele-
phones, telegrams, etc as the hest
country.

Health be
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Dateciive Construction of Skips at
Rindustan Shipyard

Shri Nagl Beddy:

Shri A. K. Gopalan:
*370.{ Shti Vasudevan Nair:

Shri Kunhan:

Shri Morarka:

Will the Munister of Transport and
Communications be pleased to refer
to the reply given to Starred Question
No. 755 on the 27th February, 1959 and
state:

(a) whether any progress has mince
been made to recover the money from
Messrs A.CL. for defective design
and construction of ships at the
Hindustan Shipyard, and

{b) whether any legal steps are
proposed to be taken m this matter?

The Minister of State in the Minis-
iry of Transpert and Communications
(Shri Raj Bahadur): (a) and (b) The
matter 15 still under discussion with
the ACL

Printergram Service
*371. Shri Keshava: Will the Minis-
ter of Transport and Communications
be pleased to state:

(a) whether it is proposed to extend
printergram service to Delhi; and

(b) how 1z this service duferent

from phonogram®

The Minister of ad
Cemmanications (Shri § K. Patl))
(a) Yes.

(b) In phonogram service telephone
subscribers are given the facility of
booking telegrams to the local Tele-

given the facility of booking tele-
mmirlﬂddﬂdmm
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Shei Barman:
*373. £ Bhri Subodh Hansda:
Skri 8. C. Bamanta:
Will the Minister of Foed and Agri-
culture be pleased to state:

{a) whether the production of sugar
has increased in our country in pro-
portion to the number of new sugar
mills established and expansion of ex-
isting sugar mills during the Second
Five Year Plan period;

(b) 1If 30, the percentage of incresse;

(c) whethey there is any difference
of production in Co-operative Sugar
Mills and Private Sugar Mills; and

(d) if so, the reasons therefor®

The Minister of Food and Agricul-
ture (Shri A. P Jaim): (2) and (b).
No, Sir Production depends not only
on the number of mills in operation or
their capacity but also on availability
and quality of cane A statement giv-
ing the number of nulls worked, their
installed capacity and actual produc-
tion of sugar during the past four
seasons 15 laid on the Table of the
Sabhs

{c¢) No, Sir

(d) Does not arise

STATEMENT

Total  Instalied Actual
No. of production

factories { of IT‘
worked ons) (Lak!
tons}

Seagon

1955-56 43 16 o 18 62

1956-57 - 147 173 2039
1957-58 . 158 187 1978
1948- . 164 wo 19°33
938-59 D
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Seullignhisn b7 Stolents da Rallwags

pleased to siste:

(a) whether it 15 a fact that the
Railway Board has recently sent &
directive to the General Managers of
all Indian Railways to put down firm-
1y hooliganism of students on the rail-
ways, towards women
travellers and in connection with pul-
ling of alarm chains,

{b) if so the detaus thereof, and

(¢) the nature and extent of suc-
cess attained n checking hooliganism
since the new directive was enforced?

The Depuiy Miniser of Rallways
(Shri Shahnawas Khan): (a) Yes
Such instructions have been 1ssued
dunng June this year

(b) The instructions require that
hooliganism by students is to be dealt
with firmly by orgamsing drives on
affected sections by a team of maul-
way staff, GRP and RPF and Ral-
way Mapstrate who would be able
10 deal with such cases on the spot
Contro] once obtamned by such dnves
15 1o be followed up to avoid recur-
rence

Railways have also been told to ar-
range necessary support to the stafl
agunst false complants and acts or
threats of violence and to request the
Universities and other educational in-
<titutions 1o impress upon students
the need to behave properly and f
students still per<ist m creating
trouble the concessional travel fac-
liues being otherwise extended to that
nstitution would be stopped

(¢c) It 15 too early to assess results

Steel Bridges in Andhra Pradesh

*374. Shri Rami Reddy: Will the
Minister of Transport and Communi-
eations be pleased to state

(a) the quantity of steel allotted to
Andhra Pradesh for the construction
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of bridges on National Highways dur-
ing 1988-09;

(b) the quantity actually supplied
during the year;

(e¢) whether the construction of any
bridge has been held up on account of
short supply of steel,

(d) 1if so, the names of the bridges
held up,

(e) whether Andhra Pradesh Gov-
ernment have made representations in
the matter, and

(f) if so, the action taken thereon®

The Minister of State in the Minis-
try of Transport and Commaunications
(Shrli Raj Bahadur): (a) 853 tons

fb) 144 tons

(c) and (d) The progress of the
bridges over the Gautarm niver and
the Bandar Canal slowed down for a
short time

{e) and (f) The Government of
Andhra Pradesh recently proposed the
creation of reserved stocks of steel
The proposal cannot be accepted 'n
view of the present demand and sup-
ply position of steel

Cabins on Northern Rallway

*375 Shri Mohan Swarnp Will the

Miruster of Raflways be pleased to
state

(a) whether 1t 1s a fact that large
number of cabins were constructed on
Northern Raillwav during the past
s1X years

{b) whether 1t 1s also a fact that
some of them are bemng demohshed
and some have already been demolish-
ed or replaced by new ones, and

(¢) it so the reasons for such de-
molition*

The Deputy Minister of Rallways
(Shrl shahnawas Khan): (a) Yes

(b) Yes One of these cabins has
been demolished
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(c) Demolition of thus cabin became
necessary, as its site did not suit the
doubling of the section, which work
was not contemplated when the cabin
was fir t built on the section

Shoriage of Wagons for Collieries

*376. Shn Mubhammed Elilas: Will
the Mini.ter of Rallways be pleased to
state

(a) whether 1t 1s a fact that due to
want of wagons, 120 collieries have
been hard hit in Jharia coalfield and
coal is being piled up, and

(b) 1if so, what 1s the reason for the
shortage of the wagons”

The Depaty Minister of Rallways
(S8hri Shahnawas Khan): (a) No

(b) Does not arise

Street Lights on Safdarjang-Qutabd
Minar Road

*$71. Shri D. C. Sharma: Will the
Munister of Health be pleased to refer
to the reply given to Starred Question
No. 1321 on the Tth March, 19859, and
stale the further progress since made
n providing street lights on the road
leading to Qutab Minar from
Safdarjang aerodrome in New Delh!”

The Minister of Health (Shri Kar-
markar): A statement 15 laid on the
Table of the Sabha [See Appendix
11, annexure No 6]

Regional and Suﬁo Water Sewage

Shri D, C. Sharma:
Shri Pangarkar:

Will the Minister of Health be
pleased to refer to the reply given to
Starred Question No 1931 on the 20th
April, 1959 and state

{a) whether the Government have
since received replies from the State
Governments regarding the setting up
of Regional and State Water Sewage
Boards,

{sm Ram Krishan Gapta
o378,

(b) it so, the nature of the repliss.
received; and

(c) the nature of the staps taken
or proposed to be taken to et up
these Boarda?

The Ministor of Health (Shri Kar-
markar): (a) Replies have not beem:
received so far.

(b) and (c) Do not arise

Doubling of Bina-Bhopal and
Annupur-Katni Sections

*379. Shrl Keshava: Will the Minis-
ter of Rallways be pleased to refer to-
the reply given to Starred Question
No 1659 on the 27th September, 1958
and state:

(a) the progress smce made in the
doubling of the Bina-Bhopal section of
the Central Railway and the Annupur
Katni section of the SE Railway,

(b) how many miles of the track
are proposed to be doubled on each
of these sections, and

(¢) when the work 18 vxpected to
be completed’

The Deputy Minister of Railways
(Shri 8. V. Ramaswamy)- (a) Nearlv
half of the work on the Bina-Buopal
doubling has been comrpleted The
progress on  the Annupur-Katm
Section 15 20 per rrnt

(b} and (v} J80 miles of Bina
Bhopal and 65 ~" milcs of Annuput
Katm scctions « bt 1 doubled The
former 1s expec d * be completed
by June 1860 and ‘' alter by Ju» e
1961

Provision for Flood Control

*380. Shrimati Ila Palchoudhnri:
Will the Minister of Irrigation and
Power be pleased to state

(a) whether 1t 13 a fact that the
States of West Bengal, Assam, Uttar
Pradesh. Punjab and Andhra Pradesh
and some other States have protested
to the Government of India agalnst
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the reduction of the provision from
Rs. 60 crores to Rs. 49 crores in the
turrent Plan provision for flood com-
trol and water-logging;

(b) whether they have demanded
the restoration of the cut to aveid
abandonping of some of their important
flood protection schemes; and

(e) if so, the reaction of the Gov-
ernment of India to these protests?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) to (c).
A statement containing the requisite
information is placed on the Table of
the House

STATEMENT

The position of funds for flood con-
trol measures in the Second Plan
period was reviewed by the Central
Flood Control Board which met at
New Delli on the 22nd December,
1988. During the discussion on this
subject, the representatives of State
Governments urged that the provision
for flood control which then stood at
Rs 49 crores should be <ubstantially
increased as any reduction i1n the
allocation of loan assistarce to State
Governmrnents would adversely affect
their flood control programme The
question was examined again In con-
sultation with the Plannming Commis-
sion and it has since heen possible to
raise the provision from Rs. 49 crores
to Rs. 56 crores, so as to enable the
State Governments to take up some
more urgent flood control mcasures

Telegram and Telephone Facilities in
Hissar and Mohindergarh Districls

60¢. Shri Ram Krishan Gupta: Will
the Minister of Transport and Com-
wmunications be pleased to state:

{a) the number of villages and
towns having a population of three
thousand and more which are not pro-
vided with telegrams and telephone
Ia.cllitias in Hissar and Mohindergarh
Districts of Punjab State so far; and

(b) the time by which such facili-
ties will be provided there?

The Mintster of Transport and Com-
munications (Shri 8. K. Patil): (a)
and (b), As a gemeral rule telegraph
and telephone facilities are provided
where they pay their way. However,
to develop these {facilities a loss of
Rs. 1,000 per annum for provisiop of
telegraph facilities in places of more
than 5,000 1z permissible 8o far as
telephone facilities are concerned, no
loss ig permissible except in Tehsil
Headquarters or places with more than
20,000 population where only telephone
facilities are provided on loss basis.
Information about number of places
having 2 population of 3,000 and
more m Hissar and Mohindergarh
Districts 1s not available. There are
6 places having more than 5,000
population m Hissar District and ¥
such places m Mohindergarh District
Telephone and Telegraph facilities
exist at all these places Places having
a population of less than 5,000 are
considered 1f they pay their way or
;;omeone is prepared to make good the
oss

Railway Service Commission,
Allahabad

601. Shri Ram Krishan Gapla: Will
the Minister of Railways be pleased
to state-

(a) the number of apphcations
received by the Railway Service Com-
m:ssion, Allahabad for recraiimonl of
Class III staff during 19858-58; and

(b) the number of candidates
selected during the same period?

The Deputy Minister of Rallways
(Shri Shahnawas Khan): (a) 86,798

(b) 5,835

Covering of Platforms in Bikaner
Division

602. Shri Ram Krishan Gupta: Will
the Mimster of Railways be pleased
to state

(a) the number and names of sta-
lions in Bikaner Division of Northern
Railway, the platforms of which have
bren covered =o far; and
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(b) the number and names of
.stations the of which will
Jbe covered during 1959-60°

The Deputy Minister of Rallways
(8hri Shahnmawas Khan): (a) Eght
Stations

(1) Delmi Main Station (MG
Platforms No 13 & 14)

(2) Delm Cantt
(3) Palam
(4) Rewarn
(5) Hissar
(6) Sadulpur
(7) Hanumangarh and
(8) Bikaner
(b) Four Stations
(I) Sr1 Ganga Nagar
(2) Bikaner (Island platform)
(3) Delhi Serai Rohilla and
(4) Delni Main Station (MG
platforms No 11 & 12)
Subject to availability of funds
and mmaterials
Utilization of Water for Irrigation

603. Shri Ram Krishan Gupta Wili
the Minister of Irrigation and Power
be pleased to state

() the total quantity of watet
provaded so fa1 during the Second
Five Year Plan period by the various
Major and Medium irrigation schemes
{State-wise) for irrigation purposes
and

(b) the total quantity of water
actually utilized so far for irrigation
purposes (State-wise)”

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) and (b)
A statement showing the potential
<reated and the actual utilisation at
the end of March 1957 and March
1858 1s laxd on the Table [See
Appendix II, annexure No 7] The
term potential has been defined as the

quantity of water provided at the out-
lets

Casual Workers on Northern Rallway

6M. Shri D. C. Sharma: Will the
Minister of Rallways be pleased 1o
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state:
(a) what was the total n of

casual workers on the Northern -
way in 1986, 1037 and 1988,

(b) how many of such workers
have put in more than a year of
continuous work,

(c) what steps have been taken to
bring them on the regular service; and

{(d) the results thereof

The Deputy Minister of Railways
(Shri Shahnawas Khan) (a)

1956 1,14,081
1857 1,27,708
1958 1,03,361

(b) 1956 b+ ]|
1957 188
1958 252

(c) and (d) Casual labourers are

considered for appointment to regular
Class IV service by the Selectson
Boards along with other candidates
As a result, the number absorbed on
the Northern Railwav 15 as follows

1956 418
1857 583
1958 633

New Buses for D.T.U

605 Shri D C Sharma: Will the
Minuster of Transport and Communi-
cations be pleased to state

(a) the number of new buses added
to the active fleet of the Delhi Trans
port Undertaking during 1850-80 <o
far and

(b) the number to be added dunng
the remaimng period of 1559-80°

The Minister of State in the Minis
try of Tramsport and Communications
(8hri Raj Bahadur): (a) 28

(b) 57
Electrification of Siations ea
Northern Rallway

608. Shri D. C. Sharma: Will the
Minister of Railways be pleased 10
state the progress made so far N
electnfication of Rajlway Btation
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@e Narthern Rallway?
The Bepuiy Minisisr of Raliways
{Bxt Shahaswas Khan): A statement

STATEMENT
The position of electrification of

Railway Btations between Amritsay
and Pathankot is as under:—
Name of Stanon Position
Amrivar 1
Verka }
Batala Jn
Dhariwal
Qurdaspur Already electnfied
Serna :
Bharoh j
Dins N
'!3!I.Inllm:':l='r ) Programmed for ¢l
2 ed for elec-
Sohs! trification  during
Kathunangal Pw‘ ammed for el
rogr or elec-
Jakolari i mminn duning
19 1.
Parmanad Not yeat profrmmd
l'nry clectrifica-
non, s electric

power is not avail-
able nearby [
yet

Poultry Development in Bombay Btate

01, Bhrl Pangarkar: Will the Minis-
ter of Food and Agriculiare be pleased
to statc the amount allotted to the
Bambay State for the establishment of
extension-cum-development centres
under the All India Pouliry Develop-
ment Scheme during the Second Five
Year Plan so far?

The Minister of Food and Agricul-
ture (Shri A. P. Jain): 1956-57—Nil

1867-58—Rs. 364 lakhs (Rs. 2'78
lnkhs as grant and Rs 0:88 Jakhs as
loan).

1858-59—Rs 1'53 Iakhs (Rs. 0-26

lakhs as grant and Rs. 1'27 lakhs as
loan)

1859-60—Central assistance amount-
ing to Rs. 7:72 lakhs (Rs. 5:87 lakhs as
grant and Rs. 1°75 lakhs as loan) has
been agreed to in respect of poultry
157 LSD--3.

research and poultxy development
schemes. Thiz amount includes pro-
vision for the establishment of Poultry
Extension-cum-Development Centres.
The exact amount to be allotted for
the purpose is left to the discretion of
the State Government.

Irrigation Schemes in Bombay State

688. Shri Pangarkar: Will the Minis-
ter of Irrigation and Power be pleased
to state-

(a) the amount allotted for imple-
menting irrigation schemes in Bom-
bay State during 1959-60; and

(b) the major irrigation works in
the Btate for which the amount will

be spent?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) The
amount allotted for implementing

irrigation schemes during 1959-80 is
Rs 21'10 crores

(b) Among others, the following are
the major urigation schemes (costing
more than Rs. 5 crores) on which the
amount will be spent:

1 Mahi (Kadana Stage IT).
2, Narmada

3. Banas

4 Mula

5. Girna.

6 Mahi Right Bank Canal.
7. Kakrapar.

Cooperative Marketing Societios In
Tripura

609, Shri Dasaratha Ded: Will the
Minister of Community Development
and Co-operation be pleased to state:

(a) the names of the Cooperative
Marketing Societies in Tripura who
were granted loans by Government
during the yearg 1956 to 1859 so far;

(b) the amount of loans granted to
each of them;

(c) the names of the Cooparative
Marketing Societies who have not besn
paid any loan; and
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(d) the reeson for not paying them
any loan?

The Deputy Minister of Community
Development and Cooperation (Shri
B. 8. Murthy): (a) The following three
societies were granted loans by Gov-
ernment for construction ot godowns

(i) Jirania Cooperative Market-
ing Society Limited,

(n) Kailashahar Primary Mar-
keting Cooperative Society Limt-
ed,

(111) Belomia Primary Marketing
Cooperative Society Limited

(b) Rs. 18,750 in each case

o Looperalive Markating Socebes
other than the three societies mention-
ed at (a) have not been given any
loan so far

(d) The loan assistance from the
Government of India to Cooperative
Marketing Societies for construction of
godowns is a part of the programme
of the Second Five Year Plan This
assistance 15 being made available
according to & phased programme
drawn up every year. So far the three
societies referred to at (a) have been
covered by this programme As and
when other societies are included in
the approved programme they will
receive loan assistance

Effects of Excess Intake of Sailt

610, Shri P. G. Deb: Will the Minis-
ter of Health be pleased to state-

{a) whether any research has been
conducted about the theory that excess
intake of salt leads to hypertension
and high blood pressure; and

(b) if so, the nature of the result
reached?

The Minister of Health (Shri Kar.
markar): (a) Epidemiological studies
throughout the world do not show any
correlation between salt intake and
:rcidence of hypertension in normal
people In people with hypertension,
an increase in the salt intake leads to
an increase in hypertension and vice-
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epidemivlogical
8tydies at various centres in the coun-
iry to determine the incidence of high
blood pressure. This study includes
the consumptlion of salt in individuals.

(b) As the work is still in progress,
It 13 not possible to armve at any
definite conclusions.

Isxges raised by Port Umiomg referred
for Arbitration

611. Shri Anthony Pillal: Will the
Minister of Transport and Communiosa-
tians be pleased to state:

(a) hew many of the local 1ssues
12)5cd by the Port Unions when
Sunching the strike in June, 1956 fiave
heen referred to arbitration at each of
the major ports, @8 per assurances
Elven to the wourkers,

{(b) what aie the 1ssues so referred,
ang

{c) what are the 1ssues which have
not heen s> referred?

The Minister of State in the Ministry
of Transport and Communications
(Shrl Raj Bahadur): (a) to (c). The
Government assurance contained in the
sthke settlement covers only those
lotal and sectional demands which
Wéere outstanding immediately prior to
the receipt of the strike notice from
the Port Unions

2. At the Ports of Cochin, Vizagape-
{8l and Kandla there were no such
:%al 1ssues to be referred to arbitra-
1Gn

3 At Calcutta, two of the pending
158uey were referred for adjudication.
Most of the remaining 1ssues were
“ettled by negotiations with the Unions
Concerned The Calcutta Port Shra-
Mik Union are reported to prefer
Seitlement by negotiations to setfle-
Ment by arbitration or adjudication
Ng issue 1s therefore to be referred to
arbitration at this port.

4. At the ports of Bombay and
Mygras, the Port Administrations have
©onducted negotiations with the res-
Pective Unions, but no agreement hac
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#0 far been signed under Bection 10 A
of the Industrial Disputes Act, 1047 by
the parties regarding reference to
arbitration., The position with regard
10 peference to arbitration will become
slear only after the receipt of tae
joint agreement. Broadly speaking, a
reference to arbitration will not be
made if the izssues

(a) are not really local in character,

(b) had not been pending before
the labour unions served the notice of
strike, or

(c) relate to demands which have
been settled by Government Resolu-
tion of the 20th July 1058, or by
Awards of Industrial Tribunals in
force or relate to points already cover-
ed by law or arc sub-judice, or

(d) do not come within the scope
of the definition of the “Industrial dis-
pute” in terms of the Industrial D.s-
putes Act, 1847 and unless a joint
agreement has been signed by the
parties for referring them for volun-
tary arbitration in terms of Section
10A of that Act

Kathmandu-Calcutia Alr Service by
Nepal

612, Shri P. G. Deb: Will the Mirs-
ter of Transport and Communications
be pleased to state:

(.; whether Nepal has approached
India to run a Kathmandu-Calcutta Air
Service 1n the plan of civil aviation
launched by her in the international
field; and

(b) 1if s0, the reaction of the Govern-
ment in the matter?

The Deputy Minister of Civil Avia-
tion (Bhri Mohinddin): (a) and (b). A
request was received for grant of per-
mission t0 the Royal Nepal Airlines
for the operation of an air service
between Kathmandu and Calcutta. As
the matter is under discussion between
tne two Governments, it will not be m
the public interest to discuss it on the
floor of the House, at this stage
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Deihi Milk Supply Scheme

tn state what is the total financ'al
assistance given by New Zealand Gov-
ernment for Delhi Milk Supply Scheme
ul? July 19597

The Minister of Food and Agrieul-
ture (Shri A. P, Jain): The Govern-
mert of New Zealand had promised to
give financial assistance amounting to
£800,000 (or Rs. 160 lakhs) under
the Colombo Plan for the Delhi Milk
Scheme. The entire amount has been
received

Salt for Cattle

¢14. Shri P. K. Deo: Will the Minis-
ter of Food and Agricultare be pleased
to state:

(s) whether 1t 15 a fact that sait ia
eseential to be given to the cattle along
with fodder;

(b) the quantity of salt consumed
annually by cattle; and

(c) what steps are taken by Gavera-
ment to popularise the use of salt as
a part of cattle fodder?

Yhe Minister of Food and Agricul-
ture (Shri A. P, Jaim): (a) Yes; in
crder to prevent loss of eppetite, salt
hunger, rough hair coat and rapid
dechine in the general condition and
the milk yield

¢{b) The information of the quantity
of salt consumed annually is not avail-
able. Growing calves and gazing cat-
tlerequireiu.tozu.padnydo-
pending upon body weight.

(¢) Salt forms an essential part of
concentrate mixtures Besides, the
field staff of the Animsl Husbandry,
Agriculture and Dairy Departments of
State Governments and the Block
staff advise owners to use slt in
cattle feed.



dus-
trict of UP from 1957 #ill July, 1859,

(b) how many telephone connections
have been given so far; and

&) how many applications are still
pending®

The Minister of Transport and Com-
munications (Shrl 8. K. Patil): (a)
Sixty-nine

(b) Fifty

{c) None, other demands have becn
cancelled

(a) how many persoms applied for
connection in Rampur

Indo-Tibet National Highway

61¢ Shri Hem Raj: Will the Min;s-
ter of Transport and Communications
be pleased to state

(a) whether 1t 13 g fact that some
twenty mules of Indo-Tibet National
Fighway has been washed away and
twenty more miles of it severely
damaged by the ramns this year and

{b) 1f so, the probable loss caused
and the probable cost likely to be
incurred on 1its reconstruction®

The Minister of Btate in the Minis
try of Tramspoert and Communications
(Shri Raj Bahadar): (a) No Sir, A
number of landshdes have, however
been reported between Matiana and
Rampur These are small bits totallirg
up to 6§ miles approximately in lcngth

by As the rains are continuing,
landslides keep occurring Estimates
of the probable loss and the cost of
restoration are under preparation ard
will be finalised after the rains

Utilisation of Funds for Irrigation and
Power

€17. Shrli Ram Krishan Gapia: Will
the Minuster of Irrigation and Power
be pleased to state the percentage of
the allocated amount for rrrigation and

for
1058-59 work out to about 58'388 per
cent of the total allocation. The
Punjab Government utihised about

the Minister of Rallways be pleased
to state

(a) whether 1t 1s a fact that Scholar-
hips are awarded to the school-going
children of Railway employees as
incentives to promote operational
eficrency, and

{b) 1if so the details thereof?

The Deputy Minister of Rallways
(Shri Shahnawas Khan): (a) and (b)
Rewards to employees for useful sug-
gestions or inventions or for outstand-
ing service such as timely action in
averting accidents etc, are given in
one of the followang forms —

1 Cash Rewards

2 Record 1n service sheet of the
employee
3 Advance mcrements

4 Preference for grant of study
leave

5% Extra set of Railway passes

8 Scholarships to school-going
children of Railway employees
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Rs. I8 to Re. 50 pm, are awarded
every year, to the children of Rail-
way employees Nin' in for technical
tion. This scheme was introduc-
ed in 1956-37, and during that year
998 acholarships, involving an expendi-

i

war slightly over Rs. 4 lakhs
Credit through Cooperatives

ols. {sm Rajendra Singh:
shri D, C. Sharma:

Will the Minister of Commaunity
Development and Co-operation be
pleased to refer to the reply given to
Unstarred Question No, 2800 on  the
oth April, 1959 and state what decisions
have been taken on the recommenda-
tions made in the report on coopera-
tive credit by the various Ministries,
Reserve Bank, the State Bank and
Planning Commission?

Development

S. Murthy): A copy of the Government
of India letter No. F. 1-12/59-Coop. 1,
datel! the 11th May, 1959, communicat-
ingr the broad decisions of the Govern-
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Water Supply in Calentta

fsuns. C :

680 1 Bhrt Bubedh Hameda:

Will the Minister Health
Pleased to refer o -

to the reply given to
Starred Question No. 270 the
Pebruary, 1959 and mu:m 1o

(a) whether any interim measures
are being taken for the improvement
::n :jutert;upply in Greater Calcutta
> ng the W.HO. Team’s fo -
tion of Plans; and SR

(b) 1t s0, the detal, thereof?

The Minister of Health (Shri -
markar): (a) Yes Kar

(b) A statement 1s laid on the Table
[See Appendix II, annexure No. 9). '

Revision of Minimuam Wages of DT.U.
Employess

621. Shri D. C. Sharma: Will the
Minister of Transport and Commu-
Nications be pleased to refer to the
reply given to Unstarred Question No.
3447 on 23rd April, 1959 and state the
further progress made in the work of
the six-man inquiry committee ap-
pcinted to go into the revision of the
minimum rates of wages of the emplo-
yees of the Delhi Transport Under-
taking®

(Shrli Raj Bahadur): A statement
giving the information required is laid
on the Table. [See Appendix II, an-
nexure No. 10]

Purchase of Railway Stores

o Shri D. C. Sharma:
"\ Shri Keshawva:

Will the Minister of Railways be
pleased to lay on the Table a state-
ment showing:

(a) the value of stores purchased
abroad and in India separately for
Railways during 1958-30; and
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(b) how do these figures compare
with those for 1957-88?

The Deputy Minister of Rallways
(Shri Shahnawas Khan): (a) and (b).

Category of 1957-58 1958-59%
Stores alue Per- Value Per-
centage centage

direct . 271,017 5,80,459
(i) Purchas-
through
Agents In
In‘de:: 3,65,233

6,36,250 28 § 9,18,459 40 3

3,38,000

TOTAL
(2) Indigene-
ous ma-
terial 15,58,560 71 5 13,56,985 59 7
GRAND
ToTAL  22,24,810 22,755,444
*The figures are purely provisional and
subject to revision.

Note —The increase 1n the percentage of
imported matenal to the total purchased m
1958-59 as agunst the corresponding figure
for 1957-58 is duc to heavier imports of Steel
and Permanent Wayv Martenal

Alarm Chain Palling

623 Shri D. C. Sharma:
* 4 Shri Raghunath Singh:

Will the Minister of Railways be
pleased to state*

(a) the number of instances of pull-
ing of alarm chain on the Indian Rail-
ways, Zone-wise and month-wise
during 1959 so far;

(b) the number out of them found
unjustified, (Zone-wise and month-
wise),

(c) the number of cases where
offenders have been prosecuted and
convicted during the same period;

{d) whether the number of wmlarm
chain pulling cases 1s on the increase

AUGUST 13, 1889
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as compared to the corresponding
peridvd of 1938; und

(e) it zo0, the reasons therefor?

The Deputy Minister of Rallways
(Shri Shahnawax Khan): (a) to (¢). A
statement furnishing the informatiom
desired is laid on the Table. [See Ap-
pendix II, annexure No. 11].

(d) Yes

(e) The main reason for the increase
18 the want of cooperation on the part
of the travelling public in pointing out
the offenders to enable the railway
staff to prosecute them, which has em-
boldened the offenders to indulge more
and more in such activities. The in-
adequacy of the existing provisions of
law to deter the offenders from resort-
ing to this evil was also another
rcason; but the law has since been
amended and the amendment brought
into force from 2-5-1838, and it is ex-
pected that this will, in due course,
prove helpful in reducing the number
of such instances

Target of Co-operative Development

Shri Shree Narayan Das:
Shri Radha Raman:
624. / Pandit Manishwar
Dutt Upadhyay:
Shri M. L. Dwivedi:

Will the Minister of Community
Development ang Co-operation be
pleased to state:

(a) whether plans to implement the
enhanced targets of co-operative
development for the current vear have
been received from the States,

(b) whether they have been Exa-
mined and approved,

(e¢) what are the important features
of such plans,

(d) what are the measures suggest-
ed to revitalise the cxisting societies;
and

(e) amount sanctioned to various
States for wvarious aspects of co-
operative development?



K93y Written Asewsrs SRAVANA 31, 1881 (SAKA)

The Deputy Minisier of Community
(Bhri

Development and Co-eperation

B 8§ Murthy): (a) to (d). Supple-
mentary Plans for implementing the
enhanced targets of co-operative
development for the remaining part of
1966-60 have been received from all
State Governmesnt; except Bombay,
Madres, Mysore, Kerala and Jammu
and Kashmir. It is proposed to dis-
cuss these plang with the represen-
tatives of the State Governments and
finalise them by the end of August,
1838. The important features of these
plans, broadly, are:

(a) organisation of new service co-
operatives;

(b) reorganisation /revitalisation of
existing co-operatives as service
co-operatives;

{c) organisation of additional pri-
mary marketing societies and
strengthening the capital struc-
ture of existing district and
apex marketing societies,

{(d) undertaking the construction of
additional godowns for market-
ing societies;

(e) increasing the facilities for
training of Departmental and
institutional staff;

(1) expanding the number of tramn-
ing units for member-education
m the principles and practice of
Co-operation; and

{g) appointment of additional
Departmental and institutional
staff for implementing the new
pohicy

The measures suggested to revitalise
existing societtes may, dependmg
upon local conditons, generally
Include a collection drive, scaling
down of over-dues for cash payment,
creation of member-interest, increased
drive for membership etc. The
amount required for implementing the
supplementary plans will be worked
ouf ag 300n as the plans are finalised
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Olagsification and Cafegorisation of
Dock Workers Posts

3. Shri Radha Raman:
Shri Shree Narayan Das:

Will the Minister of Transport and
Communications be pleased to refer
to the reply given to Unstarred Ques-
tion No. 2575 on 23rd September, 1958
and state:

(a) whether the report of the Com-
mittee appointed to report on classi-
fication and categorisation of posts of
dock workersy has since been submit-
ted; and

(b) if so, the important features of
the report?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) No, sir.

(b) Does not arise

Himachal Pradesh Btate Co-gperative
Bank

626 Shri Ram Krishan Gupta: Will
the Minister of Community Develop-
ment and Co-operation be pleased to
state:

(a) whether it 15 a fact that huge
amounts are outstanding from indi-
viduals which are payable to the
Himachal Pradesh State Co-operative
Bank,

(b) if so, the total amount of out-
standing dues; and

(c) the nature of the steps taken or
proposed to be tgsken to recover the
outstanding dues”

The Deputy Minister of Community
Development ang Co-operation (Shri
B 8. Murthy): (a) Yes

(b) Rs 13,89,756.03 nP as on 3lst
December, 1958

tc) The Admunistration has issued
instructions to the Bank to accelerate
recovery of the dues. Legal proceed-
ings are being instituted against
defaulters, wherever necessary.



Co-spurative Soclelies in Mimachal
Pralesh

(a) whether it is a fact that there
are many co-operative societies in
Himachal Pradesh which are not
economically sound: and

(b) if so0, the nature of steps taken
or proposed to be taken to amalga-
mate these societies into larger units?

The Deputy Minister of Communi-
ty Development and Co-operation
(Bhrli B. S, Murthy): (a) There are
82 Co-operative Societies (roughly
about 1D percent) which have been
adjudged by the Admunistration as
economically weak

(b) Some of the Societies are de-
funct ang steps are being taken to
Mquidate them early The Admins-
tration 15 taking necessary action to
revitalise the weak societies wherever
possible. Amalgemation nto larger
units is not considered feasible

Trrigation Survey in Himachal
Pradesh

628. Shri Ram Krishan Gupta: Will
the Minister of Irrigation and Power
be pleased to state-

(a) whether the scheme for survey
of Paonta valley (in Himachal Pra-
desh) to assess the irrigation require-
ments of the fertile land has been
finalised; angd

{b) if so, the main features thereof”?

The Deputy Minister of Irrigation
andl Pewer (Shri Hathi): (a) No
scheme for survey of Paonta Valley
(in Himachal Pradesh) is in hand or
contemplated

(b) Does not anise
Werld Health Organisation Regional
Office Bullding in Deihi

629, Shri Ram Krishan Gupta: Wil
the Minister of Health be pleased to

Mﬁﬂhnﬁnﬁhﬂ
construction of building in e
Indraprastha Estate to house W.HO.
Regionsl Office for South Tast Asia?

The Minister of Health (Shd
Karmarkar): Preliminary plans and
estimates have been prapared and
administrative approval to the esti-
mate amounting to Rs. 30,32,300 has
been accorded. The estimate is being
re-examined, with a view to reducing
the cost of the building, before expen-
diture sanction 1s accorded

Sugar Factories

630. Shri Ram Krishan Gupta: Will
the Minister of Food and Agriculture
be pleased to state:

(a) whether 1t 12 a fact that Central
Government have taken over manage-
ment of Sugar Facloiies under the
Industries (Development and Regula-’
tion) Act, 1951 ang Essential Com-
modities Act, 1955, and

(b) if so, the number and names of
Iactories taken over so far (State-
Wise)”

The Minister of Food and Agri-
culture (Shri A P Jain): (a) Yes,
Sir

(b) A statement 1s laid on the Table
of the House [See Appendix II,
annexure No 12]

Norwegian Assistance

31 Shri Ram Krishan Gapta:
* 1 Shri Raghunath Bingh:

Wil the Minister of Food and Agri-
culture be pleased to refer to the
reply given to Starred Question
No 1409 on the 20th March, 1959 and
State*

(a) whether the Norwegian Parlia-
ment hag since considered the matter
of giving assistance for the Fishing
Community Development Project in
Kerala during the remaining period
of the Second Five Year Plan; and

(b) if g0, the result thereof?
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fbe Minister of Pood and Agricul-
ture Wi A F. Jaln): (a) Yes, Bir.

(b) The Norwegian Parliament has
voted & miltion Kromer (about
Rs. 3333 lakhs) during 1860 to the
Foundation for Economic Assistance to
Under-developed Countries. It is
veported thati the Foundation intends
to spend this amount on the Indo-
Norwegian Project for Fisheries in
Kerala.

Bulbar Grain Discharging Plant

432. Shri Ram Krishan Gupta: Will
the Minister of Food and Agriculture
be pleased to refer to the reply given
to Btarred Question No 1592 on the
1st April, 1939 and state at what stage
is the question of shifting the Bulhar
grain discharging plant from Bombay
to gome other port”

The Minister of Food and Agricul-
ture (8hri A. P Jain): It has been
decided to shft the plant to Kandla
Port and arrangements for the shufting
are in progress

Family Planning

633. Bhri Ram KErishan Gupta: Wil
the Minister of Heslth be pleased to
refer to the reply given to Unstarred
Question No 1865 on 12th March,
1959 and state at what stage 15 the
proposal to train surgeons m Vasecto-
my operation?

The Minister of Health (Shri
Karmarkar): Sanction to open a pilot
centre for vasectomy operations and
training of doctorg in the technique of
such operation at Sadarjang Hospital.
New Delhi, is under issue

D.V.C, Navigational Canal

Shri Ram Krishan Gupta:
$34. { Shri Subodh Hansda:
| Shri 8. C Ssmanta:

Will the Minister of Irrigation and
Fower be pleased to refer to the reply
given to Starred Question No 1609 on
the 1st April, 1950 and state:

(a) whether the Navigational Canal
connecting Durgepur with river
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Hooghly in West Bengal has been
completed;

(b) i 8o, whether navigation traffic
along this canal has been opened; and

{c) how many private organisations
are now usming this canal for naviga-
tional! purpose?

The Deputy Minister of Irrigatiow
and Power (8hri Hathi): (a) The
Nawvigation Canal is practically com-
plete except for the fixation of Lock

gates at tail lock and tail excavatioms
at Kunt:

(b) Not yet

(c) None, at present

TB Demonstration and Training
Centres

635. Shri Ram Krishan Gupta: WilF
the Minister of Health be pleased to
refer to the reply given to Starred
Question No. 2242 on the 6th May,
1959, and state

(a) whether Government bave since
collected information in respect of the
number of Doctors available at
present for T B. work,

(b) if so, what 1s their number; and

{c) the names of the places where
the additional T B. Demonstration and’
Training Centres will be located®

The Minister of Hezlth (Bhri
Karmarkar): (a) and (b). The re-
quired information is being collected
and will, when available, be laid onv
the Table of the Sabha.

(c) The location of the three addi-
tional T.B Demonstration Centres has
not yet been finalised.

Road Accidents in Delhi

€3¢ Bhri Ram Krishan Gupta: Will'
the Miruster of Tramsport and Com-
munications be pleased to refer to the
reply given to Starred Question No.
2243 on the 6th May, 1959 and state:

{a) whether the special sguad set
up to carry out investigation ef read
accidents m a scientific manper hay
submitted any report;
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(b)ﬂnthedchﬂlthuanfm

(c) whethertherulel under the
Bombay Police Act as extended to
Delhi have since been finalised?

The Minister of State in the Minis-
wammmﬂm
(Shri Raj Bahadur): (a) and (b) An
extract from a factual review of the
work of this Squad for one year from
the 16th June, 1958 to 15th June, 1859
in respect of motor velncle-nec:dents
is laid on the Table [See Appendix
11, annexure No 13]

(¢) No. These are still under consi-
deration.

Gangs Barrage Scheme

Shri Ram Krishan Gupia:
637.{ Shri Sadhan Gupta:
Shri S. M. Banerjee:

Will the Mimster of Irrigation and
Power be pleased to refer to the reply
given to Starred Question No 2240 on
the 6th May, 1959 and state

(a) whet.her the Ganga Barrage
Scheme has since been finalised and
prepared, and

(b) if so, the main features thereof”

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) The
Ganga Barrage Scheme has been pre-
pared but has not yet been finahised

(b) The main features of the schem:
are as follows'—

(1) A Barrage across the rive:
Ganga at Farakka

(2) A feeder Canal on the rmight
bank outfalling into the mnver
Bhagirathi at Jangipur, and

13) A Barrage at Jangipur across the
Bhagirathy above the Feeder
Canal outfall

“Kharif Campaign”
a8 Shri Ajit Singh Sarhadi:
Shri Harish Chandra Mathur:
Will the Minister of Food and Agri-
<culture be pleased to state the totsl
aid that has been given to different

States during the year 1950-80 for
wwmmm
tion in foodgrains?

The Minister of Food and Agricul-
ture (Shri A. P. Jain): A statement
outlining the aid given to the States
in connection with the current Kharif
Production Campaign is laid on the
Table. [See Appendix II. annexure
No 14])

Reclamation Work at Chhaleshwar
near Agra

639 Shri Shivananjappa: Wil the

Minister of Food and Agriculture be
pleased to state:

(a) whether 1t is a fact that the
Government of India have undertaken
reclamation work on expernimental
basts at Chhaleshwar near Agra; and

(b) 1if so, the results thereof?

The Minister of Food and Agrieul-
ture (Shri A P. Jain): (a) and (b).
A statement 1s laig on the Table
[See Appendix II, annexure No 15]

Doubling of Poona-Dhond Line

640 Shyl Pangarkar: Will the Minia-
ter of Raflways be pleased to state:

(a) whether Government are consl-
dering any scheme for doubling
Poona-Dhond line on the Central Rail-
way, and

(b) 1f so, the time by which this
scheme 15 Iikely to be implemented?

The Deputy Minister of Rallways
(Sbri 8. V. Ramaswamy): (a) No,
Sir, this Scheme is not under cons-
deration at present

(b) Does not arise

Jalna-Bir-Osmanabad-Shelapur
Railway Line

641 Shri Pangarkar: Will the Minls-
ter of Railways be pleased to state:

(a) whether it is a fact that repeat-
ed representations are made by the
public of Marathwada region of



1043 Written Avswers SRAVANA 21, 1881 (SAKA)

Bombay for the construction of Jalna-
wBir-Ogmanabad-Sholapur Rallway
line; and

(b) if so, with what resuilt?

The Deputy Minister of Rallways
(Bhri 8, V. Ramaswamy): (a) Yes
Bir, some representations have been
received,

(b) This line does not fing a place
in the Railways' new construction

programme approved by the Planning
Commission during the Second Five
Year Plan
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Precuremant of Rive snd Pafdy In
Oitam

43, Shri Pamigwmhi: Will the Minis-
ter of Food and Agrioulture be pleas-
ed to state:

(a) whether it 1s a fact that the
Orissa Government have failed to pro-
cure the target quantity of riee and
paddy in the State in the 1839 pro-
curement period; and

(b) it so, to what extent?

The Minister of Food and Agri-
culture (Bhri A, P. Jain): (a) and (b)
At the beginning of the last Kharyf
season, Orissa Government had anti-
cipated that it would be poesible to
procure about 4 lakh tons, but later
they came to the conclusion that the
exportable surplus would not be
more than 3 lakhs tons. So far about
1,21,000 tons of rice and 57,000 tons of
paddy have been purchased. The pur-
chase operations are still continuing.

City Booking Office in Cuftack

Shri Panigrahi:
644 3 Shri B. C Mullick:

Wil the Minister of Railways be
pleased to state

(n) whether the question of opening
a city booking office in Cuttack has
been finally decided; and

(b) if so, when this city booking
office 13 gomng to be opened?

The Deputy Minister of Rallways
(8hri Shahnawaz Khan): (a) and (b).
A City Booking Office has been opened
at Cuttack on 10-6-1959

Lady Hardinge Medical College and
Hespital

é45. Shri Ram Krishan Gupia: Will
the Minister of Health be pleased to
state:

(a) whether it 1s a fact that over-
crowding in the maternity wards in
the Lady Hardinge Medical College
and Hoepital, New Delhi, has resulted

AUGUST B, ¢

in placing of patients en the Nopr,
witheut any space in betwesn
patients; and

(b) if so, nature of the steps
or propossd to be taken to re
overcrowding?

The Minister of Henlth (Shri
markar): (a) It is true there is a
rush of patients in the maternity
wards of the Lady Hardinge Madical
College and Hospital Orders have,
however, been ssued that as far as
possible no patients should be put on
the floor

(b) Steps are being taken to
crease the number of beds as early
possible, Recently thirty beds ha
been added to this ward and another
forty-eight beds are to be added by
the end of this year

WO

g5

:

Mental Health Services

646. Shri Ram Krishan Gupta: Will
the Minister of Health be pleased to
state at what stage 1s the proposal to
establish a Central Council of Mental
Health with a view to develop mental
health education in the country and for
co-ordination of various activities of
the State Governments in the field of
Mental health services”

The Minister of Health (Shri Kar-
markar): The proposal will be placed
before the next meeting of the Cen-
tral Council of Health

All India Institute of Medical Bciences

647 Shri Ram Krishan Gupta: Will
the Mimister of Health be pleased to
state

(a) whether 1t 1s a fact that the
progress of both Under-Grauate and
Post-Graduate teaching in the All
India Institute of Medical Sciences
has been hampered due to insufficient
hospital facilities; and

{b) if so, nature of the steps taksn
or proposed to be taken to provide
these facilities?
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The Minisier of Nenlih (Shel Nar-
umkar): (a) and (b). A statement is
laid on the Table [See Appendix I,
annexure No 16]

Payment of Ship Freight in Rupoes
48, Shri Raghunath Singh: Will the
Monister of Tranwport and Communi-
catiens be pleased to state how many
liner conferences have agreed to ac-

cept payment of freight in  rupees
from India®

The Minister of State In the Minis-
try of Transport and Communications
(Bhri Baj Bahadur): According to the
information available so far, the
shipping Conferences/shupping com-
panies operating 1n the following
trades have agreed to accept payment
of freight in rupees mn India

(1) Japan/India trade

(2) Persian Gulf/India trade
(3) Australia/India trade
{4) West Africa/India trade

(3) UK & Continent/Bombay
trade

(6) Persian Gulf/Bombay
(7) East & South Africa/Inda

(8) UK & Continent/Calcutta
trade

(9) US A —Atlantic, Gulf ports/
India trade

(10) Black sea ports, Levant, Bul-
gana and Rumana/India
trade

€11) U X /Conttnent/Cochin trade

(12) East Coast of Canada/India
trade

€(13) Red Sea/India trade
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Development of Cattle Broeeds

651. Bhri Bibhuti Mishra: Will the
Mnister of Food and Agriculture be
pleased to state.

(a) whether it 1s a fact that Central
Government have given financial as-
sistance to the various State Govern-
ments for the developments of cattle
breeds during the year 1959-60; and

(b) if so, the amount given so [ar?

The Minister of Food and Agricul-
ture (Shri A. P. Jain): (a) and (b)
A total amount of Rs, 118-59 lakhs
(Rs. 645 lakhs loans and Rs. 107-14
lakhs grants) has been approved as
Central assistance to the States for
Animal Husbandry development in
19560-80. This amount includes Central
assistance for schemes for cattle
breeding. The exact amount to be
utilised for cattle breeding is left to
the discretion of the State Govern-
ments

Class IV Posts in the LARL

G52, Shri Tamgamuni: Will the
Minister of Food and Agriculture be
pleasad to state:

(a) the total number of class IV
posts created in the regular establish-
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ment in the Indian Agriculiural Re-
l;;ehmuinmmthdm
1897;

(b) the number of monthly-maen,
who have been brought on to the re-
gular establishment 2guinst these
posts;

(¢) the number of class 1V posis
created after April, 1957;

(d) whether the monthly-men have

been considered for these vacancies;
and

(e) if not, the reasons therefor?

The Minister of Food and Agricul-
ture (8hri A P. Jain): (a) 4.

(b) N1t
(c) 193

(d) Yes, all those who fulfilled the
qualifications and experience laid
down for the posts in question

(e) Does not arise
Class IV Posts in the LARL

653. Shri S M. Banerjee: Will the
Minister of Food and Agriculture be
pleased to state’

(a) the categories of class IV Posts
in the Indian  Agricultural Research
Institute in various Divisions accord-
ing to each station;

(b) the number of workers employ-
ed in each category of posts; and

(c) the number of permanent posts
n each category?

The Minister of Food and Agrioul-
ture (Bhrl A, P, Jain): (a) to (c). A
statement 1s laid on the Table. [See
Appendix II, annexure No 17.]

Land seitiement Advisory Committes.
Manipuar

§54. Bhrl L. Achsw Bingh: Will th
Minister of Food and Agriculture be
pleased to state:

(a) whether the Land Settlement
Advisory Committes for Manipur is
constituted of non-officials,
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{(b) the strength of the Committee
and the number of members of the
;‘mmtyinmt Committee;

{¢) the number of meetings of the
Committee held in 1957-58 and
1958-597

The Minister of Food and Agricul-
ture (Shri A. P. Jain): (a) Yes, ex-
cepting the Deputy Commissioner,
who 18 the Chairman

(b) The strength of the Commuttee
is eight and number of members of
the Congress Party is five

{c) One
1068-59.

n 1957-58 and two In

Land Settlement Advisory Committee

655. Shri L. Achaw Singh: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether a part of the Leitang
Gras Mahal near elephant grazing
ground at Samusang in Manupur to
the extent of 35 paris of land has
been de-reserved for settlement from
forest land; and

(b) if so, whether the Land Settle-
ment Advisory Committee has been
consulted with regard to the settle-
ment?

The Minister of Food and Agricul-
ture (Shri A. P. Jain): (a) Yes

(b) No

Drinking in Hetels

684, Shri Damani: Will the Minister
of Tramsport and Communications be
pleased to state:

{(a) whether Government are cons-
dering a proposal to relax laws re-
lating to drinking in hotels;

(b) if so, the details thereof; and

Written Annwers 1952

{c) whether there had been nume-
rous representations from the hotef
industry in the matter?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) and (b) Since
prohibition is a State subject, the Gov-
ernment of Indwa, cannot, on their
own, consider relaxing the drink laws
pertaining to hotels. However, State
Governments concerned have been re-
quested from time to time to afford,
in so far as foreign toursts are con-
cerned, as much relaxation as possible
in the prohibition rules within the
framework of the Law

(b) Yes, Sir
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Overdridge at Bamnia Ballway Statiem

658, Shri Damar: Will the Minister
of Railways be pleased to state:

(a) whether It is proposed to eon-
struct an overbridge at Bamnia Rail-
way Btation; and

(b) if so, when it is lLikely to be
completed®
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The Deputy Minister of Rallways
(Bhei 8. V. Ramaswamy): (a) A foot
wverbridge at Bamma Railway Sta-
tion connecting Up’ and ‘Down’ pas-

(b) The work 15 expected to be
«<ompleted within a copule of months

Rise in Prices of Peas, Gram and
Pulses

659. Shri Keshava: Will the Minister

of Food and Agriculiure be pleased
20 state:

(a) whether any measures have
been taken to check the rise mn prices
and hoarding of peas, gram, dal and
such grains, and

(b) whether any steps have been
taken to control prices of these zom-
modities?

The Minister of Food and Agricul-
twre (Bhri A. P. Jaln): (a) and (b)
Prices of pulses and gram, which rose
©Og account of faylure of the 1957-58
<rop, have already declined, following
& good 1958-50 crop However, with a

P. & T Bullding, Burdwan

666. Shri Subiman Ghose: Wil the
Minister of Transport and Communi-
<ations be pleased to state:

(a) whether there was any proposal
to shift the Burdwan (West Bengal)
RMS Office to Burdwan Railway
Station platform due to shortage of
accommodation;

(b) whether it is a fact that a build-
ing was constructed by the Railway
for the purpose the plan of which had
been tejected by the Post Master
General, West Bengal,

(c) what was the amount spent for
the construction of the bwilding; and

mmm“

~(4) &y what time, the Hurdwan
RMS. Ofice is likely %0 be shifted t0
this building or to some sccommne-

The Minister of Transport and Oem-
;lmluﬁn- (Bhri 8. X Patll): (a)
e

(b) The Postmaster-General, West
Bengal Circle, afier personal inspec-
tion of the remodellied accommodation
in March 1839, found that it was net
adequate or secure enough for a mail
office and desired certmun further ad-
ditions and alterations to be carried
out to render it suitable

(c) The estimated amount spent for
additions and alterations as intimated
by the Railway authorities is Rs
59,770

(d) The Railway authorities pro-
posed to take up the modifications in
1081-62 They are being urged to
complete the same this year

Facilities for Training in Government
Laboratories

681, Shrl Tridib Kumar Chandbwri:
Will the Minister of Health be pleased
to state*

(a) whether 1t 13 a fact that Gov-
ernment have decided to provide
facihties for training scientific workers
employed in private laboratories own-
ed by trade or private drug and medl-
cines manufacturers in Governmaent
owned laboratones,

(b) if so, since when this scheme has
come nto operation,

(c) the number of private manufac-
turers who have decided to avail of
this opportunity, and

{(d) the broad features of the
st heme?

The Minister of Health (Shri Kar-
markar): (a) Yes;

(b) This scheme came into opera-
tion in 1958

(c) Seven candidates from five
manufacturing firms
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(d) A statement s laid on the Table,
[See¢ Appendix II, annexure No 18]

Ajmeri Gate Slam Clearance Scheme

#62. Shri Vajpayee: Will the Minis-
ter of Health be pleased to state-

{a) whether the Ajmer: Gate Slum
Clearance Scheme, Delhi has since
been revised;

{b) 1t s0, the new factors necessitat-
ing the rewision of the scheme,

(c) whether construction of new
buildings has been withheld in  the
area; and

(d) the broad features of the revis-
ed Scheme?

The Minister of Health (Shri Kar
markar): (a) The Scheme 1s being
revised by the Town Planning Or-
ganisation

{b) The necesuty of revision has
arizen from the rchanged social and
physical conditions m the area The
original scheme prepared by the erst-
while Delh Improvement ‘Trust
envisaged the demolition of bad struc-
tures and structures coming m the
way of engineering works Certain
properties were abandoned on betler-
ment fee and the area acquired wa+
proposed to be sold on competitive
rates The possibility of rehabilitating
thc persons to be dehoused did  not
form part of the original scheme The
scheme under preparation would pro-
vide for the rehabilitation of dehoused
population 1n the very same area as
far as possible and would also be based
on the up-to-date data which are being
collected

(¢) The control of building construc-
tion in the area vests in the Municipal
Corporation, Delhi and constructions
arr being controlled by them pending
the preparation of the revised scheme

(d) The features of the rewvised
scheme can be indicated only after the
scheme has been prepared

157 LSD—4,

Sitarampur Junction

642. Shri Subiman Ghose: Will the
Manigter of Rallways be pleased to
state

(a) whether 1t 1s a fact that the lines
Nos 3 to 8 are not visible from Cen-
tral Cabin, Sitarampur Junction Sta-
hio. (Eastern Railway) due to the
curvature of this line there,

(b) whether 1t 15 a fact that there
15 no track <ystem in the said Cabin;

(c) whether 1t 15 also a fact that
there have been many representations
to remedy the defects as it 15 most
dangerous for the passengers and the
Cabin staff working there: and

{d) if so what steps Government
propose to take in the matter?

The Deputy Minister of Rallways
{Shrl Shahnawaz Khan): (a) Yes A
pait of the lines No 3 to 8 15 not visible
from the Central Cabin

{b) No Track circuiting 1s provided
in this cabin for hnes No 1 and 2,
but no track circuiting has been pro-
vided for hnes No 3 to 8

(c) No

(dy Adequate safeguards for ensur-
g safety have been provided in the
Station Working Rules

Late Running of Trains on Bombay-
Poona Section

664. Shri Assar: Will the Mumster
of Rallways be pleased to state:

(a) whether 1t 1s a fact that all mamn
trains running between Bombay and
Poona were late by four to five hours
on the 17th May, 1959,

(b) 1f so, the reasons therefor;

(¢) whether 1t 1s a fact that thus
happens often on this line; and

(d) 1f so, what steps Government
propose to take i1n the matter?

The Deputy Minister of Rallways
(Shri Shahnawas Khan): (a) and (b).
On 17-5-1859, the overhead power bet=
ween Kalyan and Poona had failed due
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to heavy storm end rain resulting in
dis-organisation of train services on
the Bombay-Poons section. The fol-
lowing trains suffered detention:

(1) No. 360 Up Poona-Bombay Ex-
press had a late start of 2 hours 20
minutes from Poona

(2) No. 11 Dn. Madras-Bombay Ex-
press was held up for 4 hours 40
minutes between Takurwadi and
Khandala

(3) No. 303 Down Bombay-Poona
Mail left 4 hours 17 minutes late from

Karjat.

(4) No 309 Down Bombay-Poona
Janata Express left § hours and 29
minutes late from Karjat.

(5) No 301 Down Deccan Queen
from Bombay left 1 hour 24 munutes
late from Karjat.

(c) No
(d) Does not arise

UNLCEF.

§65. Shri Bibhuti Mishra: Will the
Minister of Health be pleased to state

(a) the amount of contribution made
by India to UNICEF from January,
1058 to July 1959, and

(b) the amount of aid received in
various forms during the same period”

The Minister of Health (Shri Kar-
markar): (a) During 1958 India paid
a contribution of Rs 18,00,000 to the
UNICEF General Funds Besides, the
Government of India also paid on
grant-in-aid of Rs 3,00,000 towards the
expenditure on the Area Office During
19569, a budget provision of Rs 16,00,000
has been made for contribution to the
UNICEF General Funds and this con-
tribution has not yct been pard Be-
sides, a contribution of Rs 25 lakhs
has been paid to the UNICEF towards
the expenditure on its area office upto
July, 1959, and further amount of
Rs, 2'5 lakhs will be paid during the
remaining part of 1859

(b) The amount of aud received
during the period is not known The
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total allocations during the peried is,
however, $6,152,200. A statement
giving the details is laid on the Teble,
[See Appendix II, annexure No, 19].

Postal Staff at Rourkela

" 688. Bhri B. C. Mullck: Will the
Minister of Transport and Comamanioa-
tions be pleased to state:

(a) whether it 15 a fact that the
postal staff at Rourkela in Orissa Cir-
cle are facing inconvenience due io
lack of housing accommodation there;

(b) whether it is also a fact that
the building where the Post Office is
functioning at present is a small one;

(c) whether the Director of Posts
and Telegraphs of Orissa Circle visit-
ed this place during 1958-59;

(d) whether the above inconvem-
ences were brought to his notice; and

{e) 1f so, what action has been
taken to remove the same?

The Minister of Transport and Com-
niunications (Shri § K. Patil): (a) Yes

(b) The building 1s congested
(c) Yes
(d) Yes

(e) Negotiations are going on with
the Hindustan Steel Plant Ltd for the
speedy construction of sufficient num-
ber of quarters in their land and rent-
ing out the same to the staff of the
Posts and Telegraphs Department
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Water Supply in New Depy

68, Shri Halder: Will the Miggter
of Health be pleased to state:

(a) whether the attention of Gyyern.
ment has been drawn to a preg re.
port in the ‘Statesman’ of thy 114y
June 1959 regarding supply of gyriy
water from taps m New Dellm

(b) if so, whether Government haye
venfied the facts, and

(c) the details thereof”
The Minister of Health (Shri g,
markar): (a) Yes
(b) and (¢) The enquiries mage ;n
this regard revealed that one of (he
valves of the water man on Cyryon
Road was not 1n order Repairs were
carried out and the water got diryy gor
a few minutes as 1t got mixed up y,th
carth
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Parbhani-Latur Rail Link

pory Shri Kunhan:

Shri T. B. Viital Rao:

Wil the Minuster of Rallways be
pleased to state:

(a) whether there 1s any proposal
*»> conduct Trafic and Engineering
Survey between Parbhani and Latur,
Central Railway for a metre gauge
rail unk, and

(b) 1f so, when it will be under-
taken?

The Deputy Minister of Rallways
(Shri S. V. Ramaswamy): (a) and (b).
Parbhani to Purli-Vaiynath 1s already
connected by M G railway Lne The
question of its further exiension upto
Latur 1s being investigated in connec-
tion with the conversion of Kurdu-
wadi-Mira)-Latur NG section to BG.
or MG

Sultanpur Project
Pandit Munishwar Dutt
671 Upadhyay:
* "| Shri M. L, Dwivedi:
| Shri S. A. Mehdi:

Will the Minister of Food and Agri-
culture be pleased to state’

{a) what 15 the progress of tank-
cum-well scheme known as Sultanpur
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Project 1n Dellu State which 15 under
construction;

(b) what will be the cost of this
project and what area will it urmgate,

(c) whether there has been any
successful experiment of this scheme
in our or any foreign country; and

(d) what 1s the shramdan contribu
tion to this scheme?

The Minister for Food and Agricul-
tare (Shri A. P. Jain): (a) The
Honourable Members are probably
referring to the construction of the
large-sized kacha irrigation well which
bas been taken up on an experimental
basis by the Delhi Administration 1n
Sultanpur The progress of work 1
that earth work to the extent of
19,000 cu ft at an estimated cost
of Rs 4,200 has so far been completed

(b) The estimated cost of the project
i Rs 40,000 and it 1s claimed that
about 200 acres of land will be irrigat
ed

(¢) Experiment was carried out .n
Bankura District of West Bengal on
two wells of simild1 desIgn as in Delhi
last year The result of the expen
ment was not satisfactory This Minis
try have no information of any ex
periment carmied out on wells of this
design 1n any foreign countr,

(d) The shramdan contribution
received so far for this scheme
amounts to about Rs 205

Krishnapuram Aerodrome

672, Shri Rami Reddy: Will the
Minister of Transport and Communica-
tlons be pleased to state

{a) whether the construction of
Krishnapuram aerodrome (Cuddapah)
as been completed, and

(b) 1if so, the total cost of the con-
struction?

Phe Deputy Minister of Civil Avia-
tiom (Shri Mohinddin): (a) and (b)
A fair-weather kutcha strip already
exists at Krshnapuram (Cuddapah)

AUGUST 13, 1009

terminal

tric supply at a total estimated cost of
Rs 49 lakhs Of these, the first two
works are nearing completion and the
third one has already been completed

Post Offices opened in Punjab

678, Shri Daljit Singh: Will the
Munister of Transport and Communica-
tions be pleased to state

(a) the number of new post Offices
opened in rural areas of Punjab State
{District-wise) during 1959 so far, and

(b) the number proposed to be open-
ed during the rest of the Second Five
Year Plan period?

The Minister of Transport and Com-
munications (Shrl 8. K. Patil): (a)
and (b) A statement is laid on the
Table of the Lok Sabha ([See Ap-
pendix 11, annexure No 20]

Ticketless Travel on N.E. Rallway

674. Shri Anirudh Binha: Wiil the
Minister of Rallways be pleased to
state

(a) whether 1t 15 a fact that ticks=t-
less trivelling 1s on the increase 1 the
former OTR Section of the North-
Eastern Railway,

(b) if vo the nature of steps pro-
posed to be taken to check ticketless
travelling,

(c) the number of persons found
travelling without tickets during the
period from 1st January 1858 to the
30th June 1859, and

(d) the total amount recovered from
them during the same period?

The Deputy Minister of Rallwaya
(Shri Shahnawas Khan): (a) No

{b) The question of taking special
steps to combat the increase does not
arise But the normal checks are
being continued and intcnsified

(c) 364,515
(d) Rs 740,756
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Nagarjunasagar Countral Beard

(a) whether the Development Com-
mittee of the Nagarjunasagar Control
Board has sent any proposals for the
development of the Project area;

(b) if so, the details thereof, and
(c¢) whether Government have given

any financial assistance to the ryots for
the development of the ayacut’

The Deputy Minister of Irrigation
and Power (Shri Hathl): (a) to (¢) A
statement 1s laid on the Table of the

House [See Appendix II, annexure
No 21)
Conversion of Metre Gange Line imto

Broad Gauge

€76. Shrl Bishwanath Roy. Will the
Minister of Railwavs be pleased 1o
state whether, in view of the construc-
tion of the bridge over the Ganges at
Mokameh Ghat, any proposal 1s under
consideration for converting the metre
gauge line mto the broad gauge %ine
from that place upto Lucknow?

The Deputy Minister of Rallways
(Bhri 8. V. Ramswamy): No such pre-

posal 15 under consideration
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Minor Irrigation in Tripura

$78 Shri Dagaratha Deb: Will the
Minigter of Food and Agriculture be
pleased to state

(a) the munor nrrigation schemes at
present wunder examnation of the
Tripura Admimstration 1n  different
Divisions of Tripura,

{b) the 1easons for the delay in
laking up construction of bunds as
mine: irrigation measures, and

{c) the steps taken to expedite exe.
cution of minor irrigation schemes?

The Minister for Food and Agricul-
ture (Shri A. P Jamn): (a) The follow-
ing Minor Irngation Schemes in the
different Sub Divisions of Tripura arc
al pPresent under examunation

| Sadar Sub-Drnsion

(1) The scheme for construction of
a Pick up.weir at Karma-
chara

111) Construction of Pick up-weir
across Debdachara

4 Kailashahar Sub-Division
Construction of Pick-up-weir at
Satara Mia Haor

3 Khowa: Sub-Drvision

(1) Construction of Pick-up-weir
across Ichawchara, Sarban-
thara and Gougaonchara

ti Construction of bund by the
side of Uddob Das Baishnab's
House

4 Kamalpur Sub-Diviswon
Construction of Pick-up-wewr at
Lutmochara and Kulaichara
Udaipur Sub Dwinon

Construction of Sluice gate over

Singarichara and Kamrangs.
tah
(b) The delay 1s due to lack of ex-
perienced technical staff

(c) A proposal for the creation of a
minor rrgation division in Tripurs,
with suitable techmical personnel, is
under consideration
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State Co-operative Bank, Tripura

and Co-operation be pleased to state

(a) what was the basis adopted by
the State Co-operative Bank of Tri-
pura during the years 1956, 1957 and
1858 1n granting crop loan to the agri-
cultural shareholders of co-operative
socleties,

(b) whether any discruimnatory
practice was pointed out, and

(¢) f so, what were the reasons for
adopung discriminatory practice?

B 8 Murthy)- (a) The State Co-
operative Bank of Tripura sanctions
loans to societies on the basis of the
normal Credit Statements drawn up
by them In preparing normal Credit
Statements the requirements of mem-
bers for agricultural operations and
their repaying capacity are taken into
account The loans to individual
members are subject to a maximum of
10 times of their paid-up share capital
with the society

(b) No Sir
(¢) Does not arise

. & T Bailding Jammu and Kashmir

680. SB8hri A M. Tarig. Will the
Minister of Transport and Commani-
eatioms be pleased to state

(a) whether 1t 15 a fact that the
Government propose to construct a
multi-storeyed building for the Posts
and Telegraphs Department and Auto-
matic Telephone Exchange in Jammu
snd Kashmir State and

(b) if so, when?

The Minister of Transport and Com
munijcations (Shri 8 K Patil): (a)
and (b) ‘The proposal for construc-
fion of an Automatic Telephone Ex
change biwlding at Srinagar has been
sanctioned at & cost of Rs 725 lakhs
fhis work 1s included in the works
programme during the current year
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and the construction of the bullding
1 expected to star{ during this year.
There is no other proposal at predent
under congideration

Radioc Licence Fees due from
Rajasthan Governmeat

681 Shri Halder: Will the Minuster
of Transport and Communications
be pleased to state

(a) whether it 15 3 fact that the
Postal Department approached the
Rajasthan State Government for the
payment of the licencing fees for radio
recelving sets purchased by the
Rajasthan Development Comnuasioner
sometime in February.March, 1008;

(b) if so, whether the lhcensing fee
for all these sets has been received
by the Postal Department and

{c) if not the reasons thereof?

The Minister of Transport and Com-
munications (Shri § K Patil): (2)
During 1959 the Development Com-
missioner, Rajasthan State Govern-
ment did not purchase any community
receiving sets and as such the question
of approaching the State authorties
for the payment of licensing fee fin
the radio sets did not arise

(b) and () The¢ questions do not
Aarise

Labourers Employed in Ports

682. Shri Kallka Singh. Will the
Minister of Transport and Communi-
cations be pleased to state

(a) the gystem of employment of
labourers for loading and un-loading
of shupping commodities and stocks in
Bombay, Calcutta and Madras ports;

(b) whether Government have any
proposal to prescribe a standard umi
form for the labourers on work In
different ports, and

(c) whether there 1s any recogmsed
Union of these labourers in Madres
Port”
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The Minister of State in the Minis-
try of Transpori and Oommunications
(Shri Raj Bakadur): (a) In the ports
of Bombay, Calcutta and Madras, the
work of loading and unloading of
cargo on board the ships is done by
stevedore labour Their employment
i regulated under the respective
statutory Dock Workers (Regulation
of Employment) Schemes framed
under the Dock Workers (Regulation
of Employment) Act, 1958.

The work of hsndling of cargo on
shore 15 generally done by the shore
labour employed directly by the three
Port Authorities But at Madras and
Bombay certain bulk cargoes are
handled through contractors while at
Madras the handling of export cargo
15 ulso done by contractors The
Madras Port Trust have already
decided to take over the handling of
export cargo other than bulk cargo
and the decision 1s likely to be im-
plemented shortly.

(b) No, Sir.

(c) The Madras Port Trust Em-
ployees’ Union 18 recognised by the
Madras Port Trust

Suspension Bridges in Manipar

€88. Bhri L. Achaw Singh: Wil the
Minister of Transport and Communi-
cations be pleased to state:

(a) whether 1t 15 a fact that the sus-
pension bridges on the Liematak and
Jrang rivers on the old Cachar Road
in Manipur have been swept away by
flood waters during June 1939: and

(b) if so0, the steps taken to restore
the transport and communications
system”

The Minister of State in the Minis-
try of Tramsport and Communications
(8hri Raj Bahadur): (a) and (b) An
old suspension bridge over the
Liematak river was destroyed during
the war With the salvaged wire
ropes, a suspension bridge
with a bamboo decking was erected
In June 1658, the wire ropes got
buried 1n a land shde. Bamboo rafts
are gt presemt used to take vehicles
and pedestrians across the river

Efforts to construct a temporary foot
bridge are also being made,

There 1s a suspension bridge ever
Jrang river which survived the floods
of June, 1939
Recruitment of Scheduled Castes and

Scheduled Tribes as Postmen

684. Shri P. L. Barupal: Will the
Minister of Transport and Commual-
cations be pleased to state’

(a) when the result of examination
held by the Director, Postal Services,
Delh; area 1n 1958 for the recruitment

of Postmen 1s expected and the
reasons for the delay,

(b) how many candidates belonging
to Scheduled Castes and Scheduled
Tribes took this examination and the
number of vacancies actually to be
filled up,

(c) whether any special quota has
been reserved for Scheduled Castes
and Scheduled Tribes in order to fill
up the existing gap of reserved guota;
and

(d) how many candidates from
among these Scheduled Castes and
Scheduled Tribes are expected to be
recruited on the basis of this exami.
nation®

The Minister of Transport and Oom-
munications (Shri 8. K. Patil): (a)
The result of the examination was
announced 1n April, 18589 Over 4500
candidates appeared at the examina-
tion and hence there was some delay
in the declaration of the results.

(b) 590 candidates belonging to
Scheduled Castes and Scheduled
Tribes appeared at the examination
held to fill up 105 vacancies m all

(c) 42 vacancies (including unfilled
reserved wacancies carried forward
for earlier years) were reserved for
them

{d) 38 candidates belonging to Sche-
duled Castes and Scheduled Tribes
have been selected

Gangtok Read
685, Shri Dimesh Singh: Will the

Minister of and Communi-
eations be pleased to state:
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(a) whether it 15 a fact that heavy
trucks cannot pass over the Gangtok
road (between Siliguri and Rongpo)
while they can do so between Rongpo
and Gangtok; and

(b) if so, the reasons thereof?

The Minister of State in the Minis-
try of Transport and Comrumications
(Shri Raj Bahadur): (a) Yes, Sir

(b) There are some old bridges and
culverts in this section, which are
weak

Floods in Tripura

688. Shri Bangshi Thakur: Will the
Minister of Irrigation and Power be
pleased to state

{a) whether 1t 1s a fact that prior
to 1946 the floods n Tripura State
were rare,

(b) whether 1t is also a fact that
occurrence of flood in Tripura has be-
come g regular feature since then-
and

{c) 1t so, whether Government hav2
enquired into the matter and have
adopted any preventive measures?

The Deputy Minister of Irrigatiom
and Power (Shri Hathi): (a) and (T
‘The reply 1s in the negative

(e) Does not arise

Hybrid Maizge

687 Skri K S. Ramaswamy. Will
the Minister of Food and Agricalture
be pleased to state

(a) the steps taken by Government
to introduce hybrid ma:ze to increas-

production,

(b) the States that aie producing
this grain, and

(c) the progress made so far”

The Minister of Food and Agricul-
ture (Shri A. P. Jain): (a) to (¢) A
statement 1s laid on the Table ([See
Appendix 11, annexure No 29)

AUGUST 13, 1089
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Chemical Fertilisery

89, Shri Hem Raj: Will the Minis-
ter of Yood and Agricultare be pleas-
ed 10 lay a stetement showing:

(a) ‘the quantity of chemical ferti-
lizers imported into India during the
first half of 1959;

{b) the quantity that was produced
in the country during this period and
its cost price;

(¢) the price of the imported ferti-
lizers; and

(d) the price at which it was sold
to the cultivators?

The Minister of Food and Agricul-
ture (Shri A. P, Jain): (a) to (d). A
statement is laid on thc Table. {Sev
Appendix II, annexure No. 23].

Increase in Postal Rates for Foreign
Countries

690, Bhri Achar: Will the Minister
of Transport and Communications be
pleased to state:

(a1 whether the postal rates on
letters and parcels to foreign countries
have been increased considerably from
1st April, 1959 in accordance with
International Postal Convention; and

(b) if so, whether foreign countrie:
such as the United Kingdom and the
United States of America have also
increased their rates?

The Minister of Transport and Com-
munications (Shri 8. K. Patil): (a)
It was obligatory on our part io in-
crease the postage rates on grticles of
the letter mail, that is. letters, post-
cards and printed papers, etc., as those
rates had fallen below the minimum
rates admissible under the Universal
Postal Convention as revised in the
Universal Postal Unien Ottawa Con-
ference, 1957. A statement (State-
ment ‘A’) showing the foreign postage
rates for these articles obtaining in
India before and sfter the revisiun is
laid on the Table. [See Appendix II
annexure Na. M).

1972

(b) As regards parcel postage raies,
they vary from country to country
being regulated under the Parcel Post
Convention and respective bi-lateral
agreements in the case of certain
countrics who are not signatories to
that Convention. These rates have
not been increased in the case of all
{oreign countries, A  statement
(Statement B) showing the revision of
rates for cerlain countries is piaced
on the Table. [See Appendix II,
annexure 24].

{c¢) Some cuuniries have increased
their rates of pusiage on articles of
letter majl while others have retain-
ed their previous rates apparently be-
cause those rates did not fall below
the minimum rates permissible under
the revised Convention. A statement
{Statement C) indicating the rates of
postage on articles of the letter
mail obiaining in certain foreign
countries before and after revision on
1-4-1959 is laid on the Table. [See
Appendix II. annexure 24]. As re-
gards the parcel postage rates it may
be stated that the United Kingdom
which is a signatory to the Parcel
Posl Agreement has increased its
parcel postage rates, ‘The United
States of America, which is not a
signatory to it. hss not increased its
rates.

Delay in Payment by Shipowners to
Hindustan Shipyard

691. Shri Morarka: Will the Minister
of Transport and Communicatiens be
pleased to state:

(a) whether it is a fact that the
shipowners often delayed the payment
of instalments, causing financial diffi-
culties to the Hindustan Shipyard:

ib) what is the total amount due
from the shipowners at present; and

(c) what steps are being taken to
remedy the situation?

The Minister of Staie in the Minis.
try of Transport and Cemmunications
(8hri Raj Babadur): (a) Yes; some of
the shipowners could perhaps have
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been more prompt in the payment of
instalments due to the Shipyard

(b) Rs 8320 lakhs

(c) The Shipyard has been vigorous-
1y pursuing the question of delayed pay-
ments with the owners concerned mn
each case and have often sought the
aid of the Director-General of Ship-
ping and the Mmistry of Transpor: to
ensure mummum delay 1n the payment
of instalments This has worked
satisfactorily in most cases

Breakdown of a Travelling Crane in
Hindustan Shipyard

692 Shri Morarka: Will the Mins-
ter of Transport and Communicatiens
be pleased to state

(a) whether 1t 1s g fact that the
breakdown of the new 45.ton travel
ling crane erected between berths I
and II, seriously affected the pioduc-
tion of the Hindustan Shipyard,

(b) whether an enquiry has been
mstituted to find out the cause of this
breakdown, and

{¢) if so, with what results’

The Minister of State in the Minis-
4ry of Transport and Communications
(8Shri Raj Bahadur). (a) Yes

(b) and (¢) Yes The breakdown
of the crane was mainly due to the
breaking of the Pivot bearing iollers
The broken parts have since been re-
placed by the suppliers at thcir own
cost including the cost of air-freight
for their transport from Holland, end
the cost of the Erector sent out for the
purpose of repairing and recommis-
momng the crane

Hindustan Shipyard
663. Shri Morarka: Will the Minus
ter of Transport and Communications
be pleased to state

(a) whether a sum of Rs 06,62,386
has been claimed by Hindustan Ship.
yard as subsidy from GQovernment for
the construction of VC 120, VC 121
and VC 138 and
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(b) what is the basis of ealculating
this subs:dy?

The Minister of State in the Minds-
try of Transport and Commuaniestiohs
(Shri Raj Bahadur);: (a) Yes .

(b) The present practice of the
Shipyard 15 to sell ships constructed
in the Yard to Shapowners at a price,
whuch the latter would have to pay
for similar ships built m a UK Shap-
yard This price 13 known as the
‘UK Panty price’ The difference
between the actual cost incurred by
the Shipyard on the construclion of
ships and the ‘UK Panty price’, 18
paid by Government as subsidy

Hindi Telegraph Bervice

654 Shri 8. M. Banerjee. Wil the
Minister of Transport and Communi-
catlons be pleased to state

(a) whether any unit for the deve.
lopment of Hindi Telegraph Service
has been set up in the country, and

(b) 1f so, i1ts composition?

The Minister of Transport and Cem-
munications (Shri 8 K Patil) (a)
No separate unit has been set up for
the purpose, but a Hindi Telegraph
knowing official 13 working in  the
P & T Directorate

(b) Does not arise

New Primary Schools for Childrea
of Railway Employees

695, Shri Muhammed Elias: Will the
Minister of Rallways be opleased to
state how many primary schools wall
be opened by the Railway Mimistry
for the chuldren of Railway employees
and workers during the year 1888*

The Deputy Minister of Rullways
(Shri Shalmawas KEhan): 510 new
single teacher austerity type primary
schools are intended to be opened at
different places on the Railways dur-
ing the current year A large num-
ber out of these have already been
opened and are functioning
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Dadrl Distribatary
696, Shri Ram Krishan Gapta: Will

{a) whether Government hLave re
ceived revised estimates for comple-
tion of Dadn Distributary of Western
Jumna Canal in Punjab from Punjab
Government for approval and sanc-
tion; and

{b) if «n the nature of the action
taken 1n thic regard?

The Deputy Minister of Irrigation
and Pouwer (Shri Hathi) (a) and (b)
“The rivised estimates for the Dadn
Distributary have been received very
recently m the Central Water and
Power Commussion and are under
examination

Advanced Post-Graduaie Medical
Courses
€97 Shri Ram Krishan Gupta: Will
the Minister of Health be pleased to
state

{(a) whether the scheme of starting
advanced post graduate medical cours
es has been fintlised, and

(b) 1f so the details thereof

The Minister of Health (Shri
Karmarkar): (a) and (b) Post-
graduate medical courses nave al-
ready been started at the All India
Institute of Medical Sciences and at
the following upgraded medical insti-
tutions —

1 Institute of Obstetrics and
Gynaecology Government
Hospital for Women and
Children Madras

2 Institute of Venereology, Gov-
ernment General Hospital,
Madras

3 Institute of Anstomy, Stanlev
Medical College, Madras

4 Barnard Institute of Radiology,
Government General Hospital,
Madras

5 Upgraded Department of Pae-
diatrics, Madras Medweal Col-
lege, Madras

8 Upgraded Department of Patho.
logy, Andhra Medical College,
Visakhapatnam

7 Upgraded Department of Plas-
tic and Maxillo-Facial Surgery
at the Medical College,
Nagpur

B All India Institute of Mental
Health, Bangalore

9 Indian Cancer Research Centre,
Bombay

10 Vallabhbhai Patel Cnest Insti-
tute, Delha

11 Thoracic SBurgery Urit, C M
College, Vellore

In additon there are 32 medical
institutions under the control of State
Governments which are providing
post-graduate traiung 1n medical
subjects

Nursing Colleges

896. Shri Bam Krishan Gupta: Will
the Minister of Health be pleased to
state the number of Nursing Colleges
to be opened during the remaining
period of the Second Five Year Plan
(State-wise)”

The Minister of Health (Shri
Earmarkar): The Government of
Madhya Pradesh propose to establish
a College of Nursing at Indore

Medical Colieges

€99. Shri 5. A Mehdi: Wil the
Minister of Health be pleased to state

(a) the number of medical colleges
functioning in 1948,

(b) the number of students in these
colleges 1n 194B and number of stu-
dents who .passed, and

(c) the number of eclleges estab-
hished in India t1l] 1958 and the num-
ber of students reading in medical
colleges®

The Minister of Health (Spri
Karmarkar): (a) 28

(b) The total number of students on
roll in 1048 was 11,011 and 1,170 stu-
dents passed out in 1948
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(c) 23 new medical colleges were
established after 1948 upto the end of
1058. Information about tue exact
number of atudents on roll in 1988 1s
mot available, but it is estimated that
about 20,000 students were on roll
that year.

Repair of Railway Bridge on
Godavari

700 Shri P. C Boroeah: Will the
Minister of Railways be pleased to
state:

(a) whether there ;s any proposal
to repair the railway bridge on the
river Godavar: near Rajahmundry in
view of the recent heavy ramns m the
coastal area of Andhra Pradesh het-
ween Vyayavada and Waltair; and

{b) if so, the delails of the propos-
ed scheme?

The Deputy Minister of Railways
(Shri 8. V. Ramaswamy): (a) No, Sir,
there 1s no such proposal, as no
damage has been caused to the bridge
by the recent floods

(b) Does not arise

Community Development Conference

( S8hri P. G Deb:
Shri § A. Mehdi:
7oL Shri Assar:
Shri Siddiah:
Shri Hem Raj:

Will the Minister of Community
Development and Co-operation be
pleased to state-

(a) whether any Conference of
Development Commissioners of differ-
ent States was held at My=oie ;n the
last week of July, 1859; and

{b) whether a copy of the decisions
taken will be Jaid on the Table?

The Depuiy Minister of Commually
Development and Co-operation (Bhri
B. 8. Murthy): (a) Yes.

(b) The “Main conelus.on and Re-
commendations” of this Conference

AUGUST 13, 1989
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will be aveilable in the Parliament
Library shortly,

Integral Coach Factory, Perambur
02 J Shri Tangamani:
lilu-l'! B. Vittal Rao:

Will the Minister of Rallways be
pleased to state:

(a) what steps have been taken to
increase the manufacture of coaches
in Perambur Integral Coach Factory;

(b) how many coaches are schedul-
ed to be manufactured during 1980-
80;

(¢) whether there will be inciease
in the number of employees dunng
1859-60, and

(d) 1if so, how manv 15 ecach cate-
gory?

The Deputy Minister of Rallways
(Shri Shahnawaz EKhan): (a) (i) In-
troduction of second shuft

(11) Introduction of system of pay-
ment by results

(b) About 440
(¢) Yes
td) A total of about 388 staff, ap-

proximate number 1n ecach categorm
being as under -

Supervisory 39
Skalled artisans 249
Semi-skilled 151
Un-skilled 50
Maiscellanegus 97

ToTaL . s86

Traln Deraliment om Seuthern
Rallway

as {smr.nwm

Will the Minister of Rallwavs be
pleased to state’

(a) whether it 1s a fact that a good*
train derailed on the 3rd July, 1959
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betweas Tiruvannamalm and Villu-
puram on the Southern Rallway re-
sulting 1n the capeize of 11 wagons,

(b) how long was the parsenger
traffic dislocated,

(c) whether 1t 1s also a fact that
deraiiment 15 very common in this
sector,

(d) whether there was such a derail-
ment in June also, and

(e) what steps Government propose
to take to avoid recurrence of such
derailments 1n thic area”

The Deputy Minister of Railways
(Bhrl 8 ¥V Ramaswamy): (a) On 1st
July 1859 at about 23 23 hours (not on
3rd July 1859) while Train No 2123
Goods wax on run between Adhich-
chanur and Tirukoilur stations on the
Villupuram-Tiruvannamala: section of
the Southern Railway 11  vahicles
capsized nd 5 other sehirle  derail
ed

(b) Through runmng of trains was
interrupted for about 18 hours

(c) No
id) No

(e) Noimal appropriate preventive
measures continue to be taken to
avoid a recurrence of accidents

Train Derailment at Madarai

204 Shn Tangamani-
{'Shrl T B Vittal Rao

Will the Minister of Railways be
plessed to state

(a) whether a goods engme and
five wagons got dermiled at Madura:
Junction on the Southern Rallway on
the 38th July, 19590

{b) whether the engine was com-
plefely derailed and ronsequently
damaged,

(¢) how many wagons were damag-
od as a result of the jerk

(d) what 15 the cause of the ucci-
dent,

(e) whether it 13 a fact that @
pomntsman and three Railway ser-
veants were injured, and

(f) what steps Government propose
to take to stop recurrence of such
mncidents nside the Railway June-
tion”?

The Deputy Minister of Railways
(Shri 8 V Ramaswamy) (a) and (b)
On 26th July, 1959, while tran No
2605 Down Daily Road Van Goods
ex-Dmdigul to Madurai was entering
Goods Yard at Madura: Junction, the
engine and the next six vehicles de-

railed There was a shght damage to
the engine

(c) Five
Brake van

(d) The cause of the accident 18
under engurv

loaded wagons and a

{e) Five Railwav employees sustaimn.
ed shght injuries

tfy Necissarvy «teps if anvy will be
taken on recewmpt of the report of the
ragquirny  committee

Recovery of Centre's Loan to States
for Major Irrigation Projecta

705 Shri 8. A Mehdi: Will the Min-

ister of Irmgation and Power be
pleased to state

(a) the progress in the recovery of
loans given bv Centre to States for
Major Irngation projects,

{b) the amount of loan recovered
(State-wise),

(¢) whether any State has asked
for remussion or reduction m the
interest or the loan itself, and

td) if so, the projects involved®

The Deputy Minister of Irrigatiom
and Power (Shri Hathi) (a) The
loans are not yet due for recovery A
statement explaining the position is
placed on the Table [See Appendix
2 annexure No 25}

{b) Does not arise

{c) and (d) The Governments of
Rajasthan and Madhya Pradesh have
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suggested modification of the interest
charges in respect of loans advanced
for the Chambal project. Their re-
quest is under examination.

Production of Food from Sea Weeds

706. Shri P. K. Deo: Will the Min-
ister of Food and Agriculture be
pleased to state:

(a) whether any step has been
taken for the production of food from
the ‘ALGAE’ sea weeds;

(b) if not, whether Government
have any proposal to undertake any
research work in this regard; and

(¢) what will be the protein, car-
bohydrate and vitamin contents of
this food?

The Minister of Food and Agricul-
ture (Shri A. P. Jain): (a) and (k).
Yes, Sir. Preliminary work has been
carried out at Central Marine Fisheries
Research Station, Mandapam and fur-
ther research is in progress.

(c) Sea weeds generally are inade-
quate sources of protein as it rarely
exceeds 15 per cent. of total weight
even on dry basis. Carbohydrates
constitute 50 to 60 per cent. Most of
the vitamins are present in sea-weeds.
Percentage of B 12 & C Vitamins in
some of the sea-weeds is very high.

Dry fruit Research Station in Lahaul
Valley

707. Shri Daljit Singh: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether it is a fact that the
horticulture section of the Agricul-
ture Department has set up a dry
fruit research station at Keylong in
Lahaul Valley of Punjab to study the
possibility of growing dry fruits;

(b) whether it is also a fact that
there is practically very little rain
owing to the elevation of Lahaul
Valley over 10,000 feet and the irri-
gation water is available only in sum-
mer from the melting snows;

- - i i L A

(e) if so, the amount sanctioned by
the Central Government for the de-
velopment of dry fruits industry in
this region and for irrigation pur-
poses; and

(d) the results achieved so far in
this regard?

The Minister of Food and Agricul-
ture (Shri A. P. Jain): (a) A progeny
orchard has been set up at Keylong
in Lahaul Valley of Punjab where a
collection of dry fruit plant material
is being raised for further trials.

(b) Yes. There is very little rain-
fall in Lahaul Valley but irrigation
water is available from ‘koohls’ which
are fed from the melting of snow
during summer.

(¢c) There is a scheme for the es-
tablishment of a dry fruit research
station at Keylong to be entiirely
financed by the Indian Council of
Agricultural Research. The scheme
has been sanctioned by the ILC.A.R.
for a period of five years at a total
cost of Rs. 84,180 and a sum of
Rs. 19,810 has been provided to start
this scheme during 1959-60.

(d) Since the research Schem2 is
being started this year, it is too:
early to report any results.

12.06 hrs.
MOTIONS FOR ADJOURNMENT"
Price or RicE 1N WEST BENGAL

Mr. Deputy-Speaker: I have receiv-
ed several notices of adjournment
motions. The first one is from Shri-
mati Renu Chakravartty, about the-
“soaring prices of rice and the non-
availability of rice on three to four-
days a week in most of the - ration
shops in West Bengal and the conse-
quent misery and hardship caused to
the people”.

I learn that some discussion is go-
ing to be held in the House, before
long.

The Minister of Food and Agricul-
ture (Shri A. P. Jain): Yes; we have
agreed to discuss the food situation in
general, with particular reference fo
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ment motion is that every day the
prices are soaring and the figures
which have been given to us by the
Government do not reflect the actual
state of affairs. We have received
telegrams from Midnapore saying that
the price of rice is Rs. 32. The state-
ment of Government is that the price
of Midnapore is about Rs. 25 Every
day it is soaring. Also, the fact
which he has stated on the floor of
the House that now the ration shops
are giving rice 1n good quantities, 1s

not correct It is not a fact People
are not able to get rice I have got
reports from Midnapore, Karnahari

m Burdwan, from Hooghly and from
the 24 Parganas In all these areas the
ration shops for C and D holders are
not giving rice at all to them, and
even those who are getting rice are
not getting it during the last three
or four days of the week The posi-
tion 1s desperate Therefore we want
an early discussion

Some Hon Members rose—

Mr. Deputy-Speaker: So far as this
motion 13 concerned, I have heard
Shrimati Renu Chakravartty I have
yet to decide whether 1 should give
my consent or not. If it were a dis-
cussion, certainly I would allow other
Members to speak

Shri Mubammed Ellas: I want to
make clear only onc or two thinge

Mr. Deputy-Speaker: If any clan-
fications are needed, I am sorry they
are not to be had just now

Shyl Mukammed Elias: This is the
information which I have received.

SRAVANA 21, 1881 (SAKA)
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Mr. Depuly-Speaker: Order, order.
‘We have been told that a regular dis-
cussion ie going to take place on the
2ist. The only objection raised is
that that date is far off; that it is a
distant date The hon, Lady Member
said that because the prices are going
up every day, therefore there should
be an early discussion in the House
But I think her object would be serv-
ed when 1t 1s brought to the notice
of the Government that prices are
rising and they will take care of it as
much as possible The prices will
not be brought down aimply by dis-
cussion Therefore, I do not thuink [
am called upon to give my consent to
this adjournment motion

Shrimati Renu Chakravarity: The
Government knows about it It 18 a
question of policy, a question of de-
contro] of prices Could we have
an assurance from the hon. Mimster
that 1t would be taken up earlier than
the 21st® 2lIst 1s very far off; today
15 only the 12th Could we have it
within the next three ot four days?

Mr, Deputy-Speaker: That would
be difficult 15th and 18th are hoh-
days and on 17th and 19th, we have
got the discussion on Kerala already
fixed. Therefore, 1t would mnot be
posuble So far as this adjournment
motion is concerned, I am sorry 1
cannot give my consent

BATON-CHARGING BY CEYLONESE PoLicy
Mr. Deputy-Speaker:

There s another adjournment
motion by Shn Hem Barua:

“The seriou, situation arising
out of the Ceylonese Policy
baton-charging a group of
Malayalees demonstrating against
the President’s Proclamation on
Kerala on the 10th of August,
1958 within the Indian High Com-
mission’s precincts at Colombo,
resulting in 14 mnjured, 8 of whom
are in a serious condition.”

I would request the hon. Member just
to inform me whether this 1s the
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primary responsibiity of the Central
Government, which they have falled
to perform

Shri Hem Barua (Gauhati) I shall
be very brief

Mr. Deputy-Speaker That 1s
separate altogether I am not com-
plaining yust now that he 1s much too
long Only I am asking whether he
can show that this was the primary
responsibility of this Government and
they have failed to discharge 1t

Shri Hem Barua. It 1s the primary
respaasibility of this Government in
the sense that the Ceylonese police
came and baton-charged the demons-
trators there I want to say that this
a matter that concerns entirely India
and the demonstrators are also
Indians, they are Malayalees 1 just
want to know in this connection whe-
ther our High Commussion there in
Colombo requisitioned the services of
the Ceylonese policc or not What-
ever the reason for this demonstra-
tion mught be, 1t 13 1in this particular
aspect of the thing that the responsi-
bility of the Central Government
comes 1n  That 1s all I want to know
because the demonstration was within
the precincts of the High Commission
and the baton-charge was also within
the precincts of the High Commission
If the High Commussion did not re-
qusition the services of the Ceylonese
police, then I want to know on what
authority the Cevlonese police came
in there inside the precincts of the
High Commussion, and if they came
in, not being requisttioned by our
High Commussion 15 1t not an
infringement of the diplomatic rights
and privileges that a country 1s to
enjoy m a foreign countrv That 1<
one thing

Then, if the police came and baton
charged our demonstrators there
without being requsitioned by the
Indian High Commission mn Colomba
1 want to know whether 1t 1s part of
the broad policy pursued by the
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Ceylonese Governmént against our

people, people of Indian origin there.
At the same time

Mr Deputy-Speaker: He should
conclude now

Shrl Hem Barua I shall be as bref
as possible

Mr Deputy-Speaker: I only wanted
to clear whether he asserted that
there was the responsibihty of the
Central Government ‘That he has
said, now he 1s gomng to the facts If
I gwve my consent afterwards, it can
be con<idered, not now

There are notices of other adjourn-
ment motions also by Shm Sadhan
Gupta Shnn A K Gopalan, Shn
Narayanankutty Menon, Shri Pun-
noose, Shrimat: Parvathi Krishan and
Shri Easwara Iyer on the same sub
ject [ have heard Shri Hem Barua
Shr1  Sadhan Gupta mav say & few
words only on the point I have just
indicated whether there 15 the prim-
ary responsibility of this Govern-
ment 1n order to help me to decide
whether I can give my consent

Shri Thirumala Rao (Kaskmada) I
would Iike to know whether there is
anvy more authentic information on
the subject apart from the news that
has appeared in the papers

The Prime Minister and Minister of
External Affairs (Shri Jawaharll
Nehru) Qute apart from these
adjournment motions of which Yyou
are the best judge 1n wview of thc
fact that something has happened
there, which must necessarily interes!
hon Members, I am prepared to give
all the facts which I have received
from the High Commission

Mr Deputy-Speaker- Then we can
have the facts

Shri Sadhan Gupta (Calcutts—
East) I think if we make our state
ment n the light of that, the Pirme
Minister may make his statement

Mr Deputy-Speakesr: The Prime
Minister 1s in possession of certain
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If something else i3 wanted, Jet us

see subsequently First let us have
the facts

8hrl Jawaharial Nehru: The High
Commussioner in Ceylon has inform-
ed us as follows

On the evening of the 9th August,
our High Comnussion in Colombo
receaved private information that
theie was going to be a demonstration
before their Chancery the next morn-
g Our High Commissioner inform
ed the Minister of External Affars of
the Ceylon Government about this
and said that he has no details as to
what shape this demonstration might
take Probably they would present
some memorandum of protest which
he would receive and forward to his
Government

Later, the Deputy Inspector General
of Police telephoned to our High
Commussioner to enquire into this
matter The High Commussioner re-
peated what he had previouslv said
and added that he had no reason to
expect anv serious trouble and he did
not think that 1t would be worthwhile
having a counter show of force by
the police The DIG of Police said
that he would have the Embassy and
the Chancery duly watched

At about 1030 AmM on the 10th
August, about two hundred demons-
trators carrying placards and shout-
ing slogans suddenly entered the
chancery compound from one gate
As previously arranged, the Deputy
High Commussioner and other officers
went down to the entrance of the
Chancery building and met them and
tried to calm down some rowdies
among the cdemonstrators. The
Deputy High Commissioner offered to
take five or six representatives to the
Hgh Commissioner to discuss matters
and to hear their grevances At this
stage, half a dozen demonstrators
rushed the building entrance When
demonstrators rushed the building
entrance, the police suddenly entered
from the other gate of the Chancety
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compound and began belabouring the
demonstrators with wooden batons
The crowd began to disperse from
the other compound gate from which
they had entered. In the melee, one
man received @ head injury and four
or five others received very nmunor
injures within the lmit of our
Chancery The High Commussioner
was surprised at the sudden and un-
called for attack by the police and
rushed down and jomned his other
officers who were attempting to stop
the police from beating up the crowd
within the Chancery compound The
mjured persons were 1mmedately
taken to hospital accompan ed by the
Third Secretary

Later, the High Commussioner
persuaded seven of the remammng
demonstrators, who were still in the
Chancery compound, to come up and
talk to him They said they first
wanted to lodge a protest against the
High Commissioner’s conduct in
calimg n the police to beat up their
peaceful demonstrators The High
Commussioner told them that it was
most unfortunate that this moident
should have occurred in our Chan-
cery and assured them that he had
not called in the police because he
proposed to get their representatives
to come and talk to them The fact
was that when some demonstrators
rushed the entrance steps, the police
came tn from the other gate and dis-
persed the crowd

The High Commussioner repeated
that 1t was completely wrong for any-
one to mmagwne that the police had
been called m by him or his officers
and that this was a pre-arranged plan
Thereafter, a memorandum was given
to the High Commssioner by those
representatives This 18 bemng for-
warded by post to the External
Affa rs Ministry here

Immediately after thus incident, the
High Commussioner rang up the
Permanent Secretary of the Ceylon
Government and gave him the faels
stating that it was unfortunste that
the police should have rushed in aud
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intervened when this was not neces-
sary. The Permanent Secrefary said
that this episode was unfortunate and
he was sorry that this should have
happened in our Embassy.

The High Commissioner adds in his
message to ug that it ig quite definite
that no one on his behalf asked for
police intervention at any stage.
Apparently, a young police Inspector
on seeing some people rushing the
Chancery building entrance took the
steps he did to protect the Chancery
premises.

Shrl Badhan Gupta: | want to say
this. You will notice that my adjourn-
ment motion relates to failure to wake
up to a very serious breach of diplo-
matic privilege, failure to protest
sgainst this incident. And apparently
this is borne out by the Prime Minis-
ter's statement that no formal protest
has been made to the Ceylon Govern-
ment in respect of this matter. Now,
it becomes very difficult to think that
all this was by way of mere bona
fide exercise of protective power.
You know that under international
¥aw the Ceylon High Commission
office of ours is our territory and the
police had no business to enter it
without permission from our High
Commissioner. Apparently, the posi-
tion ig this. The Ceylon Government
is going one way in its political think-
ing and we know that it is an anti-
communist government.

Mr. Deputy-Speaker: That is a
different thing. We are considering
the admissibility of this adjournment
motion, we should confine ourselves
to that.

Shri Sadhan Gupta: 1 am explan-
ing this matter. There can be no
question of bona fides. What the
Ceylon police apparently did was te
teach the Indian communist a lesson
and for that purpose they entered our
High Commisgioner’s office and with
excessive  brutality, llthi-chmad
fhem. There can be no bona fide
purpose behind the Ceylon police

view. The Ceylon
enter our High Commission. It should
not be taken in a very minor light.
A strong protest should have been
made and if any injury has been done
to our nationals compensation should
have been asked for from the Ceylon
Government.

Mr. Deputy-Speaker: s that all?

Shri Sadhan Gupta: I want to know
whether this has been done. Second-
ly, I want to know whether when the
police were intervening any attempts
were made by us to contact the Ceylon
authorities to get the police moved at
that time These are the two things.

Shri Narayanankutty Menon:
(Makandapuram): May T say ...

Mr. Deputy-Speaker: I had selected
one of the signatories to this adjourn-
ment motion for presenting the case.

Shri Narayanankutty Memon: One
more point.

Mr. Deputy-Speaker: We cannnt
have any discussion now.

Shri Narayanankutty Memon: We
did not submit an adjournment
motion but we submitiedq & Short
Notice Question.

Mr, Deputy-Speaker: That should
be tsken up differently.
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Shri Narayamankuity Memon: Now
in view of the fact that the Prime
Minister has given & statement, that
Short Notice Question may not be
allowed

Mr Deputy-Speaker: He should not
anticipate that

Shri Tyagl rose—

Mr Deputy-Bpeaker: Does he want
to say something?

Shri Tyagli (Dehra Dun) Now that
this adjournment motion has been
moved

Mr Deputy-Speaker: It has not
been moved

Shri Tyagi: At least it has been
talked out in the House The Prime
Minister has also given the facts
The public at large might perhaps go
with that idea Because this matter
has been brought to the notice of the
House, 1t must also be brought to the
notice of the country that the be-
haviour of any Indian nationals in a
foreign country who demonstrate
agamnst their own Government's
policy 1z not only despicable but also
13 a matter of disgrace and they are
unpatriotic to have behaved like that
i a foreign country

Shri Badhan Gupta: That 15 not the
opinion of the House

Mr Deputy-Speaker: Order, order
So far as this adjournment motion 1s
concerned, Shr1 Sadhan Gupta has
worded 1t thus

“Failure to protest against the
brutal lathi-charge on Keralite
demonstrators * Now the facts
have been given The episode 1s cer-
tainly unfortunate But, however
much we may regret it, it 1s clear
that the Government could not do
anything which 1t has failed to do
there In the wording of the adjourn-
ment motion itself I find a httle con-
tradiction The words used are
“failure to protest”, If
lapsed and the Governmen

then there is no cause for
motion. If no time has
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then there cannot be any failure
Government must have some time if
they are to make any protest now.
Either some time hag elapsed and the
Government has failed, 1n which case
there 18 no cause for any adjournment
motion and I cannot admit it, or really
no time has elapsed m which case
there could not be any failure There-
fore, m that respect in itself this ad-
Journment motion, as 1t stands, con-
tradicts itself and I see no reason
why 1 should give my consent to it
Simularly, other adjournment motions
on the same subject are ruled out

Shri Narayanankutity Menon: You
allowed the hon Member, Shn
Tyagy, to say something

Mr. Deputy-Speaker: 1 rather stop-
ped hum from saymng as soon ag I
learnt what he wanted to say

Shri Narayanankutty Menomn: About
the conduct of those people who
entered the High Commiss.oner’s
office, he failed to understand the
whole purport of 1t (Interruptons).

Mr Deputy-Speaker: We should pot
go mnto that question just at this
moment. Now this subject should be
treated as closed (Interruptions)

Shri Punnocose (Ambalapuzha) It is
surprising to see Shr1 Thomas laugh-
ing when we say some Malayalees
are beaten up

Shri Kottukapally rose—

Mr Deputy-Speaker, Order, order.
I would request the hon Member to
resume his seat Now we will take up
the next item (Interruptions) When
I am standing will hon Members con-
tinue speaking hike this?

Shri Jawaharial Nehru: As a foreign
country has been mentioned, if you
would permut me I would like to say
a few sentences to clear up any doabis
that may be there [ have given all
the facts In conclusion I said that
our High Commussioner immediately
in touch with the Ceylon Gov-

t and drew their attention
and pointed ocut “it is most regret-
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table that this thing has happened.”
The representative of the Ceylon Gov-
ermmment expressed hiz regret. It is
tlear, as-far as the facts go, that thus
was not an organised affair Some
petty policeman seeing some people
rushing mnto the Chancery bulding,
may be, lost his head He thought he
ought to protect it It Is not a ques
tion of invading Indian termtorvy in
Ceylon against our wishes 1 think he
really lost his head He ought not
to have done so But the fact 15, as
far a: one can say, with the good
mbention of protecting the building
the policeman entered the building
As hon Mmember asked ‘did we pro
test at the tume while 1t was going
on” The whole thing lasted _ahant
two munutes or less

Shri Tyagi- Does he approve of
such demonstrations in foreign coun-
tries by Indian nationals”

Shri Jawaharial Nehru: The whole
thing lasted about a mnute or twce
It was sudden and immediately the
place was cleared And, as I pointed
ont, people went up and presented
therr memorandum to the High Com-
massioner, who expressed his regret
to them I do not see what more he
could have done in the circumstances
or we can do now It will be unfair
to drag in the Ceylon Government
for what some petty police official has
done, with good intention I believe

Mr Deputy-Speakerr 1 withhold
consent. Let us take the next item

Shri Kotiukapally (Moovatapuzha)
It appears to me 1t i1s just retribution
They are getting m other countries
what they gave the people of Kerala

Mr. Deputy-Speaker: Order, order
1 ask him to resume his seat 1 am
sure the hon Members of this House
are mature and they would not lose
therr head as the Sub-inspector did
Now papers to be laid on the Table

1327 b,
‘_PAPIRSLADONTKITM

NOTIFICATION ISSUED UNDER DELRI
DeviLormENT Ace

The Minister of Health (Shri Kar-
MNyarkar): I beg to lay on the Table,
Qnder section 58 of the Dellu Deve-
Iypment Act, 1957, a copy of Notifica-
ton No SO 1709 dated the 1Ist
August, 1859 ([Placed n Lsbrary,
Nee No LT.1709/58)

AxnuaL RErorT oF INDIAN COUNCIL OF
ACRICULTURAL RESEARCH

Shri Karmarkar- On behalf of Shri
Mv Kr shnappa 1 beg to lay on the
Table a copy of the Annual Report of
he Indian Council of Agricultural
Yesearet M (he year JIG5G-84
[Placed in Library, See No LT-1514/

55]

No*rrnc.\ﬂous ISSUED UNDER ESSENTIAL
CommoDITIES ACT

The Deputy Minister of Food and
Agriculture (Shri A. M Thomas): [
g to lay on the Table, under sub-
%4ction (8) of Section 3 of the Essen-
Y] Commodities Act, 1855, a copy of
€4ch of the following Notifications —

(1) GSR No 837, dated the 16th
July, 1999

(n) GSR No 874, dated the 23rd
July, 1858

(m) GSR No 877, dated the 27th
July, 195§, containing the
Sugar (Movement Control)
Order, 1959

(iv) GSR No 883, dated the Ist
August, 19590 making certain
further amendments to the
Rice and Paddy (Andhrs
Pradesh), Second Price Con-
trol Order, 1959

(v) GSR No 025, dated the B8th
August, 1950 making certain
further amendment to the
Inter-Zona! Wheat Movement
Contro), Order, 1987, ([Plac-
ed in Lidrory, See No. LT-
1516/89].
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RarLy 10 MEMOSANDUM ON DEMANDS
ror Gamants (Ramways)

The Deputy Miajster of Rallways
(Bhri 8. V. Ramaswamy): I beg to
lny on the Table copy of a state-
ment containing reply to a memo-
randum received from a Mem-
ber in connection with Demands for
Grants. (Rallways) 1958-60 [Plac-
ed tn Library, See No LT.1517/59].

ANDHRA PRADESH AND MADRAS
(ALTERATION OF BOUNDARIES)
BILL*

The Minister of State in the Minis-
try of Home Affairs (8hri Datar): 1
beg to move:

“to introduce a Bill to provide
for the elteration of boundaries
of the States of Andhra Pra-
desh and Madras and for matters
connccted therewith™
Mr Deputy-Speaker: The question

18

“That leave be granted to
introduce a Bil]l to provide for the
alteration of boundaries of the
States of Andhra Pradesh and

Madras and for matters connected
therewith

The motion was adopted.
Shri Datar: I introducet the Bill

The Deputy Minister of Food and
Agricuiture (Shri A M Thomas): Sir,

Item No 2 has not been laid on the
Table.

The Minister of Revenue and Civil
Expenditure (Dr. B Gopala Reddi):
It has been done by Shri Karmarkar
on bchalf of Shri Krishnappa

1230 hrs,

STATE BANK OF INDIA (SURSID-
IARY BANKS) BILL—contd

Mr. Deputy-Speaker: The House

will now teke up further considera-

SRAVANA 21, 1881 (SAKA)

of Indi 1996
(Subsidiary Banks) Bill

tion of the following motion inoved
by Dr. B. Gopala Reddi on the 1iith
August, 1050:

“That the Bill to provide for
the formatioh of certain Govern-
ment or Government-associated
banks as subsidiaries of the State
Bank of India and for the consti-
tution, management and cantrol
of the subsdiary banks so form-
ed, and for matters connected
therew:ith, or incidental thereto,
as reported by the Jomnt Com-
muttce, be taken into considera-
tion ™

Perhaps now that the debate s
closced, the hon Minister would like
to say something We have only one
hour left.

Che Minister of Revenue and Civil
Expenditure (Dr, B. Gopala Reddi):
Su, the Bill was generally welcomed
by all sections of the House. The
Jomnt Committee also went nto the
provisions of the Bill in great detail
The only objection that was raised
was Why not straightaway merge
with the State Bank instead of creat-
ing these subsidiary banks® That sub-
ject has been discussed at length in
the Joint Committee and here agamn
yesterday that was the point to which
great attention was paid by speakers,
u{ho spoke yesterday

-T'he matter 1s very simple It 15 a
fact that the Rural Credit Survey re-
commended  straightaway  merger
some time ago, but the Government
thought that instead of acquiring
these banks or forcing them into a
merger we could open negotiations
with them and persuade them to
come into the scheme of things. We
are glad to say that these five banks,
more especially, leaving Saurashtra,
Patiala and Hyderabad out, their
directors and shareholders have all
agreed to come into the scheme on
the terms of compensation to be
negotiated.  Therefore, we have
achieved a great objective by nego-

‘l’llblhhad in the Gazette ot India Extraordniary, Part II—Section

datad 13-8-38.

tintroduced with the recommendation of the President
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tiating and by persuading instead of about Rs 150 lakhs as salaries. After

by compelling or coercing them into paying that they have declared profits

submussion. So, it has s own good of Rs 85 lakhs or zo last year, that is,

point, namely that we have been 1958 accounts If suddenly they are

to carry the shareholders and direc- to be given the State Bank salaries,

sors m this scheme of creating sub- perhaps 1t will be another Rs 30 lakha

s dianes or Rs 40 lakhs and to that extent their
profits will be reduced The profits

In the beginning some of the State
Governments wanted that instead of
our acquiring the entire thung they
should also cotznue to be participants
in the scheme of things I told the
House last time also that it was the
Kerala Government that started the
thing, namely, that they may be allow-
ed to continue to have the share capi-
tal mn some of these subsidaries In-
stead of giving them cash compensa
tion and the other States Govern
ments also wanted—Punjab Govern-
ment and all of them—that they may
continue to have continuing interest
in the subsidiary bank which will not
be possible 1if it was straightaway
merger We also thought that the
banks were functioning for some time
there and were famihiar with the local
conditions They know who 1s who
there The association of local people
also as directors and non-official
directors etc will be great advantage
to the subsidiary banks and all that
would be lost if there was a straight-
away merger with the State Bank
Being an all-India institution the
State Bank would be busy with all-
India matters instead of famil:iansing
itself with the local conditions by
taking local interest etc

Then, the management also would
be cheap That 1s a consideration
which we should not lose mght of

tinue They also have a legitimate
claim on the profits of the bank being
shareholders and suddenly i the
management becomes very costly what
they are likely to gain by way of
dividends wnll be reduced to a con-
siderable extent We know that there
sre about 7,000 employees of these
subsidiary banks Last year they paid

will come down and it will not be
an mcentive for these 45 per cent
share-holders to continue as share-
holders of the subsidiary banks So,
all told there will be cheap manage-
ment

Further, with regard to the policy
of advances the State Bank has many
restrictions Being an all-India bank,
being a State bank, as 1t were, it can-
not grant advances in many caes It
1s restricted by its own rules and re-
gulations While & commercial bank
or a submidiary bank can operate or
can give advances in a particular
situation, the State Bank 1s precluded
under 1ts own rules from granting ad
vances Therefore th1s 1s an advan-
tage in that they wall have more
elbow room for giving advances
Therefore considering all these mat-
ters it 13 much better to create the
subsidiary banks instead of merging
them

Then the question of general mana-
ger's salarics, managing directors and
things like that also were raised They
are paid very high salaries and it was
said that by creating the subsidiary
banks we will continue to pay the high
salaries that they are enjoying today
Under the provisions of thus Act on the
appointed day all of them cease (o
exist General managers do not con-
tinue to be General managers unless
the State Bank offers to continue them
on such terms as it thunk it They
may continue or thelr services may
be terminated They may be com-
pensated or they may come under the
new rules or new scales of pay. There-
fore the question of high scales of

does
notaﬂsebecaunclldﬂ;:m
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A point was raised whether when
these subsidisry banks are created
there will be duplication where some
©of theze banks may be having branches
and the State Bank branches also may
be operating in that particular area
These maiters have to be looked into
by the State Bank after these institu-
tions are taken over As far as we
can see, all these banks are operat-
1ng 1n Part B States, generally in un-
der-developed States so far as bank-
mg institutions are concerned Th
policy 1s that m one or two important
places if there are State Bank branches
already existing, they may continue,
but otherwise we would try to see
that there 18 no duplication If the
State Bank has to withdraw a branch
office 1t may withdraw and allow the
wubndiary banks to open up new
branches It 15 a matter of detail
about which I am sure the State Bank
together with the directors of the
subsidiary banks will be able to for-
mulate a policy and try to avoid all
duplhication with regard to branch
offices

There wag also the point rased
whether Rajasthan Bank will continue
to enjoy 1its present position They
cannot 1n course of time That means
that when new branches begin to func-
tion i1n the area where the Rajasthan
Bank 15 operating, Rajasthan Bank
will be asked to shed 1ts treasury work
It wall not be a State-associated bank
But 1t may take a little time because
wherever it 13 operating now new
branches either of Jaipur Bank or
of Bikaner Bank have to come up

The Maharaja Sahib said that some-
time in the local bodies due to some
faction some people are removed from
service He wanted to know whether
it will be a disquahfication from being
a director of the State Bank That
W

SRAVANA 11, 1881 (SAKA)

of Inda 2000
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sidiary bank. After all if he 15 not
fit even to be an employee on Rs 200
or Rs 300 in a Panchayat Board or a
municipality, and certamnly there 1s
no need to have such people as diree-
tors There 12 no dearth of person-
nel mn the country After all, these
subsidiary banks are going to be
very mmportant links for the banking
institutions and we need not inwvite
people with shady characters If
somebody some time ago was removed
because of corruption or rmismansge-
ment such people need not occupy the
directorship of these subsidiary banks
Therefore whether he was in Govern-
ment service or in local authorities’
gervice, 1If he hss been removed for
corruption or for some such thing,
certainly the disqualification will ope-

rate against lum

Again, about the question of tribunal
1t was said, “You appoint some High
Court judgeg or Supreme Court Judges
for tnbunal work and then you do not
allow them to ask for all the docu-
ments The genera]l managers and the
managing darectors can aiways claim
certain documents as privileged docu-
ments and the tnbunals cannot compel
the production of such documents
before them ” The tnbunal 1s appoint-
ed for computing the compensation to
be pad, and if those people are not
able to satisfy the tnbunal with regard
to the bona fides of some of thewr
secret funds, or whatever it 1s, to that
extent the compensation will be
lessened It will work as a detriment
to the sharcholders and other direc-
tors It will be in their own interest
to produce as many documents ag pos-
sible, so that the tribunal may be con-
vinced of the existence of the secret
funds and compensation may be com-
puted on that basis It is in their own
interest to show all thewr documents,
and if they do not do 80, to that extent
they will be the losers and they will
get less compensation *

Once a document is produced before
the tribunal they have to refer to it
in thewr findings, and once they dis-
cuss 1t 1n their findings It becomes
public property. It means the same
thing* showing it to the tribumal s
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tantamount to showing 1t to the pub-
lic Therefore, when they thunk it is
not in their interests to show a parti-
cular document and they do not show
1t, they take the consequences of it
Therefore, we may leave 1t as 1t 1s If
they want more compensation, they
will show all the documents and try to
get more compensation Otherwise,
they do 1t at thewr own risk or at their
own cost Thercfore we need not
object to this secrecy clause, because
it will work against the interests of
the shareholders themselves If they
do not show it they are the sufferers

My good friend Shri Nathwani rais-
ed some constitutional pomnts that the
State Bank Act does not provide all
the principles of compensation and
that this Act also does not give all the
principles of compcnsation etc When
we are acqguiring a thing by force or
by compulsion the question of com-
pensation and the principles thereof
will have to be claborately given
Here we are persuading and negotiat-
ing with them and we have come to
a sort of compromise with them The
directors and s<hareho'ders are all
agreeable So the question of elabo-
rating the principles of compensation
need not be raised, and there 18 no con-
stitutional impropriety that we have
commutted when we do not lav down
all the prinfiples

Mr Deputy-Speaker: But whether
1t 15 by agreement or without agree-
ment 1f the constitutional provision 1s
such that some principle should be laid
down for the compensation, we ought
to make it

Shri Nathwanl (Sorath) 1In the
sub-section 1tself 1t i1s provided that
once the award 1s given, then *“not-
withstanding anything contained 1n
any law for the uume bemng i1n force,
the termg are binding Therefore,
even though under the Indian Com-
panies Act, the shareholders nught
have refused” the terms are binding
You know, SBir, that under the Indian
Companies Act, power to transfer the
assets of the whole undertaking is
vested 1n the company in the general

AUGUST 13, 1080

of India 2003
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meeting That is the provision Even
if the shareholders oppose, still, once
the board of directors or the manage-
ment of the company agree thereto,
then the assets will be transferred.
Therefore there ig compulsion What-
ever you may do—in fact they may
agrec— but as 1t 18 worded, as the pro-
vision stands there is compulsion and
no principles have been fixed That
was my point

Dr B Gopala Reddi: That is true
We have gone into this question and
we fecl there 1s no need to make any
elaboiate provision for laying down
the principles, because, we still main-
tain that we are not acquiring 1t and
the question of laying down all the
punciplcs of compensation need not
be (laborated

Shri Ram Krishan Gupta (Mehen-
dragarh) Is not the creation of the
Bank of Patiala against the provisions
of the Constitution?

Dr B Gopala Redd: It 15 5 depart-
mental bank of thc Punjab Govern-
ment and 1t 1« a matter between the
Punjab Government and the State
Bank of India to fix the compensation,
and if they are agreed they can also
go to the tnbunal There 18 no sepa-
rate treatment given to the Patuala
Bank

My hon friend Shrn Morarka also
1a1sed the question of some useless
thinge being mentioned 1n this Bill—
that they must have a balance sheet
at the end of the year and things hike
that After ail, the baais 1s the Bank-
mmg Companies Act Wherever this
Act 13 silent, the Banking Companies
Act comes into force, and 1t is in con-
sonance with the Banking Companies
Act that some of the provisions have
been drafted If they are there, cer-
tainly we wall have to adopt the same
thing, and 1t 18 not either redundantor
anything contradictory when we take
the Banking Compamies Act as the
basis

And likewise Shri Easwara Iyer has
raised the same pomt with regard to
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there being some contradiction
between clause 83 and the Thaird Sche-
dule, etc. We see no contradiction at
all, because one (that 13 the Third
Schedule) 1s for providing a machin-
ery for the resolution of disputes,
while clause 63 is for the promulga-
tion of service rules, whether they are
under dispute or otherwise Therafore
we do not feel there i1s any contradic-
tion, and what we have done, and
more specially by persuading them to
come nto the scheme of thungs, 18
really verv good Instead of using the
big danda as 1t 1s called, we have per-
suaded them and all the directors and
sharcholders have seen the wisdom
of the scheme, and the State Govern-
ment also will have their share
capitn] —the Kerala Government and
other Governmentg also And there-
fore, 1t will serve the interests of the
local people better when 1t 1s a sub-
sidhary bank instead of being merged
with the State Bank

Even before creating a subsidian
bank there were some misapprehen-
sions in Mvsore and other places They
did not want even the subsidiary
bank Ongmally they passed a reso-
lution and after looking into the mat-
ter again they wanted to go back
But luck:ly, or fortunately, those peo-
ple who did not like the subsidary
banks did not get the support of the
sharcholders themselves, and therefore
the malter was dropped Therefore,
all told, the shareholders, the existing
directors, the State Bank, the Reserve
Bank, the Government are all saticfled
that 1t 1s the best arrangement under
the present circumstances and we need
not unnecessarily give them the State
Bank salaries

8hri Shankaraiya (Mysore). There
13 difference of opinion among the dir-
ectors themselves and the share-
holders But since the majority has
passed

Dr. B Gopala Reddi: We feel that
even among the directors there 18 a
majority for the present scheme

Mz, Depuiy-Speaker: When the
majerity have taken a decision, that
1 the decision of the bank

SRAVANA 21, 1881 (SAKA)

of India
(Subsidiary Banks) B:ill
Shai Achar (Mangalore): At the

reconsideration meeting there was no
quorum even

Dr. B Gopala Reddl: With regard
to paying State Bank salaries, every
time they werc mentioning “you have
got the control, but you don't give the
salaries of the State Bank" After
all, they are going to be subsidiary
banks There 1s no necd for merging
them as I said. And people are happy
that a'l these banks are conunung to
retain the local character All these
bank« are in the ‘B’ category Previ-
ously the Travancore Bank was m 'C’
categorv but now il hag come in ‘B’
tategory  All the cmployees will get
the ‘B' category scales of pay It
drasghtway you want to give them the
‘A’ catcgory scales of pay, the profits
of these banks will go down and they
will be hampered in their develop-
mental work And 1t 1s not in the
interest of the local people them-
celves mcrely to raise the scales of pay
without getting any benefit out of the
enhanced scales of pay For a long
t:me they must be managed 1n a cheap
mannecr, so that when they are estab-
I'shed, when their deposits go up, natu-
rally they will come under category
‘A’ and they will get the same scales
as the State Bank And we hope 1n
the coming few wvears their reputation,
their integrity will be so high as to
attract more deposits, and when neces-
sarly the deposits go up, the scales
of pay will also go up, and that will
be the happiest solution nstead of
unnecessanly creating more problems
by merging them with the State Bank.

Mr. Deputy-Speaker: The question

“That the Bill to provide for the
formation of certain Government
or Government-associated banks
as subsidiaries of the State Bank
of India and for the constitution,
management and control of the
subsidiary banks so formed, and
for matters connecled therewith,
or incudental thereto, as reposted
by the Joint Committee, be taken
mto conmderation ”

The motion was adopted.
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Mr. Deputy-Speaker: ‘Wowmnow
pass on to the clause by clause con-
mderation

The question 1s

“That clause 2 stand part of the
Bn”

The motion was adopted.

Clause 2 was added to the Bill
Clauses 3 to 10 were added to the Bill

{lause: 11— (Transfer of sermces of
employees of exrsting banks)

Shri Ram Krishan Gupta: I beg to
move

Pages 6 and 7,—

for lines 28 to 42, and 1 ‘o € respec-
tively, substitute—

“11 (1) Save as otherwise pro-
vided 1n this Act, every employee
of an existing bank 1n the employ-
ment of that bank 1mmedately
before the appointed day, shall
on and from that day, become an
employee of the State Bank and
his terms and conditions of service
and nghts and privileges to pen-
sion gratwty and other matters
shall, thereafter, be the same as
the terms, conditions, rights and
privileges applicable to the em-
ployees of the State Bank

Provided that nothing contain-
ed in this sub-section shall apply
to an employee of the Bank of
Patiala who holds a aivil post
under the State Bank of Punjab
unless, prior to the appomnted
day, he has intimated his con-
sent to become an employee of
the State Bank of Patiala by
notice 1n writung, given to the
Government of that State
through the Bank of Patiala

Provided further that such of
the employees of the Bank of
Patiala who opt out to continue
as civil servant; under the State
of Punjab, shall be so absorbed
by the State of Punjab, and that
their terms and conditions of
service shall not be altered to
their detriment™ (9)

AUGUST 13, 1960

of India 2006
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Mr Deputy-Speaker: Shri Ram
Krishan Gupta has moved his amend-
ment”

Shri Ram Krishan Gupia: Am-
endment No 9

shri Kodiyan (Qulon-Reserved—
Sch Castes) I beg to move

Page 6,—
for hnes 28 to 42, substitute—

“11 (1) Save as otherwise pro-
vided in this Act, every employee
of an existing bank m the employ-
ment of that bank immediately
before the appointed day, shall on
and from that day, becomes an
employee of the corresponding
new bank with continwty of ser-
vice and shall be deemed to be
an employee of the State Bank for
the purpose of pay scale, dearness
allowance and other service con-
distions " (27)

My amendment seeks to provide the
same status as that of the employees
of the State Bank to the employees of
the subsidiary banks The hon Min-
ister has stated yesterday that the
number of employees now serving in



Another point which I want to bring
to the notice of the hon Minster 1s
this He sayg that it 1s not the inten-
tion of the Government to take away
any of the exising emoluments of
these bank employees But, T have to
bring to his notice that the employees
of the Indo-Mercantile Bank 1in
Kerala, that has now been taken over
by the Travancore State Bank which 1s
to become a subsidiary of the State
Bank of India under this Bill, have
been served with notice of retrench-
ment consequent on the merger of
that bank with the Travancore State
Bank Therefore, thig question should
be looked into carefully and sympa-
thetically The Travancore State Bank
has no branches in certain areas where
this Indo-Mercantile Bank has got
branches I think it 1s so in three or
four places In those particular places
where the Indo-Mercantile Bank has
got its branches, they can be changed
into the branches of the Travancore
State Bank and the existing employees
in the Indo-Mercantile Bank can be
absorbed in those branches of the
Travancore State Bank I would re-
quest the hon Mmister to look wnto
this matter and also I would request
him to accept my amendment.

Shrl Bhankaralya: Before the Min-
ister replies, on this clause, I want
one clarification Different banks are
being taken”and the conditiong of ser-
vice and emoluments and some of the

BIAVANA 21, 16061 (DAKA)

of India 2008
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that are allowed m the different banks

be continued or will they be taken

away and levelled on a uniform bams.

I want a clarification

Dr B Gopala Reddi: As far gs I
can see, they will be continued till
they frame new service rules On the
appointed day they will continue to
draw their scales of pay and other
privileges They will be varying They
are not becoming one amalgamated
bank They are retaining their local
character Thewr service conditions
will continue the same till, of course,
the State Bank promulgates new ser-
vice rules To start with, there wll
not be any change

Shri Shankaralya: For example, 1t
15 not salary conditions but housing
facilities, concessions in housing colony
sites etc are given, bonus facilities are
gven

Mr. Deputy-Speaker: All that 1s
there shall be continued unless the
State Bank makes fresh rules so far
as service conditions are concerned
Their local character i3 also to be re-
tained The amenities that employees
of a particular bank enjoy which are
not enjoyed by the employees of other
banks, they will continue to enjoy
This 1» what I have understood.

Shri Shankaralya: The point 1s this
They are not 1n the service conditions
The bank as such has extended fae:-
lities for their employees I want to
have a clarfication on this

Dr B. Gopals Reddl: As far as we
can see, this 1s a matter that the Btate
Bank will certamnly look into. The
intention is not to put these employees
under any handicap Perhaps, a bulk
of them, if they are not very unreason-
able, will be continued. No misappre-
hension need be entertained on that
score

With regard to other matters, I do
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Shri V. P. Nayar (Quilen): They
have sent us telegrams that they fear
retrenchment as a result of this mea-
sure Notice has already been served,
1t appears

Dr. B. Gopala Reddi: Anyhow the
matter will be looked into

Shri V. P. Nayar: What does the
brief say”?

Mr. Deputy-Speaker: Order, order

Dr. B. Gopala Reddi: The office
entitled to give that mformation to
the Minister

Mr. Deputy-Speaker: There 1s
absolutely nothing wrong

Dr. B, Gopala Reddi: It 1s not pro-
mpting as m daramas or Kathakali

Shri V. P. Nayar: In Kathakal,
what you hear 18 not prompting You
do not know that

Dr. B. Gopala Reddr* Anyway, this
15 a matter which will be looked into
Once Parliament gives 1ts approval to
this Bill, from the appointed date, the
State Bank will come mto the picture
in a prominent manner Just now,
before thig Bill 15 passed, what 1s
happening, of course, will have to be
looked into We will certainly look
mto the matter We will bear this
i mind and see that no undue hard-
ship 18 created Anyway, after the
appointed date, these things will be
stopped Of course, this matter was
canvassed at great length when the
Bill was considered in the Joint Com-
muttee, what scales of pay they should
get and things like that ‘Therefore,
I am unable to accept any emendment

Mr. Deputy-Speaker: The question
13
Pages 6 and 7,—

for lines 28 to 42, and 1 to 6 respec-
tively, substitute—

“11 (1) Save as otherwise pro-
vided in this Act, every employee
of an existing bank in the em-
ployment of that bank 1mmediate-
ly before the appointed day, shall
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on and from that day, become an
employee of the State Bank and
his terms and conditions of ser-
vice and rights and privileges to
pension, gratuity and other
matters shall, thereafter, be the
same as the terms, conditions,
rights and prmivileges applicable
to the employees of the State
Bank

Provided that nothing contain-
ed in this sub-section shall apply
to an employee of the Bank of
Patuzla who holds a civil post
under the State Bank of Punjab
unless, prior to the appointed day,
he has mmtimated his consent to
become an employce of the State
Bank of Patiala by notice m writ-
ing, gaven to the Government of
that State through the Bank of
Patiala

Provided further that such of
the employees of the Bank of
Patiala who opt out to continue
as cwvil servants under the State
of Punjab, shall be so absorbed
by the State of Punjab, and
that their terms and conditions
of service shall not be altered to
their detriment™ (9)

Page 6,—
for lines 28 to 42, subsiitute—

“11 (1) Save as otherwise pro-
vided in this Act, every employee
of an existing bank in the em-
ployment of that bank immediate-
ly before the appointed day, shall
on and from that day, become an
employee of the corresponding
new bank with contmnuity of ser-
vice and shall be deemed to
be an employee of the State Bank
for the purpose of pay scale,
dearness allowance and other
service conditions” (27)
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Mr. Doputy-Sptaker: I will put it
agaic.

The question is:

Page 6 and 7,—

for lines 28 to 42 and 1 to 8 respec-
tively, substitute—

“11. (1) Save as otherwise pro-
vided 1n this Act, every employee
of an existing bank in the em-
ployment of that bank immed:ate-
1y before the appointed day, shall
on and from that day, become an
employee of the State Bank and
his terms and conditions of ser-
vice and rights and privileges to
pension,  gratuity  and  other
matters shall, thercafter, be the
same as the terms, conditions,
rights and privileges applicable
to the emplovees of the State
Bank:

Provided that nothing contain-
ed in this sub-section shall apply
to an employee of the Bank of
Patiala who holds a civil post
under the State Bank of Punjab
unless, prior to the appointed
day, he has intimated his consent
to become an employee of the
State Bank of Patiala by notice
in writing, given to the Govern-
ment of that State through the
Bank of Patiala:

Provided further that such of
the employees of the Bank of
Patiala who opt out to continue
as civil servants under the State
of Punjab, shall be so absorbed
by the State of Punjab, and that
their terms and conditions of ser-
vice shall not be altered to their
detriment.” (9)

Page 6—
jor lines 28 to 42, substitute—

*“11. (1) Save ag otherwise pro-
vided in this Act, every employee
of an existing bank in the em-
ployment of that bank immediate-
ly before the appointed day, shall
on and from that day, becomes
an employee of the corresponding
mew bank with continuity of ser-

BRAVANA 31, 1881 (SAKA)
T . adhsi

of India 2013
Banks) Bil

vice and shall be deemed to be
sa employee of the State Bank for
the purpose of pay scale, dear-
ness allowance and other service
conditions.” (27).

Some Hon. Members: ‘Aye’.
Some Hon. Members: ‘No'.

Mr. Deputy-Speaker: If 1 were to
decide by voices, that would go
against it It would be a waste of
time 1 know there are many voices
behind The @mendments are lost.

The motion was negatived.
Mr. Deputy-Speaker: The question
1s

“That clause 11 stand part of
the Bill"

Mr. Deputy-Speaker: No ‘Ayes’ and
it stands part of the Bill?
Some Hon. Members: ‘Ayes’

Mr. Deputy-Speaker: Hon. Mem-
bers should make up their minds and
be ready to answer. The question is-

“That clause 11 stand part of
the Bull"
The motion was adopted.
Clause 11 was added to the Bill.

Clauses 12 and 13 were added to the
Bull.
13 hrs.
Mr. Deputy-Speaker: The gquestion
1s:
“That clauses 14 and 15 stand
part of the Bill"
Those in favour may gay ‘Aye’...
Several Hon. Members: ‘Aye’

Mr. Deputy-Speaker: I find that the
voices are dymg down. There ought
to be some whip at least.

The question 1s:

“That clauses 14 and I3 stand
part of the Bill".
The motion was adopted.
Clauses 14 and 15 were added to the
Bill,
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Clause 18— (Tribunal to have powers
of a Court

Shri Kodiyan: I heve got an amend-
ment to this clause, namely amend-
ment No. 28. This amendment seeks
to provide for the representation of
warkers ar the employees of the banks
to have their say in the matter of
administering any funds which are
intended for the benefit of the em-
ployees.

Mr. Deputy-Speaker: Which is the
smendment! Amendment No, 28 is
to clause 11; it is not to clause 18

Shri Kodiyan; 1 am 307TTY.

Mr. Deputy-Speaker: But there 1
amendment No, 20 fo this clause. It
the hon. Member wants to move it, he
may do so.

Shri Kodiyan: No.
Mr. Deputy-Speakes: So, he is not
moving it

Shri V. P. Naysar: We could not cope
up with your speed-

Mr. Deputy-Speaker: The gquestion
is:

“That clause 16 stand part of
the Bill"

The motion was adopted,
Clause 16 was added to the Bill
Clause 17 was agded to the Bill.
Mr. Deputy-Speaker: The question

“That clause 1§ stand part of
the Bill".
Those in favour m2Y say 'Aye’....
Several Hon. Mesmbers: ‘Aye’.

Mr. Deputy-Speaber: 1 should get
the answer promptly: the voice should
come eut as soon 88 ] bave uttered.

Shri V. P. Nayar: It i# not possible
for the hon. Minister to make a call
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because he happens to be ¢ Member
of the Rajya Sabha.

Mr. Depaty-Spesker; The question
is:

“That clause 18 stand part of
the Bill”,

The motion was adopied.
Clause 18 was added to the Bul

Clauses 19 to 24 were added fo the
Bill.

Clanse M~ (Composition of the Board
of Directors)

Shri Kodiyan: I beg to jmove:
Page 14, ine 36,—
for ‘more’ substitute ‘less’. (31).

According to this clause, #ve mem-
bers are to be nominated by the State
Bank of India to the board of direc-
tors of a subsidiary bank; 14 has also
been stipulated out of these, not more
than three should be officers of the
bank concerned I want thAt instead
of ‘more’, 1t should be ‘jess’. My paint
35 that not less than three 0T these
nominated officers should pe officers
of the bank concerned, becAuse the
local 1interests and the local comdi-
tions of a particular area in which the
bank 15 operating should be taken
into consideration, and they should be
given a greater voice in the matter
of the running of the bapk. After
all, these officers of the local bank
will be persons familiar with the local
conditions, and they would have
acquired vast experience iR dealing
with the local problems. That is the
main point that I want to make.

Mr. Deputy-Speaker: The amend-
ment is now before the House.

Dr. B. Gopala Reddl: The idulur
at least two pon-official
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leaving two for persons other than
officers of the State Bank I think this
is but necessary, because the State
Bank will have three pebple, and 45
per cent of the shareholders will have
two people; s0, it will be three against
two, the other two people who will
be nominated by the State Bank will
not be officers of the State Bank
That will give room to anybody, a
Jocal man or some economist or some
professor or somebody who has bank-
ing experience, or anybody whom we
can nvite to be on the directorate
Therefore, instead of making 1t some-
what tight, it 15 better that we leave
two people like that, by saying that
not more than three shall be officers
of the State Bank Therefore, I am
unable to accept the amendment

Shri Prabhat Kar (Hooghly) In-
stead of ‘not more than', we have
suggested ‘not less than’ The pur-
pose that the hon Minister has in
view will be served even if thus
amendment 13 accepted, because not
less than three will be there

In the future, as we envisage, more
and more control will be exercised
by the State Bank and m the
course of a few years, these
banks would become amalgamated
or merged with the 8State Bank
of India So, there will be
some streamlining of the procedure
on the lines that are followed by the
State Bank of India Today, the hon
Minster 1s not insistimg on these banks
to follow the procedure of the State
Bank of India but he 1s allowing them
%o follow their own procedure But,
slowly the procedure will be stream-
lined on the Lines followed by the
State Bank of Indin  So, in the future
there will be an opportunity to take
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procedure of these banks will be
streamlined and channellised along the
lines of the Stats Bank.

Mr. Deputy-Speaker: What I under-
stood the hon Mimnister to say was
that the objective was that 1t should
not exceeq three, so that at least two
might be left for the other people, If
it 18 not less than three, then it means
that at least three shall be there, and
there would be no scope, just at the
present time, to have more than two
on the other side, which 1s what the
intention 18

Shri Prabhat Ear: The hon Minis-
ter said that two will be from the
shareholders, and two will be from
others QGovernment are contemplat-
mg not more than three from the
State Bank So far as the number
three 13 concerned, they have decided
that three officers from the State Bank
will be there, 1t 15 not their intention
to make 1t two That 1s why I ask
‘Why not say this 1s the mtention’ 1n
the Bill itself”

Mr Deputy-Speaker: If it 13 neither
less nor more, why should there b
any argument?

Shri Prabhat KEar This amendment
will not alter the position or the in-
tention of the hon Mimster

Dr B Gopala Reddi: If it 15 not
less than three, then unnecessanly we
treate musapprehensions 1n the mundg
of 45 per cent of the shareholders
They are getting only two seats, and
f you say ‘not less than three’, it
means that you may nominate four or
even five, and there would not be any
himit, supposing 1t 1s five agamnst 2
then 45 per cent of the shareholders
will have a grievance Just now, it is
‘not more than three’ in the Bull, 1t
may be two also, then, all these share-
holders will get two Therefore, it is
better that we retain it as it is

Mr Deputy-Speaker: So, I shall put
amendment No. 31 to the vote of the
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The amendment (No. 31) was put and
negatived.

Mr. Deputy-Spasaker: The question
is:

“That clause 26 stand part of
the Bill”.

The motion was adopted
Clause 25 was added to the Bill.

Clauses 26 to 39 were added to the
Ball.

—

Clause 40.— (Disposal of profits)

Shri Kodivan: I beg to move.
Page 26, ine 14,—

add at the end—*and bonus'
133)

Clause 40 provides for the disposal
of profits Provision has been made
for the declaration of dividend, but
unfortunately no provision has been
made for giving bonus to the
employees before declaring divadend
Whatever profit a bank makes 1s also
due to the efforts put in by the
employees  Therefore, thewr claim
for a share of the profits as bonus 1s
a justifiable claam I think provision
should be made for payment of bonus
also 1 hope the hon Minister will
accept this amendment

Mr. Deputy-Speaker: This amend-
ment is now before the House.

Dr. B. Gopala Reddi: We do not
feel any necessity for accepting this
amendment. The wording is already
clear. It says ‘for all other matters
for which provision 15 necessary’. If
it 15 an obligation either under the
Act or under the usual procedure of
banking companies, it must, of course,
be provided for The wording is very
wide and there 1s no need for the
specific mention of bonus After all,
the question of bonus c¢an certainly
be negotiated, and if it 18 necessary to
be paid, they will have to provide for
it. If it is usually provided for, than
also they will make provision for
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specific mention of bonus.

Mr. Deputy-Speaker: I shall now
put this amendment to vote,

The amendment No. 33 was put and
negatived.

Mr Deputy-Speaker: The question
15

“That clause 40 stand part of
the Bill".

The motion was adopted.

Clause 40 was added to the Bill.

Clauses 41 to 48 were added to the
Bill,

Clause 49— (Special provision
regarding existing officers and
employees)

Shri Kodiyan: 1 beg to move:
Page 31, line 8,—
after “person’ imsert—
“other than a workman" (34)
Page 31, hine 10,—

after “granted” snsert—

‘“tin terms of a settlement or
award on any industrial dispute
to the workmen". (335)

Sub-clause (1) of clause 49 says in
part

“  no appointment made or
promotion, increment in  salary,
pension or allowance or any other
benefit granted to any person by
an existing bank or the Saurash-
tra Bank after the 10th day of
February 1958, and before the
appointed day which would not
ordinarily have been made or
granted ... .shall have effect or
be payable or claimable from the
subsidiary bank concerned, or
from any provident, pension or
other fund, or from any authority
administering such fund....”



'_* Bonk SRAVANA:11, 1881 (FAKA)

(S vheidiery
agreament

§
E
:
{

e
'
3aif
4
FEs -
P

i
s
|

Dr. B. Gopala Reddi: At this stage,
we need not draw a  distinction
between officers drawing less than
Rs 500 and those drawing above Rs.
500. It is stated here: in general
terms:

“ . .to any person by an exist-
ing bank or the Saurashira Bank
after the 10th dsy of February
1858 and before the appointed
day, which would not ordinarily
bave been made or granted or
which would not ordinarily have
been admissible under the rules
or authorisation of the =said

payable or claimable. . .”

We need not draw a distinction
between those pecple drawing leas
than Rs. 500 and those drawing above
Rs, 500. Whatever is there, of course,
must be applicable to all concerned
Therefore, 1 am unable to accept these
amendments.

Mr. Doputy-Spesker: 1 shall now
put these two amendments to the vote
of the House,

The cmendments Nos. 34 and 35 were
put and negatived,
Mr. Deputy-Speaker: The question
is:
“That clause 49 stand part of
the Bi™,

The motion was adopted.
187 L8D--8.

of India 2020
Bonks) Bl
Clause 49 was asdded to the Bill.

Clauses 50 to 62 were added to the
Bill.

Clause 63—(Power of the State Bank
to make regulations)

Shrl Prabhat Kar: I beg to move:
Page 36—
omit lines 18 to 37. (42)

Items (m) to (o) of sub-clause (2)
of clause 83 give power to the State
Bank to make regulations concerning
the conditions and limitations of
sppointment, remuneration and other
terms and conditions of service of
officers, advisers and other employees
of the subsidiary banks.

Today the employees are governed
by the provisions of the award. After
the expiry of the Award, the
employees have the right to raise an
industrial dispute. Then the dispute
should be settled according to the
provisions of the Industrial Disputes
Act.

1318 hrs,
{M=n, SezAkEr in the Chair]

While settling the dispute under the
provisions of the Industrial Disputes
Act, the arbitrator or the adjudicator
or the concilistion officer will be
faced with an awkward situation so
far as the dispute relating to the
employees of these banks is concems
ed. Whatever be the decision of the
tribunal—the Judges and the adjudi-
cator—it cannot be imposed because
under the statute it is the bank
authorities who have the full right to
fix the remuneration of the employees.
Here authority has been given 0 the
State Bank under clause 63, which
resds:

“The State Bank may, with the
approval of the Reserve Bank,
make in respect of a subsidiary
bank regulations, not inconsistent
with this Act and the rules made
thereunder provide for all matters
which provision is necessary or
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expedient for the purpose of
giving effect to the provisions of
this Act,

“In particular, and without pre-
judice to the generality of the
foregoing power, such regulations
may provide for—

“the conditions and limitations
subject to which the subsidiary
bank may appoint  officers,
advisers and other employees...."”

So unless the State Bank agrees to
pay the emoluments as suggested by
the adjudicator, his award will not be

i because under this legislation,
it is the Btate Bank which, through
regulations, will fix the remuneration
of the employees.

I want the hon. Minister to consider
whether this is the intention of Gov-
ernment—that after this Bill has been
enacted, the existing rights and
privileges of the employees ghould be
curtailed They will be controlled as
per regulations made by the State
Bank of India authorities Here the
wording is clear and nowhere has it
been suggested that if the remunera-
tion is not accepted by the State Bank
of India under the regulations, that
will be binding on the management
of the subsidiary bank. For this
purpese I would request the hon.
Minister to consider my amendment.

It has been suggested that along
with this the Industrial Disputes Act
also has been amended. The defini-
tion under section 2(bb) has been
altered to include the subsidiary also.
If jt hag been included there that a
subsidiary bank also would come
under the purview of the Industrial
Disputes Act and in their case the
appropriate Government would be
the Central Government, then, how
will sub-clauses (m) and (o) of
clause @63 operate so0 far as the
employees governed by the Industrial
Disputes Act are concerned? It may
be that in the case of officers and
advisers who do not come within the
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purview of the Industrial Dizputes
Act—that means they are not work-
men—regulations can be made by the
Btate Bank of India. That will
perfectly all right. But, in the
of employees who are governed
the provisions of the Industrial Dis-
putes Act who have the legitimate
right to raise disputes and get them
adjudicated by the adjudicator under
the Industrial Disputes Act, how can
their remuneration, emoluments and
service conditions be fixed by the
State Bank of India without giving
the employees any right to raise
these matters in the industrial court?
This is an anomalous position and I
want it to be clarified by the hon.
Minister., Because I understood the
Government have not got any such
intention, I have moved this amend-
ment. This anomaly can be removed
by accepting my amendment.

Dr B. Gopala Reddi: Sir, this is
the very question raised by my hon.
friend Shri Easwara Iyer yesterday.
In my reply thus morning I said that
there is no inconsistency between the
Schedule and clause 63. There may
be many points in industrial disputes
which may be covered by the Sche-
dule. But there may be many other
matters which may not be under dis-
pute. There must be gome provision
enabling the State Bank, with the
approval of the Reserve Bank, to
regulate such things. So, we must
contemplate a situation where there
are certain matters which are under
dispute and there are other matters
which may not be under dispute, so
that all of them may be covered. The
matters not in dispute will be covered
by this clause and the matters which
are in dispute will be covered by the
Schedule So, this clause must be
there; otherwise, it is an impossible
position. Therefore, I am unable to
accept the amendment.

Mr. Speaker: I think in view of the
hon Minister's explanation the hon.
Member feels it too delicate to pres
his amendment.



the t~ibunal under the Industrial Dis-
putes Act, If it is not their intention
1 do not want to press it.

Dr. B. Gopala Reddi: We do not
want to take away any right. They
have the usual nghts Where there
is a dispute it is covered by one part
and where there is no dispute it is
covered by the other part.

Mr. Speaker: Therefore, 1 will not
put the amendment to vote.

The amendment No. 42 was, by leave,
withdrawn

Mr Speaker: Now, the question 1s'

That clause 83 stand part of the
Bill

The motion was adopted
Clause 63 was added to the Bsll,

Clauses 84 and 65 were added to the
Bill.

The First, Second and Third Sche-

dules, Clause 1, the Enacting Formula

and the Long Title were added to the
Bill

Dr B. Gopala Reddl: Sir, I beg to
move that the Bill, as amended, be
passed

Mr. Speaker: Motion moved*

That the Bill, as amended, be
passed

Shri Prabhat EKar: Sir, I wish to
bring to the notice of the House as
well as the Minister that 1t 1s not only
the Government and the State Bank
of India representative that made all-
out efforts to persuade these parti-
cular bank managements to agree to
the proposal put forward by Govern-
ment to allow these banks to be run
as subsidiaries of the State Bank of
Indie, but I think, it is also the
employees who played an importan
role in this metter. I would like
point out to the hon. Minister tha

98-0-
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st least in one case it was due to the
pressure of the employees and their
persuasion that the bank subsequently
agreed though at first the manage-
ment of the bank refused—I mean the
Bank of Bikaner. We are sorry that
we could not persuade the manage-
ment of the Bank of Rajasthan to
accept it. I would Like the hon.
Minister to consider the role of the
employees m this process.

They moved with this 1dea that if
once these banks are brought under
the control of the State Bank as sub-
sidiary banks, under the guidance of
the Central Government and the
State Bank of India, these banks will
make further progress and serve the
purpose of banks under a planned
economy. That 1s the reason why the
employees persuaded the bankers
to accept the proposal. Of course,
they expected that with this change
there wnll be some betterment im
their service conditions But the hon.,
Minister has said that it 13 not possi-
ble We know that in the near future
with the progress of banking the
employees will get the benefit of this
Bill because, with the name of the
State Bank associated with these
banks, with the direction and
guidance of the management of the
State Bank, these banks will progress
and their deposits will increase and
they will be in a position to pay more
emoluments to their employees. I
want also to bring to the notice of
the hon Minister that the employees
who had insistently demanded of the
management to accept the Govern.
ment’s policy should not be kept in
the same position for a considerable
period of time and that with the
change of circumstances the Govern-
ment would try to consider the pro-
posals of the employees from time to
time Lastly, [ may ¢ay that the
employees at present enjoy certain
rights sand privileges, The hon.
Minister has said that it is not the
intention of the Government to
curtail them and to put them in a
disadvantageoug position. I would
request the hon. Minister to see that
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a2 a2 result of the change tha
employees ‘'were not put to any diff-
culties.

As 1 said, 1 welcome thiz Bill and
I shall express the views of the
employees that they shall fully co-
operate with the Government and
also with the State Bank so that the
purpose for which the subsidiary
banks have been brought up is served.
With these words, I support the Bill

Shri Shankaratya: Sir, the Bill is
going to be passed and no doubt it is
& welcome measure whatever might
have been our views. But I wish to
bring to the notice of the hon. Mins-
ter the fears and apprehensions that
have been prevailing in the minds of
the businessmen and the industrialists
by the taking over of these banks.
Formerly, many of these banks were
extending several concessions. Now
the management is likely to be con-
ducted by the officials and even the
two nominated directors on behalf
of the State Bank will naturally be
leaning towards the officers. There is
a fear that there would be more offi-
cisldom and that kind of thing and
that there will be less flexibility,
accommodation and adjustment with
regard to the understanding of the
problems of the businessmen and in-
dustrialists, I hope the directors wall
maintain the same flexibility and the
same business relationship as the ori-
ginal banks did. Already there is an
impression that some of the private
scheduled banks are having more busi-
ness and the business people are try-
ing to shift their accounts to the other
banks on account of the fear that this
is going to be a sort of a Government
or semi-Government institution or
that it is going to be run in the manner
in which the Government department
Is being run. I hope the Minister will
lake this into account and gee that
the same cordiality and flexibility
existed in their relationship and that
the facilities that were available for
the businessmen and industrialists
continue under the new management.
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favour of getting the co-operation
the local people and expanding
bu-iness ete. It is in the interest

A’

ed. While I give that assurance, in
some cases it may not be possible for
the subsidiary banks to entertaln
some proposals because previously
some of these unscrupulous people
could get some advances from some
of the banks and they may not be
able to get facilities to a great extent
hereafter.

Shrl Shankaralya: 1 did not want
to cncourage unscrupulous people; I
talked of genuine businessmen,

Dr. B. Gopala Reddi: Previously it
was the affair of sharcholders or
directors and some merchants might
have had due or undue influence over
the directors. All that may not be
po-sible hereafter, All legitimate
things will certainly bc considered by
them. They would like to carry the
public also along with them in all
their dealings which will certainly be
fair The two non-officials will not
necessarily lean towards the State
Bank people There are many non-
officials who are nominated to the
State Bank directorate and not all
of them are merely, looking to the
interests of the State Bank; they
are looking to the interests of the
public and they are there not to
support any particular proposal or a
particular management but to see
that the public interests are served
The uncertainty that was created by
the publication of the report of the
Rural Credit Survey Committee some-
time ago will be removed now, with
the passage of the Bill, All these
areas are under-developed and once
the uncertainty is removed, I am
sure the subsidiary banks will be able
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to open new branches and more busi-
ness will come in. I also share the
v.ew and the prophecy of my hon.
friend that with the association of
the State Bank with thzse bank ', their
reputation will go high and they will
be able to attract more deposits and
very soon in the course of the next
two or three years they will be en-
abled to pay whatever the State Bank
is paying to its employees. I do want
hat they should flourish so that they
may cover these under-developed
areas also and create greater facili-
ties with regard to industry, banking,
ete. It is a very important piece of
legislation and I am wvery glad that
the House has given its full support
to thig Bill.

Shri Prabhat Kar: I hope the hon.
Minister would appreciate the role of
the employees.

Dr. B. Gopala Reddi: I also appre-
ciat> the role of the employee. I am
told—I do not know—that they ex-
ercised their moral influence with the
management of the Bikaner Bank and
if that is so, I certainly congratulate
them and I hope they will co-operate
in futur> also in all the matters with
these subsidiary banks and the State
Bank without creating unnecessary
disputes.

Mr. Speaker: The question is:
“That the Bill, as amended, be
pa sed.”

The motion was adopted.

13-37 hrs,

BANKING COMPANIES
MENT) BILL

The Min'ster of Revenue and Civil
Expenditure (Dr. B. Gopala Reddi):
Sir, I beg to move:

“That the Bill further to amend
the Banking Companies Act, 1949,
as reported by the Joint Com-
mittee, be taken into considera-
tion.”

(AMEND-"

The Bill has emerged from the Joint
Committee substantially unaltered,
and I do not, therefore, propose to
cover once again the points which I
made when the Bill was earlier be-
fore this House. I shall confine my-
self to the two or three modifications
introduced by the Committee, which
seem to call for some comment.

The House will notice that a slight
alteration in the definition of a branch
for the purposes of this Act has been
suggested by the Committee. We have
incorporated this change in deference
to the wishes of the banks themselves,
as represented by the Indian Banks
Association, and with the object of
clarifying our intention that while
any office of a banking company is
liable to be inspected, the time-con-
suming procedure of applying for per-
mission to establish new offices should
be waived, if money is not actually
intended to be handled at any place
of business.

I would next refer to an amend-
ment to Section 10 of the main Act.
Hon. Members are aware of the dis-
qualifications provided for in the
Companies Act, which prevent the
association of certain persons with
the in titutiong governed by that Act.
The circumstances in which these pro-
visions of the Companies Act can be
applied are very rigidly prescribed,
and our experience has shown that
although these precise and elaborate
provisions may, perhaps, be adequate,
in relation to industrial and commer-
cial companies, they are somewhat
unsatisfactory in relation to financial
institutions like banks, which deal.
mainly with depositors’ monies and
are especially vulnerable, in the event
of difficulties being created for them,
either through mismanagement or
fear of such mismanagement or other-
wise.

We accordingly felt it desirable to
in-ert a new provision in the Act
giving the Reserve Bank the power
to remove from the office of the
Chairman, Director, or Manager or
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Chief Executive Officer of a banking
company, any person if he is found
by a competent authority to have
contravened the provisions of any
law and if the Reserve Bank is satis-
fied that the contravention is of such
nature that the association of a such
a person with the banking company
iz or will be detrimental to the inter-
ests 0f the company or its depositors
or is otherwise undesirable. Care has
been taken to see that the power
proposed to be taken is not arbitrary.
The Reserve Bank of India will be
requred to satisfy itself regarding the
facts of any particular case before
any action 1s taken. An opporiunity
for showing cause against any pro-
posed action 18 also intended to be
given, wherever this 1s possible, I am
sure that in the larger interests of
the banking industry, the House will
welcame this provision

The only other major change which
the Commaittee has made relates to
section 15 of the principal Act This
section deals with the declaration of
dividends. The House will recollect
that in an earlier speech 1 had indi-
cated the Government’s mntention to
define somcwhat more precisely the
obligations which a banking company
is expected to fulfil before it can
declare a dividend. We have now
indicated these obligations in  some
detail. As far as the depreciation on
account of a bank’s holdings of Gov-
ernment securities are concerned,
appropriate provision was already
made in the Bill Banks do not hold
shares in thewr investment portfolios
to the same extent to which they hold
Government securities. If g bank is
well-managed, the loss on account of
bad and doubtful debts, for which it
might have to make the necessary
provision, is also unlikely to be very
great. Where a bank for any reason,
finds 1ts capital lost to any extent on
account of 1t8 investments in shares
or 1tg advances, we are, however, pro-
viding that it should set apart, from
out of its profits, adequate funds to
make good the loss before a dividend
can be declsred. The auditors will

(Amendment) B3I 2030

have the responsibility of emsuring
that these conditions are observed and
that the provisions for these purposes
are satisfactory.

The other changes which the Joint
Committee have made are mainly of
a drafting nature and are self-expla-
natory. We welcome them as they
are intended to remove possible
obscurities.

1 will now come to the Minute of
Dissent. Two of the points made m
the dissenting munute, namely, those
relating to cashier—contractors and
the appointment of bankers as direc-
tors of companies which are not carry-
ing on any business for profit are not
of any great importance. We have
been guided mainly by admunistrative
convenlence In making the necessary
provision 1 respect of ihese matters.
No point of principle i1s involved, and
Government do not, therefore, con-
sider that any departures arc neces-

sary.

The other points are that the ems-
ployces of banks should be enabled
to get bonuses with retrospective
effect for the period upto 1956, when
a clarificatory amendment parmutting
the grant of such bonuses was first
inserted in the Act, that the 1ssue of
bonus shares by banking companies
should be prohibited, that thcre <hould
be some kind of dividend hmta-
tion which should be specially appli-
cable to banking companies, and that
there should be statutory provision,
which apparently 1s intended to be
very freely msed, for the amalgama-
tion of banking companies as an
alternative to lquidation Govern-
m+nt have not found it possible to
accept any of these proposals.

The suggestion regarding the re-
trospective amendment of section 10
of the Act, so as to pernut the grant
o! bonuses in respect of past yesr,
asks in effect for the nullification of
a recent judgment of the Supreme
Court. I do not see any reason why
this judgment should be vacated, or
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why the old controversies on ths
subgect, which fortunstely seem to
have disappeared for the moment,
should be revived through any fresh
amendment.

The other suggestions mnvolve the
assumption of additional powers and
Government are far from being con-
vinced that these powers are either
nece sary or desirable for the proper
working of the banking industry In
any case, far-reachmg changes of this
character, whatever may be sad for
or against them by any one, are
clearly beyond the scope of this Bill

This 1s, as I have said, a Bill with
himated objectives in view It s
largely a clarificatory measure with-
in the framework of the existing
scheme of control That scheme of
control, taken by and large, 1s not 'n
our view unsatisfactory, and within
the Immits of that control this Bill
has been intended as a useful mea-
sure, which will facilitate the admu-
mstration of the Act and the super-
vision and regulation of banking
companies

Sir, I commend the motion for the
consideration of the House

Mr Speaker- Motion moved

“That the Bill further to amend
the Banking Companies Act, 1949,
as reported by the Joint Com-
mittce be taken into consideia-
tion "

Shrl V P. Nayar (Quilon) Mr
Speakcr Sir I want only to make a
few general observations at this
stage because 1 hope that later on
when we take wup the clause-by-
clause discussion I may have an
opportunity to explain the stand
taken by us m the Joint Committee

Our objection to this Bill 1s that
Government have not come forward
with the provisions with which they
ought to have come in the changed
context in regard to the banking in-
dustry You will remember, Sir, that
subsequently to the passing of the
Banking Companies Act in 1949, Gov-

ernment have not so far chosen to
bring 1n any amendment which camn
be called ag a major amendment Of
course, there have been some amend-
mg Bills but, by and large, the Bank-
ing Companies Act remains as it was
n 1949

Sir, we must understand that bank-
ing has a very particular role to play
in the economy, and the perspective
of 1940 which the framers of the Bill
had in 1949 has changed subsequent-
ly I find that though we have found
it necessary to put in our dissenting
minutes some points of view, they
were expressed in this same House m
1949 by many eminent Members 1
find, on going through the debates,
that the stand taken by us in regard
to certain pomnts was the indentical
stand taken by no less a person than
the present Speaker of the House,
and the words of wisdom which then
tell from you, Sir, have prompted us
to include in our dissenting munutes
certain points

Mr Speaker I wish that I may
not be quoted because 1t 18 open to
any other Member out of the 600
Members here to say that the Speak-
.r, with all his dignity today, had not
the wisdom then

Shri V P. Nayar- In that case, Sir,
we wil' defend you It was a very
interesting debate, not merely from
this point of view and I may have
to refer to it in other connections
also At that tmme, Sir, you crystal-
lised the opinion of a section of the
House when you <aid *“Naturally, on
a matter of such importance, as the
banking system 1s the soul of the
economic hife of any country, much
interest is evinced bv the hon Mem-
bers” 1 submit that bankwing 18 such
an important industry that the very
attitude towards i1t must change from
time to time In 1949 the Govern-
ment did not have a socialist pattern
in view The role of banking n a
capitabist society 13 very much differ-
ent from the role of banking in a
socialist society In 1949, 1 contend,
the Government did not have before
them the pattern of a socialist so-
ciety at all. And, today, in 1088, we
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do not seek to make any major
changes to the Act which was
in 1849 in an entirely different
text, with an entirely different
pective.

1

t submit, Sir, that the Government
have not fulfilled their duty, because
today the role of banking 15 very
much different and we have to modify
or amend the legislation on the sub-
ject 1n conformity with the chang.d
perspective. I do not find, when I
read through the various provisions
of the Bill, any attempt having been
made by the Government to fit in the
banking industry to the role which 1t
has to play in a developing economy,
an economy consistent with the ob-
jectives and aims of the Governmunt
for ushering m a socialist pattern of
society.

As I said, Sir, I find that the de-
bate of 1949 was intcresting I only
want to impress upon the House how
views can change 1 find that seversal
important speeches were made on that
occasion, Two of them who spoke
then at least were later on in the
Finance Mim try before my hon
friend became an hon. Mmister of
that Ministry. I refer, in particular,
to Shri T. T. Krishnamachari and
Shn A. C. Guha, both of whom I do
not see hare now. They had expres-
sed their opinion at that time, and
when both of them were in the Minis-
try they could not implement the
views for which they gave expression
in 1849. So, it is not a question of
being unable to do it, it 15 not a
question of not holding certain views.
The hon., Minister said that the dis-
senting minute does not refer to manv
important points. I b2g to differ
from him. We take an entirely
different view altogether. We have
stated soms points there. I shall
presently come to them.

For example, there is the question
of dividends. We all know that the
banks declare 14 per cent, 15 per
cent and even 16 per cent. It was

are your exact words:

“All the same, I for my part
am prepared to say, have 6 per
vept or 8 per cent. I have ao
objection. But if he still persists
'n thus, I am afraid he and I may
sot bz able to avoid a cataclysm
that 18 going to come.”

This is what you said. We want divi-
dends to be ‘ceiled’. The percentage
1 d.fferent. Now, the provisions
nive pe:n changed or amended. Is
there any ceilling on dividends? Has
the Government ever thought of the
Absolute necessity for putting a ceil-
ng on dividends®” We consider that
a celitng on dividend. 1s absolutely
weLessary not mercly for the present
requirements but to meet certain un-
avoidable future obligations.

Take, for example, the question of
nauonalisation of banks. Today or
tomorrow it is bound to come. No-
body can escape from it The hon.
Minister or the Government may
h0ld 1t on for sometime but in the
near future it 13 bound to come. We
have already nationalised on or two
institutions. Therefore, if later on
we have to take up the que-tion of
nagionalisation of banks, as has been
very rightly pointod out in his evi-
dence by my friend Shri Prabhat
Kar, this ceiling of dividends would
be very helpful. because, after putting
a ceiling on dividends a certain por-
tion of the accrued profits of th~ bank
could be set apart in a different pool
from which shares could be bought.
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Now, what do they want to do?
Acoording to this Bill they want ¢ven

i
;
i?

¥
iy

i 1

per cent in any case, and not at all
in the case of bigger banks, 98 to 87
or 88 per cent of the money with
which the bank is doing bumness
comes from the depositors. So, if the
bank declares a dividend, those per-
sons who have invested only two or
three per cent of the total working
capital of the bank are now being
given from out of the profits a por-
tion of the amount as bonus =zhares
which, I think, is ndiculous to thmk
of in the present context. We have

.

out thus aspect with particu-
rence to the dividends in the
of Dissent. Government have
chosen to accept the poution. If

REE

Mr. Speaker: Have the hon. Mem-
bers suggested in the Minute of Dis-
sent 8 Dividend Equalisation Fund
also in case it goes beyond or below
a rate?

Skri V. P. Nayar: Not specifically,
but at least in the evidence, a very
responsible representative of the bank
employees who was summoned as a
witness and who also happens to be a
Member of this House. has pinpointed
the attention of the Government on

tha

leagune—was particularly allergic to
the suggestions made by Shri
Prabhat Kar and even went to
the extent of saying—it is

a contempt which is ununderstand-
able for me.

The peint is this. When they take
into account the profits of the banks
as they accrue in recent years, Gov-
ernment know what percentage of
dividends is being declared.
When they know for certam that
banks are now getting & profit which
not many other industrigs are get-
ting now, they can certamly get apart
a portion from out of the dividends
instead of obliging the shareholders
who have invested only three per
cent of the working capital to get an
additional advantage by way of bonus
shares. That at lea.t could have been
preventcd These are not small
points as the hon. Minister tries to
pose them; they are very important
ponts having regard to (a) the so-
cialist pattern of society i view and
(b) the necessity to nationalise the
banks m the near future. These are
the points which we have stressed in
the Minute of Disgent and also in the
Commiuttee during its deliberations.

Then, ag I said, we can change; the
Government can also change During
the time when the Bill was being dis-
cussed in 1048, I find that two view:
were represented in the House—one
in favour of the nationalisation of
certain banks and the other complete-
ly opposed to it Why I say thus is
because of this aspect: you will re-
member, Sir, that during the debate,
one of the Members here who was
also a Member then and who, to my
regret, 15 not here now, Shrn Ranga,
was for nationalisation, and he was
giving a suitable reply to another
specch given by Sir H P. Mody. 1
want only to pownt out this fact as
an mstance to show how people can
change Shr: Ranga at that time said
something which was not very flai-
tering to Sir Mody.

Mr. Speaker: How does he know
that Shr1 Rangs has changed his

views?

Shri V P. Nayar: 1 shall quote him.
I am coming to that. I shall not be
clear unless I quote Shri Ranga. Shri
Ranga, while giving his reply—I am
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reading from page 328 of the Debates
of the Bth February, 1049 on the
Banﬁn:CommnluBlll-—-nid.

“....Jt will also very soon be
the economics of Pandit Nehru
which will be ruling here in this
country and not the economics of
Mr. Mody; And Pandit Nehru's
economics will demand that every
one of these concerns should make
the public welfare as their primary
concern, not making profits for
their shareholders. It is from this
point of view that I give my general
consent.”

Earlier in his speech, he said in
these terms:

“l wish to warn my friend
Mr. Mody that these bankers can-
not continue to have thewr mono-
poly for ever".

I do not want to quote again, but
what do we find now?  Either Shri
Ranga has changed or Shri Mody has
changed—I do not know. But today I
find Shri Ranga and Shri Mody
occupying the same platform in the
newly-formed party of which the
leadership happens to be vested in
certain ex-Governors and the over-
all leader happens to be ex-Govecrnor-
General. Views can change as indi-
viduals can, but I find only the Gov-
ernment’s views about banking have

not changed.

Subsequently too, I find the same
tenor of speech when I read the
speech of Dr. John Mathai in 1949.
We know, Dr. B. Gopala Reddi
knows, and you know and I know
that the context in which we are
thinking about banking has consider-
ably changed. Therefore, we pointed
out that these aspects should be con-
sidered. Even as early as in 1949
there was @ powerful and represen-
tative section in this House which
voiced certain amendments which we
are pressing now. We have not com-
mitted any sin in that way, and if we
have pressed for certain points we
have been in a very, very good com-
pany.

(Amendment) Bill 3098

Therefore, I submit that the outlook
of Government in respect of banking
has first to change and the Govern-
ment should have had the foresight
to bring in certain amendments which
are absolutely necessary to exercige
that amount of control which is not
merely necessary but absolutely
necessary on the banking system of
our country.

Then let us take the provisions. 1
do not want to go into the provisions
in great detail, but here are certain
provisions m the amending Bill which
1 want the House to consider serious-
ly. Take, for example, clause 3 of
the Bill. This clause, according to
me, 1mposes an unwanted provision.
We know what the law is on this sub-
ject, and I do not think I need give
any more explanation to the hon,
Minister for that, because we have
discussed this at some length in the
Jomnt Commuttee also. The hon.
Minister said that certain changes
were very essential. When 1t comes
to the question of some benefits to
the employees and when we demand
that some retrospective effect should
be given to certain provisions, the
hon. Minister says 1t 18 just impossible
and 1t 1s not necessary, aund for his
help, he quotes a recent decision of
the Supreme Court. I was pre-
sent at the time when this case
was being argued in the Supreme
Court for a few days. Unfortunately,
the judgment of the Supreme Court
has not come out in print as yet. It
was delivered possibly by the end of
May and it has not come out in any
of the reports. But as far as my
knowledge goes, this pont was not
specifically touched by the Supreme
Court in 1ts judgment. However, that
is not my pomnt. Even if the Supreme
Court had made such points, is it not
open to this House to change the pro-
vision, and have we not given retros-
pective effect after certain decisions
were made either by the high courts
or by the Supreme Court in other
cases? Why is it that the bank em-
ployees alone are now being told that
because the Supreme Court has come
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to a decision—and that I contend is
more imaginary in the munds of the
Government—we shall not give re-
trospective effect in cases ol disputes
in which the employees had some
benefits sometime ago. Parliament
has the power to give retrospective
effect to any provision, save In
cases,

14 hrs

Mr. Speaker: Except in the case of
punishment for crimunal offences

Sbri V. P Nayar: But this 18 no
punushment. If something 1s added
to the wages of a worker as a result
of the decision of an industnial tribu-
nal, it 13 no criminal punishment
Thus 1s particularly a sphere in which
Parkament has the authority to
legislate with retrospective elfect, but
the hon. Minuster says that it 18 not
considered to be necessary at all He
knows, as every one of us, that the
employees are the human machines
who by their work turn out the pro-
fits of the banks It 1s not merely by
the work of the directors that the
bank gets 1ts annual profit The em-
ployees have a share in getting the
profit, but this 1s the way in which
the Government s treating the em-
ployees who are respon.ible by and
large for the profits

Mr, Speaker: Sometimes I have
noticed hon Members 1mpressing
more as between the employees and
the shareholders, the community
might be forgotten or any amount of
interest mught be taken from them
Along with employees if non Mem-
bers also say that the dividend ought
to be reduced for the purpose of pro-
viding cheaper credit to the public at
large, to the agriculturisis and others,
there will be greater sympathy and
incidentally the employees also will
get the benefits They go on harping
only on the employees and the share-
holders; it does not matter to the
ordinary person.

Shri V. P Nayar: Sir, I deeply
appreciate your sense of anticipation;
I was about to come to that pomnt
Whenever the workers demand @

higher wage, usually the plea of the
management is, in case theiwr demand
has to be met, the nterest on
advances will have to0 be enhanced
and without that, it 1s impossible for
the management to pay more ‘That
15 the plea We can show—but this
15 not the occasion for it—by giving
detaijed figures that for any bank,
even after putting a ceting on the
dividend, 1t 1s possible not merely to
pay more to the employees, but also
to reduce the rate of imterest Instead
of doing that, today they want to
give an undeserved benefit to the
shareholder, whose investment
amounts only to 2 or 3 per cent. Thus
15 our objection.

I was referring to this, because you
will find that 1n clause 6, which
seeks to amend section 10 of the prin-
cipal Act, a new clause 1s bemng add-
ed That s referred to in clause 6(a)
(11) “A company registered wrder
section 25 of the Indian Companier
Act” Just now the hon Minster, u
his opening remarks, was pleased to
say that this does not mvolve any
principle I hold an entirely duffer-
ent view It does involve a principle.

Why was 1t that 1n 1949 or later on
it was considered necessary that a
director of a bank should not have
directorship in  other cownpanies?
There was some principle behind it.
You will remember that the banking
1aw 1n 1949 came as a result of the
ordinance passed some two years ago
and that was the result of the terri-
ble crisis which overtook the banking
industry in 1946 What 1s the report
on that? When hundreds of banks
crashed, we know that the official re-
port indicated that there was a link-
ing up of the directors of the banks
with certain other concerns. There
was gross musmanagement also, but
this was one major factor and wisely
the rules were changed and the law
was amended mn such a way that a
director who was in charge of the
admmustration of the bank was not
permitted to associate humself with
another company Probably they had
also this point 1n view that function-
ing 1 8an executive capacity in the
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bank required undivided attantion.
But after all these years, Government
are bringing 1n an amendment and
thereby making it possible for the
chuef executive of the bank to func-
tron also as a director in a Lmited
company

Mr Speaker: In a commercal
concern?

Shri V. P. Nayar: Commercial con-
cerns are not excluded According to
the provisions of section 45 of the
Companies Act, a company may be
formed in which all the other formal-
1ties and requrements of a .ompany
will be met, but the only pomnt s
that thal company cannot have as 1its
declared objective the distribution of
duividends What are the purposes
for which such a company can be
formed? [ do not want to read that
section—il 1s one of the longist sec-
tions in the Companies Act—but 3t
will suffice, if I quote a sub-section—

“(1) Where 1t 1s proved to the
satisfaction of the Central Govern-
ment that an association—

(a) 1s about to be formed as a
hmited company for promot-
ing commerce, art, sclence,
rehgion, charity or any other
useful object, and

(b) intends to apply its profits, if
any, or other income for pro-
moting 1its objects, and to
prohibit the payment of any
dividend to its members,'

The most mmportant point there 1s
that @ company cannot be formed
wih the declared objective of distri-
buting dividends, no maiter whether
it earns profits or not Even if they
earn colossal profits, they cannot de-
clare dividend But there 1s no rule
whi~h says that they cannot earn pro-
fits, they can earn profits, but such
earned profits will have to be distn-
buted in charities or for the promeo-
tion of science, art, culture, etc. No-
where in the Companies Act 1s there
a prohibition that such companies as
are formed under section 25 should

AUGUST 12, 1980  (Amendmand) B 2043

not show any profit in their balance
sheet, So, if 1t 15 a quesdon ot prin-
ciple, the very mentiun of ‘commerce’
i it would indicate that & chief
executive of a bank, who becomes a
director in one of the companies
foumed under section 25, will nsoes-
sarily have to function in that com-
pany also in the manner in which he
would function In other companies,
because declaration and distribution
of dividend 15 not very much a mutter
for the managing director himself It
1s done under certan rules and he
has no additional burden I subnmut
this point has not been taken into
consideration If it was taken into
consideration, the hon Minister
would certainly not have said that it
mmvulves no departure from principles
It does i1nvoive a departure from the
principle which was accepted long
ago and which was impiemented all
these years 1 wish the hon Minister
finds his way to agree to the deletion
of this clause

I want to refer to sub-clause (8)
of the same clause which was also
mentioned by the hon Minister I
agree that the provision us it 18 now
before us> 1s good Formerly only
convictions by criminal courts were
held to be sufficient to bring a per-
son to discredit m so far as the posi-
tion in banking industry 1s concern-
ed But today tribunals have also
been included I know what prompt-
ed them to do so We know recently
there has been a very sensatonal
case of a managing director of a bank
having been mnvolved in one of the
most nefarious activities in respect of
foreign ex-hange You take this
power which 1s good, but before you
take this power under this Aet, that
man has escaped It i1s open to him
again to come back  You want the
name of that person?

Mr. Speaker: No, nobody wants the
name

Shri V P Nayar: He has resigned,
but the fact that he has resigned
would not stand in the way of his
getting an appointment later. You
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re-entry of Mr. X, who was involved
in this foreign exchange, shall 1 say,
grave crime? How can you prevent
him? Because the words used here
are “Where a person holding the
office of a chairman” He is not now
holding that office. The clause reads:

“Where a person holding the
office of a chairman or director or
manager or chief executive officer
(by whatever name called) of a
banking company 13, or has been
found by any tribunal...... n

Dr B Gopala Reddi: ‘“has been
found” is there.

Bhri V. P Nayar: “ or other
authority (other than a crimnal
court) to have contravened the provi-
sion of any law and the Reserve Bank
Is satisfied that the contravention 1s
of such a nature that the association
of such a person with the banking
company 1s or will be detrrmental to
the interests of the banking company
or its deposrtors or otherwise un-
desirable, the Reserve Bank may
make an vrder that that person shall
cease to hold the office with effect
from such date as may b2 specified
therein and thereupon, that office
shall, wrth effect from the said date,
become vacant.”

According to me It is not clear whe-
ther an escape made by resignation
would compel the Reserve Bank to
meke his re-entry in an institution
different from the one in which he
serves.

8hrl C. R, Paitabh] Raman (Kum-
bakonam): If you will permit me, I
would like to say a few words. The
words used here are:

“is, or has been found by any
tribunal or any other authority
(other than a criminal court)”.

The term “other suthority” is very
wide,

Dr B. Gopala Red#i: “has been
found” is also there,

Shri C. R, Pattabhi Raman: “any
other authority” s quite wide
envugh,

Mr. Bpeaker: He wants to know
whether the resignation from any
vosition in a bank would absolve him
trom further investigation by any
authority or tribunal apart from the
‘riminal court If that 13 so, “or has
been” does not apply to this case. If
he 18 pursued only so long as he is a
member, or interested in a banking
concern and the investigation has
already started notwithstanding his
resignation, if 1t continues, tken it is
open to the authority to come to the
conclusion Suppose the Investiga-
tion has not started and he has re-
signed The hon. Member has a
doubt whether 1n those circumstances
the investigation will be started at
all And if 1t would not be started
there 1= no question of “or has been”.
Tnerefore. he wants us to guard our-
selves against that If we say that
by mere resignation a man is absol-
ved and we need not take further
action, after a lapse of two or three
years he might come again,

Dr B Gopala Reddi: Then the
Reserve Bank will step in.

Mr Speaker: Not with respect to
antecedents.

Dr B. Gopala Reddi: Why not?

Mr BSpeaker: Therefore, before he
comes in there must be a disqualifi-
cation or some kind of direction, or
some observation or finding. by eny
authority which will enable the
Reserve Bank to cut him out or dis-
qualify him, But if he goes and sits
there I do not think the clause will
apply.

Shri C R. Patiabhi Raman: T th'nk
the ejusdem generis rule will apply.
The scope of “or uther authority® is
wide enough. If the Reserve Bank is
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to penalise such a man then it will
become a penal clause. If the Reserve
Bank is ¢o tie down a man with a
disqualification then it will be a
judiclal function. For that purpose
giving the accused an oppartunity
and all that may arise. Then “or
other authority” here is the same as
*“gor authority” in article 226 of the
Constitution. which is wide enuogh. It
may have to be decided in the
courts.

Shri V. P. Nayar: | do not say any-
thing about the ejusdem generis rule,
I would like to know from the hon.
Minister whether he is prepared to
add the words “or held the office”
after the words “holding the office”.
Then the words “or has been" will
have some meaning. If you say
“where a person holding the office” it
is in the present tense.

Mr. Speaker: What is the clause?

Shrl V P. Nayar: Clause (3) on
page 4 When you say:

‘“Where a person holding the
office of a chairman or dircctor or
manager or chiel executive officer
(by whatever name called) of a
banking company is, or has been”

there 15 no meaning for the words
“or has been” 1f, on the other hand,
you say “a person holding the otfice
or has held the office” then the words
“or has been"” will serve some pur-
pose.

Mr Speaker: That will make it
meaningless When he holds the office
then the antecedents and disquahfica-
tion will come in his way. If he has
already been held to have committed
something which entails his disquali-
fication, then he need not have held
the office. This applies to a man who
tries to hold an office on the date when
this disqualification applies.

8hri V. P. Nayar: I make a little
distinction. A person might have
commitied a crime. He may be hold-
ing an office also. But before this

the office; notwithstanding the fapt
that had he continued he would have
incurred the disqualification, the

wording of the clause will not give
any power t0 the Reserve Bank to
punish a person or to prevent his re-
entry because it only says:

“Where a person holding the office
of a chairman”.

Dr. B. Gopala Reddl: Suppose that
X is re-elected again on 15th January
1860. On 18th January this provision
can be invoked.

Shri V. P. Nayar: Why on the 16th?
Even on the 15th he 1s holding the
office.  So, it 15 not so simple as the
Minister wants it to be. Because, they
have to make consultations and they
have to take advice even on a simple
matter. When I was reading it and I _
was confused

Mr. Speaker: Now 1t is clear.

Shri V. P. Nayar: Now I do not
thmk I need elaborate it. I will
leave 1t here.

Mr Speaker: If he expects all
knowledge from one individual then
we need not have 500 Mcmbers here.

Shri V P. Nayar: Certainly not. It
1s always better to have advice.

Mr. Speaker: Now he should con-
clude. Other Members also want to

participate

Shri V P. Nayar: But 1 happen to
have appended my minute of dissent
and I do not think, having regard to
what we were observing today, there
are hardly 20 Members now—It was
15 some time ago—and that many
others wall participate

Then there is provision regarding
clauses 10 and 11. I have referred to
them also. I do not want to make
any elaborate arguments on them.
But I would place before the House
certain portions from the memoran-
dum which was submitted to the
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Select Committee and from which I
am dniitled togriote. It is the memo-
randum subimittéd by the All India
Bank Employees’ Association. On
page 4 they have observed as follows:

“The notes on clauses (p. 19)
says that “if the securities concern-
ed have not been sold and if a loss
has not actually been incurred”
“appropriations from profits may be
made before full writing off of the
depreciation on investments in such
approved securities. Theoretically,
the proposition may be in order,
but in reality one of the essentials
of a banking company Is its liquid
resources in the event of an emer-
gency and that being so, the depre-
ciation on such investmenis has a
direct bearing on liquid resources,
because in the market wvalue of
such approved securities (mainly
Government Securities) in which
banks invest their funds—tell upon
the banks’ resources when their
conversion into cash becomes
necessary. Declaration of dividend
without neutralisation of the de-
preciation would be bad in banking
principle and would serve the
motive of exploitation of the pro-
fits without looking to the institu-
tion’s as well as its depositors’
interests. Rather, more stringent
provisions should be made regard-
ing dividend declaration.”

I would like to know the hon. Minis-
ter's reaction to this proposal. I have
urged this point some time ego I
want the hon Minister to tell us why
it is not considered necesssry at all
to give effect to this proposal and
make more stringent measures re-
garding control over dividends.

Sir, now, I would refer to another
clause also, I would leave it to you
for your judgment how it reads
because it refers to certain procedure
1o be adopted on winding up. In
clause 26, lower down, it is said: ~—

“Where the Reserve Bank is
satisfied that the affairs of a bank-
ing company In respect of which
an order under sub-section (1) has
been made, are being conducted in

n mu: detrimental to the inter-

of the depositors, it may make
an lppl:lclt!m to the High Court
for the winding up of the company,
and where any such application is
made, the High Court shall not
make any order extending the
period for which the commence-
ment or continuance of all actions
and proceedings against the com-
pany were stayed under that sub-
section.”

Just a few moments ago the hon.
Minister said that it was impossible
to give retrospective effect having re-
gard to the decision of the Supreme
Court. By this provision the hon.
Minister wants to give a mandate to
the High Court before which a peti-
tion for winding up is pending and in
which an order of stay has been
issued that when the matter is to be
re-opened on a petition by the
Reserve Bank, the High Court shall
not continue the stay, Is it proper?
How do we reconcile this stand
taken in this particular clause with
the observations of the hon. Minister
which he was pleased to make ebout
giving no retrospective effect at all
to the employees i view of the
Supreme Cour!’s decision? I have not
seen such prohibitions bring made
even in cases of non-bailsble offences.
The High Court or the Sessions Court
is at full hberty to give bail although
the wording of the section in the
Criminal Procedure Code would indi-
cate that they shall not. But never
have those provisions said that under
no circumstances the High Court
shall pass an order nullifying or
doing anything against the intention.
Here it is very clearly stated that
‘“where any such application is made,
the High Court shall no* make any
order extending the period for which
the commencement or continuance aof
all actions and proceedings against
the company were stayed under that
sub-gection.” It is on page 13 of the
Joint Committee’s report—the last
five lines.

Therefore I want the Government
alzo to consider whether our legisla-
tive power here in this House has to
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as you have already indicat-
1 should not take the entire
e which I do not mean to becsuse
Sodver wn L WEh g weme sRewdse
also, I submit that some more provi-
sions were necessary in regard to
some facilities to be extended to
smaller banks as compared to the
bigger banks and some restrictions
also were necessary about opening
af new branches for which provision

Fa

I do not have the time to go into the
provisions in all detail When a bank
opens a branch, is there no duty cast
on the Government to aee that such a
branch opened in a particular locality
will create unhealthy competition
specially against a small bank which
is functioning in that locality? We
know that big banks functioning in
New Delhl have opened 15 or 16
branches, in Connaught Place, in
Karol Bagh, in Subzi Mandi and in
&ll other places. Is it fair that such
banks should be allowed to go on
opening branches at their will for
the sake of grabbing more and more
business when they are already in a
monopolistic position with respect to
the business of trade? We find that
very many places are not served by
any bank. Should not Government
take some power and compel banks
to open branches particularly where
branches 8f any bank do not exist?
We know that in the changed context
the services of banks will be required
in almost gll places. Why concentrate
on places like Calcutts where—my
hon, friend, Shri Prabhat Kar will be

i
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p'ch competition the small
will have to go.

Ur. 8. Gopila Reéddi: Take permis-
gion of the Reserve Bank.

SBhri V. P, Nayar: Take permission
o the Reserve Bank; that is true. 1
pink that provision was in force.

Bank had the power. Re-

of that, hundreds of branch-
‘ahavebeenopcned. It is good that
the State Bank of India opens as
grany branches as possible all through
the country. They are doing a good
jnh There is no doubt about it. But
ghat are  the branches of the other
pyanks doing® In every street cor-
per you open branches and drive out
¢he small banks from what little
pusiness they are having 1 think the

taken by Government in this
‘,rovinbn are not commensurate with
¢he need.

With one mare point I shall have

gnished my speech and that is
'hut....

Mr. Speaker: Hereafter I propose
¢hat hon. Members who are not
bers of the Select Commiitee
gmust be given preference over hon
plembers who were in  the Select
Lommittee.

Shri V. P. Nayar: 1 thought that as
tbere was only one minute of diwsent
{ could take some little time. But ]
do not want to stand in the way of
other hon. Members. 1 shall take my
opportunity at the time of amend-
ments.
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Jr. Speaker: The hon. Member
must also hear other hon. Members
who were not members of the Select
Committee and then, it a reply is
called for, state that in a reply. I do
not knbw what is the meaning of the
hon, Member putting in black and
white a dissenting note and once
again saying the same thing over
again here. A Select Committee
member should nat speak except when
an objection is taken by somebody
Only then his arguments may be
reinforced by a speech here.

Shri V. P Nayar: Should only
those hon Members, who were not
members of the Select Committee,
speak?

Mr. Speaker: 1 am not preventing
members of Sclect Committee  from
speaking As a matter of fact, they
may be required to explain matters
which arose in the Select Commuttee
and which necessitated a dissenting
minute. In the House others, who
for the first time wall bring to bear
their knowledge and experience on
this subject, should be given prefer-
ence Shn Ram Knshan Gupta

ot T wew oy (W)
9@y qgEg, 7 97 faw & afo
it fe samz w4 ¥ wwd g € Wi
fomd: afrq jeoe & fen vl
o®R B vy fem o v & aw faw
vz W A wgrfe @
wife & ag wggw w7 g fr o G
w1 WHT WA € ¥ Uy AW 0

X1 A% & wuAway § dfew sy
U o fis aq tece & qAmar w Ay
s gaer Mfewss @y W & Fag,
Tfwfrer wot & At fefowador ok
T ¥4 whfew faw & afoy g fear
a1 1 § W qw g7 faearw § e oo
fam & o g & o vy fefowadty
Tt & ST g 9 WA
157 LSD-7,

@ 4% sad wrer q oy an
#r { f 3 srdwaw faer a7 ag vor
wifeey 1t v foeer fe ag sfer
fawr ot fo whoEr ooz WA X oaek
gwn 8, udfees €\ sa¥ fod & @,
A fomre ot 3w g g

14.28 hrs,
IMr Drrury-Sezaxer i the Chair.]

AT WA S o gt °v Ik
weaT w18 57 fory w1 v qf ar
forerit f &7 & eedweed Wi, Y-
&7 91 A gAY urfent @ gk e F
frad & 0t T 5 9% dfer @
aqTRT fam ¥ q=7 5 g ==
sfa fear v & forst fs & aga
samEy wetag Ay g oWt o fe e
TFT #

“The Committee feel that the
Reserve Bank should have power
to remove any chairman or direetor
or manager or chief executive offi-
cer of a banking company, if such
person has been found by any
tribuna! or other authority to have
contravened the provisions of any
law and the Reserve Bank 1s satis-
fied that the association of such
person with the banking company
1= undesirable”

% waw 7 f¥ oo feenr & W
€ T A 9T T T qIy Aw T @y
TS T 57w 2WT 2 fr s fera Al
aga @ fowad v € fF o
o &, 3% N wrfewd § vt
Tirtg ag feeslt @ oo oo foew Y
Ay @ Qfefada wd @
o fis & fen faore ) Wi ooy ¥
! I R qewE g ¢
qo feenw § fe o v & g O
ST BT O §T Y I Wi I vy
* fors ot fe wu foey o wdanly
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ST IR & agy o wifeerew
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et WY ok o ag age v | B
A } ¢ w97 fawre fenr A
I ®Y W JqvET v w1 fear | ag v
o Faw a1 W 5w W fooee qg o
fo & weafa) oumtiz w1 w1
ot f vy T AEAT | T W X
wiz e e R ag s T g

For the words “five hundred
rupees”, the words “two thousand
rupees” and for the words “fifty

rupees”, the words “one hundred
rupees” shall be substituted

A a3 ad A o Ta
o & g g O
g ww Ft gwit w7 & Ol @ o
ft sy wew g wfe e &
weda W fow ¥ § fomr & fs fodr
wa W g T agy sy awQ g
w & fad # 7 g a7 wiwE o dw
femrd WA N I H A
a7 Aw dx femy mar g ag w0 2
Wik # gower g e whe & o=
Y T R T R ¥
# wgge v g fr ve dom ¥ o
fer vty 9T TR W oW
g wRr g W dar e o
A d smmr g

“If any other provision of this
Act is contravened or if any default
13 made in complying with any re-
quirement of this Act or of any
order, rule or direction made or
condition imposed thereunder,
every director, liquidator and other

officer of the company and any
gther person who is knowingly a

AUQUBT 12, 198
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paity to the contravention or  de-
fault shall be punishable with fine
whichmay extend to two

rupees, and where a contravention
or default is a continuing one, with
a further fine which may extend to
one hundred rupees for every day
during which such contravention
or default continues”
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Shri Naushir Bharucha (East
Khandesh): Mr. Deputy-Speaker, I
agree that the Joint Committee has
made considerable salutary changes
in the Banking Companies (Amend-
ment) Bill. But, I am not also satis-
fied in respect of certain other chan-
ges which the Jomnt Committee has
thought 1t wise to make

Refernng to the question of defi-
nition of branches, I am inclined to
think that the definition is bemng un-
duly restricted. It is being provided
that any office or sub-office—by what-
ever name called—which receives de-
posita or cashes cheques or lends

AUGUST 1%, 1980
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moneys only becomes s branch office.
Otherwise, it does not become so. I,
for instance, other negotiable instruy-
ments are negotiated, endorsed, ac-
cepted or honoured, that office pro-
bably would not fall strictly within
the scope of this definition. But, one
thing I should like to know 15 this.
The time has now come when any
concern whether it is a limited cor-
poration or otherwise which carries
on banking business of whatever
character, should be brought within
the purview of the Banking Com-
panies Act. I have not been able to
understand why certain firms--part-
nership firms—which continue to use
the name “bank” or *“bankers” are
not brought within the purview of
the Banking Companies Act just
because they happen to be partner-
ships 1n the eyes of law. ‘There are
certain partnerships which do bank-
ing business on a very large scale
Surely the business of shroffl, as it
13 understood, 1s not unknown to this
country. This 1s being carried on by
various firms for generations toge-
ther Some of the firms carry on busi-
ness on such a vast scale that they
really eclipse some of the so-called
banks I want to know from the hon
Minister why 18 1t that these firms,
simply because they happen to be
partnership concerns, are being ex-
empted from the purview of the
Banking Companies Act, when they
essentially carry on all banking act:-
vities I think the time has come for
taking a policy decision in this mat-
ter

Perhaps, 1t may be argued that (hus
cannot be done in view of the fact that
there would be too many small flrms
which dot our countryside and 1t may
be humanly i1mpossible, physically
impossible to implement the provisions
of the Banking Companies Bull. But,
this can be got over by prescribing 2
turn-over limut. It may be said that
in the case of such firms which carry
on shroffi business, where the limit 15
Rs 30 lakhs or 40 lakhs or half a crore
or a crore, 1t shall be deemed to be 2
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duced where the Joint Committee has
decided to vest in the Reserve Bank
the authornty to weed out undesirable
elements, directors or chief executive,
by whatever name they be called. But,
1 am rather intnigued by the wording
of the provision which excludes crimi-
nal courts’ findings on contravention
of the provisions of law, unless I am
very much mistaken I lLke to be
enlightened on that point. If you turn
to page 4 of the Bill, sub-clause (b)

says:

*(8) Where a person holding the
office of a Chairman of a bank-
ing company 1s, or has been found
by any tmbunal or other authonty
(other than a crimunal court)
to have contravened the prowi-
sion ”

Does 1t mean that where a criminal
court has held that provisions of the
law have been contravened, in that
case, this section will not apply”

Dr B. Gopala Reddi: There are other
provisions in the Banking Companies
Bill

Shri Naushir Bharucha: The point I
am making is this 1 quite appreciate
the Joint Committee's point of view
that they do not want to nail it down
to merely conwvictions in a court, but
they want wider powers of taking
action against any director who has
violated any of the provisions of the
law, and whose association with the
firm 158 deemed undesirable But, the
effect of it would be, when you say
‘other than a criminal court’, for the
purpose of this section at least as 1t
stands, a cnminal court’s judgment
would be excluded I think the Joint
Committee could have had a better
approach this way. It should have
made moral turpitude an element for
taking action by the Reserve Bank of
India. After all, it is not our inten-

tion that where a director through
negligence or through default has done
something wrong to contrive the pro-
vision, it would be undezmirable to
remove him, If an element of moral
turpitude had been incorporated in
this clause, whether the decision is by
a crimunal court or by any other court,
I thunk, 1t would have been much
better Unfortunately, under the pro-
vision, as 1t stands, so far as I can read,
for the purpose of this particular
clause, judgments and convictions of
cnmmnal courts would be obviously
excluded, which could not have been
the intention of the Joint Commuttee.

Then, I come to another provision m
respect of which 1 have always held
very strong views 1 refer to the
changes made by the Joint Committee
n clause 10, which amends section 185.
There, i1t has been provided:

“Notwithstanding anything to
the contrary contamned mn sub-
section (1) or m the Companies
Act, 1856, a banking company may
pay dividends on 1its shares with~
out wnting off certain items ..."

If we turn to section 15(1), 1t pro-
vides a very salutary provision, a
very healthy check on the bank. Sec-
tion 15 of the Act as 1t stands now
says

“No banking company shall pay
any dividend on its shares untl
all 1ts capitalised expenses
(including preliminary expenses,
organisation expenses, share-sell-
ing commission, brokerage,
amounts of losses ncwred and any -
other item of expenditure not
represented by tangible assets)
have been completely written off.”

Here, ‘expenditure not represented by
tanghble assets’ would include many
things. Now, the salutary prowvisions
of section 15 have been diluted by the
Jomnt Committee, What the Joint
Commuittee has now sad is that not-
withstanding the very strict provision
of section 15 in certain circumstances,
dividends may be declared. They may
be declared in what cases? Without
writing off the depreciation, if any, in
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1 the value of the shares, supposing
there s a collapse on the stock
exchange as a result of which the value
of industrial shares are very much
depreciated and trade conditions take
a long time to recover, in such cases,

shown as if the bank 15 1n a posttion
to pay dividends.

Ths question of writing off of depre-
ciation 15 a very important question
depending upon what type of deprecia-
tion a particular type of concern
requires to set aside For instance, in
a transport company, depreciation s
exceptionally heavy where the rolling
stock has to be depreciated very rapid-
Iy. In a case like this where deprecia-
tion comes all of a sudden and not
gradually, where there 1s a collapse on
the stock exchange and depreciation in
gecurities takes place and the reces-
sion does not disappear for a long time
or 1s not likely to disappear for a long
time even in such cases, the Joint
Committee has not thought 1t wise to
provide that depreciation should be
set aside before declaring any divi-
dend. I submit that is rather a retro-
grade amendment And what is more,
i the case of bad debts also, the same
has been made The only

hich the Joint Committee
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his independence; and he cannot
become sp very independent as to say
that the board of directors of a bank-
ing company are acting in a wrong
way Therefore, the safeguard which
1s provided 1s really illusory. I submit
that m such cases, it should be provid-
ed that no dividends should be dee-
lared, because, after all, it is public
money on a large scale that is involv-
ed, out of which the dividend would
be declared, whereas the profits of
the company may not be of such a
character as to justify the declaration
of a dividend. I think that requires
to be Jooked into carefully.

There 15 another point to which I
should now like to turn The Joint
Committee have made a welcome
change, making 1t stricter for banks to
start business or for continuing busi-
ness, by including the interests of the
future depositors as well That 1s a
move 1n a very right direction, and it
1s very necessary that 1f so desired,
conditions precedent to the grant of
licence should also provide that the
Reserve Bank 1s satisfied that the
banking company's business shall not
be conducted or 1s not likely to be
conducted in a prejudicial manner

There 15 also another change 1n the
right direction by the Joint Committee,
namely that they have roped in for
the purposes of inspection, subsidiaries
of banks, which subsidiaries are situ-
ated outside India, and all branches
whether situated inside or outside
India Under the Companies Bill also
when this question was discussed, &
difficulty was put forward that 1t
rmught not be possible to have the
necessary or the requisite auditing per-
sonnel to be able to carry out audit
and inspection of the branches st
many places. I should like to lknow
whether so far as section 33 of the
Act 18 concerned,—which provides for
inspection, which necessarily includes
audit, and which is a much wider term
than audit—such inspection as a matter
of administrative practice iz of 2
routine charactar, it has to be carried
out only where there is a suspicion
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existing that the affairs of the company
are mismanaged I should fike to be
enlightened on that point by Govern-
ment—because I have had no
experience of that—whether this sec-
tion applies for the purpose of routine
inspection, irrespective of whether
the affairs of a company are well-
managed or 1ll-managed, or whether
11 15 only to be exercsed in cases
where some suspicion has arsen or
some reasonable or probable cause
existe to justify such mspection I
am of the view that there should be,
at least as a matter of administrative
practice, a routine type of mspection
carried out, irrespective of the fact
that the company’s affairs are well-
managed or ill-managed If such a
sort of routine check 1s kept, I think 1t
will keep all the banks on the alert
1 think that point requires to be
clarified

With regard to the increase of
penalties also, 1 am of the opimion
that directors of the bank have got
very grave responsibilities to dis-
charge, and unless the penalties for
offences are siepped up, it 1s not hikely
10 have any salutary eflect on thum
So, I welcome that change also

There 15 one last point that I would
hike to deal with, a point which was
made by my hon friend, Shn V P
Nayar This is not a Bill the purpose
of which is either to filx ceilings on
the dividends of banking companies or
to nationalise banking companies My
hon friend, Shn V P Nayar, opened
up a very wide issue which may be
considered by this House at some
future date, but which certainly does
not fall within the four corners of the
principles contained 1n thus Bill as 1t
has emerged from the Jount Commat-
tee The House has accepted only the
hmited principle of amending the Act
in certain respects anly, and, there-
fore, our attentian should be concen
trated on those aspects only

By and large, 1 think, that, though
there may be future occasions when

this House may have to reconsder in
the light of experience gamed in the
working of this amending Bill as to
the directions in which further amend-
ments will be necessary, the Bill, on
the whole, makes a salutary change;
1t progresses in the nght direction; and
though it may not take that stride
which may satisfy my hon fnend,
Shr1 V P Nayar, with regard to 1ts
conforming to the socialistic pattern
of society, by and large, today, our
function 18 to see that these banking
companies function in g healthy and
efficient manner, and so far as that
part of the Bill 18 concerned, while
opinions may d:ffer, by and large, that
purpose has been achieved

Shri L Achaw Singh (Inner Mam-
pur) This 1s the second amendment
to the Banking Companies Act of 1940
The first amendment was introduced in
1856 to make certain changes regarding
the extension of the powers of supew-
vision and control of the Reserve Bank
on the banking industry This Bill
had been described as a clanficatory
and a non-controversial Bill, when it
was referred to the Joint Commitiee
during the last session Whle going
through the report of the Joint Com-
muttee, however, 1 find that there are
a number of controversial clauses, and,

therefore this Bill 1s a controversml
Ot

Apart from the controversial nature
of the Bill, it 1s very difficult for us
to understand why Government have
come forward with such piecemeal
measures Though this Bill has many
provisions to authorise the Reserve
Bank to exercise a greater control over
the banking compames, yet, 1t seems
to me that the amending Bill 1s totally
inadequate, and it 13 not effective
enough for the control and regulation
of the banking industry in this coun-
try And 1 feel that Government
should have come forward with a more
comprehensive Bill

But then, this Bill has also got somp
salutary provisions Under the amend-
ing Bill not only 1s the Reserve Bank
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authorised to inspect the foregn
branches of the Indian companies, but
it also requires the Indian companies
to take out a lLicence if they want to
open any foreign subsidiary

There 15 also a provision which con-
trols the remuneration of the ordinary
and part-ime directors of the banks

The former prowvision 18 very much
necessary because it will enable the
Reserve Bank and the Government to
detect who has been holding unautho-
rised deposits 1n the foreign banks,
and 1t will also enable Government to
bring them to book, and it will also
help us to improve our foreign
exchange position

Comung to some of the controver-
sial clauses of the Bill, there 1s an
amendment now which seeks to pro-
vide for the winding up of a banking
company It has been stated that the
existing position in  regard to the
banking companies which have been
prohibited from carrying on banking
business currently 1s not very sats-
factory 1 understand that there are
123 such banking nstitutions to which
licence has been refused, or which
have been otherwise prohibited from
accepting fresh deposits

Under clause 26 of the Bill, Gov-
ernment have taken the opportunmity
to extend the Reserve Bank's powers
to apply to the court for winding up
of such companies This measure 18
totally inadequate for that purpose
When the Reserve Bank withdraws
the licence, the bank necessarily has
to closg down

Now, 1t 15 the Reserve Bank which
wnspects the banking companies and
also guides their operations It 1e
very difficult for us to understand
why the depositors have to .uffer
unilaterally when such a bank 1s
wound up In the Minute of Dissent,
1t 15 suggested that the Reserve Bank
should be given statutory powers for
compulsory amalgamation of banks
which have been working unsatisfac-
torily 1t also says that at should not
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allow the banks to degenerate further
and create a ground for their winding
up. I submut that this 23 a very good
suggestion and the whole Houwse
should support it, becauge that 1 the
only way by which we can avoud the
failure of banks

15 hrs,

Now, I come to clause 10 of the
Bill It refers to declaration of divi-
dend without write-off It says that
when there 18 only a notional depre-
ciation of the banks’' investments in
gilt-edged securities, formal write-
off of the loss before declaration of
dividend 1s being dispensed with.
Such write-off 13 made compulsory
only when there 1s an actual loss due
to sale This provision has also been
extended to investments in joint stock
companies [ submit that these uare
relrograde measures and by these the
depositors and the public are unly
deprived of the huge amounts of profit
which could swell the hiquid reserves
of these banks These funds could be
easily utilised for the financing of
our industry and trade

Again this measure furnishes the
banking companies with greater
scop¢ for distribution of dividends
and bonus shares I cannot appreciate
this position The shareholders of a
banking company contmbute onlv 3
per cent or 4 per cent of the work-
Ing capital It 15 very difficult to
reconcile oneself to the proposition
that these people should be givin sn
increasing share of profits

There are other important questions
mvolving policy In clause 8, under
the proposed amendment to section 10,
permussion 18 given io a bank's chief
executive officer or somebody manag-
Ing its affairs to be a director of a
company This company may not be
a subsidiary, but must be a company
registered under section 25 of the
Companies Act, 1856 1 submut that
thus will lead to interlocking of the
position of a bank's chief executive
officer, managing director or general
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dends, but then the interests of the
banks will certainly suffer because the
executives will have to divide their
attention Of course, there is a pro-
viso which gives relaxation from three
10 nine months, but then that will not
help, because the interlinking wail
certainly become a continuous process
with some breaks I appeal to the
House that this provision should go

Lastly, 1 have one or two words to
say about opening of new branches
The Bul does not provide anyth ng
for the proper regulation of opening
of branches A very undesirable fea-
ture of our banking industry in this
country 18 that there 13 too much con
centration 1n the big cities Calcutta,
Delhi and Bombay are examples of
this process The role of banking 1s
to develop our cconomy This pur-
pose cannot be fulfllled unless there
1s expansion of branch banking busi-
ness throughout the country Of
course, the Siate Bank of India has
been undertaking the opening of
branches throughout the country
according to the recommendations of
the Rural Credit Survey Committec
But that 15 not adequate The scope
and urgencv of opening branches of
banks in areas where there are no
<uch services available should receive
our primarv attention In that case,
1t will enable us to mop up the i1dle
resources and uninvested moneys in
those areas That will help dewvilop
our economy

Then there is another pont That
i+ about undue competition between
branches of the larger banks and the
smaller banks in the undeveloped
areas This sometimes leads to the
ruination of the smaller banking com-
panies and also to the growth of
monopoly control I submut that the
smaller institutions should be given
due protection so that their services
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nmught be availgble to the ecmall
traders and small customers

I suggest that Government should
take some steps to stop further con-
centration of the banking industry in
the big towns They should also
mtiate measures to prohibit
unhealthy competition and undesir-
able tendencies of wiping out of the
small institutions With these words,
1 support the Bill

Shri Prabhat Kar (Hooghly):
Although the Bull, as it has emerged
from the Joint Committee, has under-
gone some changes, I do not find any
basic change in it from the Bill as was
oniginally introduced So far as the
original Bill was concerned and as ft
has come back to the House from the
Joint Committee, I want to draw
attention specifically to clause 10
Without going into a theoretical dis-
cussion &s to how banks should run,
I want to know from the hon Mins~
ter what was the necessity for relax-
Ing section 15 of the Banking Com-
panies Act which came 1nto operation
in 1948 in the background of a conti-~
nuous process of hiquidation of banks
resulting in loss of over Rs 100 crores
to the depositors Which of the
banks, during this period of ten years
of the operation of the Banking Com-
panies Act, has found 1t difficult to
function so that a relaxation has
become necessary” What are the
difficulties that the banking compames
have as a whole met with to justify
the relaxation of section 15°

So far we know that the bank’s
balance shcets do not represent the
true picture of accounts Today we
find that dinidends can be paid with-
out writing off depreciation In the
vear 1958, depreciaton will not be
provided for, profit will be more,
dividend will be increased Next
year, the secunities will be sold The
loss will be written off By that time,
already more dividend has been paid
to the sharcholder So at the cost of
the institution, this provision has been
brought in I want o know during
this period which of the important
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banks has not steadily increased its
dividends and whether there was any
difficulty experienced by the banking
companies in declaring dividends, in
of the fact that they are baying
mare dividends today. Generally, the
dividend today centres round 14 to 18
per cent. All the first-class banking
<concerns pay dividends between 14
and 18 per cent. What were the diffi-
culties faced by the banking com-
panies during this period that the
Government have come forward for
granting this relaxation that in order
to declare a dividend, it will not be
mecessary for them to make any pro-
~vision for the depreciation of govern-
ment securittes or of shares” Is it
that they want to declare more divi-
dends? Do they feel that the divi-
dends pard by the banks today aie
not adequate?

It 15 a well-known fact that it i
only 2 to 3 per cent of the working
capital that comes from the share-
holders. So far as they are concern-
ed, they get 14 to 18 per cent. The
dividend has got nothing to do with
the stability of the bank

During the last 20 years, the Allaha-
bad Bank has been paying constantly
a dividend of 18 per cent. During all
these 20 years, 1t has not been able
to make any improvement So far
as its working capital is concerned,
the deposits or advances rarely cen-
tred round Rz 30 to Rs 40 crores

During the first 10 years, the
United Commercial Bank did not pay
a single per cent as dividend and its
working capital comes to Rs. 17 crores

Dividend 15 not a factor for the
improvement of a bank. It 1s neces-
sary to stabilise or strengthen a bank-
ing company to make provision for
that That is why banking companies
have been given the right not to show
every detail in the balance-sheet. ¥Ynu
need give the whole of the earnings.
You can give in the balance-sheet
the income after making provision for
bad and doubtful debts and other
necessary things. So, it is not the true
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income that is shewn. Why have you
given this right? Becsuse it is neoces-
sary to stabilise and sivengthen &
bank. Today the mast important paint
is that you say that they nesd not
make any provision for depreciation.

Government securities of the face
value of Rs. 100 may be quoted at
Rs 80 Tomorrow if you sell it, you
will sell it at Rs, 80. You are not
making any provision for the loss of
this Rs. 20. What you do today is to
increase the assets and show more
profits Next year, you will sell it at
Rs B0 without making any provision
and wrile-off the losses from the
balance-sheet.

I want to know what were the
practical difficulties which the bank-
Ing companies were facing for which
this amendment has been brought I
need not go into the detailed findings
of the committee which went into the
causes of hquidation of banks One
of the causes was that the necessary
provision was not made for the depre-
ciation of the shares and git-edged
securities You show the face value
or the market value and inflate the
profits and pay dividends And, when
the crisis comes you have nothing to
fall back upon That 1s why the
Banking Companies Act, 1848, came
into  operation During these 10
vears, nothing has happened So, 1
want an explanation from the hon
Minister as to the necessity for bring-
g n this amendment.

Sections 17 and 18 of the principal
Act have been substituted by new
sections according to this Bill It i
something strange. Generally, pro-
visions are made for punmishment for
violation of the provisions of the Act
So long as the Act is in operation and
anybody violates that provision he i«
punishable according to that Act
Today you make a law by which you
regularise all the crimes that the
parties have committed. You do not
want t0 give retrospective effect to
particular sections because it will
help the employees to get some
money. But so far as this amendment
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1 do not know why this section 17
is being substituted, namely:—

“Every banking company in-
corporated in India shall create
a reserve fund and unless the
amount n such fund together
with the amount in the share
premium account is not less than
its paid-up capatal, shall, out of
the balance of profit of each year
as disclosed in the profit and loss
account prepared under section
29 and before any dividend s dec-
lared, transfer to the reserve fund
a sum equivalent to not less than
twenty per cent of such profit

(2) Where a banking companv
appropriates any sum or sums
from the reserve fund or the
share premuum account, 1t shall,
within twenty-one days from the
date of such appropnation, reporl
the faet to the Reserve Bank,
explainmg the circumstances
relating to such appropriation "

Even if 1t is .n contravention of
¢he articles of memorandum of the
banking company, the provision of
this Act shall have effect.

“the provisions of this Act shall
have effect notwithstanding any-
thing to the contrary coatained in
the memoranduym or articles of a
banking company, or in any
agreement executed by it or in
any resolution passed by the
banking company in  genersl
meeting or by its Board of direc-
tors, whether the same be regs-
tered, executed or passed, as the
case may be, befare or after the
commencement of the Banking

(Amendment) Aect,
1958;"

I wrote to a bank in relation to its
action in taking the money from the
statutory reserve and issuing bonus
shares, I do not want to name
bank. I had correspondence with
Finance Minister and the reply
that this is being regularised by
amending Bill. An act which is in
violation of the existing Banking
Companies Act is being regularised by
moving an amending Bill subse-
quently. I do not know how this can
be done. I want an explanation from
the hon Minister as to why an amend-
ment is necessary today.

111

The present provisions are in opera-
tion for the last 18 years. What difi-
oulties were faced by the banking
companies so that Government have
now thought it fit to bring in this
amendment?

1 welcome some of the prowvisions
regarding the inspection of foreign
branches, the steps to be taken against
the chairmen or directors etc They
are welcome features At the same
time 1 do not know how some smaller
points come in

Under section 10, so far as the cashier-
contractor 1s concerned, it 1s not a
predominant system It is 1n no way
helpful to the industry Neither does
1t help in the functioning of the cash
department, nor is it less costly (Im-
terruptions ) Sub-clause (b) deals
with commussion to brokers, cashier-
contractors, clearing and forwarding
agents ¢tc  So far as clearing and for-
warding agents are concerned, clause 6
says -

“any commission to any broker
(including guarantee broker)
cashier-contractor, clearing and
forwarding agent, auctioneer or
any other person .

First of all, I do not know how these
persons can be bank employees. Na
bank can employ a commission agent
as commission would be paid. He
has got nothing to do with employ-
ment in the bank. An auctioneer is
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not an employee of the bank. How
these things come in, I do not know
So far as the cashier-contractor 1s
concerned, there are very few of
them Their commssion should also
be regularised It 13 an old system
In the days of the East India Com-
pany and British merchants, there
was a systern known as bania system
by which an Indian would guarantee
to the European bank the money
value. Now, 1t 18 out of vogue In
most of the banks, the cash depart-
ment 18 run directly by the bank
Yet today, in the year 1958, by bring-
g in this particular sub-clause, a
new suggestion 1s being given to the
banking companies that the cashier-
contractor system may be reimposed

I have raised some main 1ssues and
pomnted out the retrograde steps 1
want to know from the hon Minister
why these amendments have become
necessary and which of the banks
wanted them I support thc other
provisions of the Bill

Shri Achar (Mangalore) 1 would
like to make only a few submissions
with regard to certain points that
were argued by the hon Member
Shr; V P Nayar

Shri V. P Nayar
versed them

You have re-

Shri Achar: I am sorry—Shn
V P Nayar, and also the other
Communist Member who has just sat
down It looked as if the question of
dividend was being discussed from
the point of view of the big com-
mercial banks If we consider the
history of our banks especially the
smaller banks which were started in
the 18208 and 1930s in the district
headquarters and taluk headquarters,
I am afraid the discussion that took
place today regarding the dividends
would not apply at all I know
several banks were started in the
19203 and 19808 with small capital
were started with small capitals
small men at great sacrifice. I
of instances where they buwlt

{8
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up these banks without receiving =
pie of dividend for five or ten years;
they built them up with great sacri-
fices Now, the hon Members here
say that they should not pay divi.
dends or the dividend should not be
more than five per cent Is 1t fair?
There 18 another aspect also

Suppose a person has contnibuted
only Rs 100 in 1980 or 1932, Think
of the value of these hundred rupees
now As a student of economucs, I
can say that those hundred rupees
are worth at least Rs 500 today.
My hon friends say that they should
not pay interest more than at the rate
of five per cent for the sacrifices
that they have made If he has paid
Rs 100 in those days, its real econo-
mc value 1s Rs 500 today and with
all humbhty I would say that 25 per
cent can be paid or even more than
that can be paild But I do not say
this with regard to all banks The
same principles cannot apply to all
banks even to those big commercial
banks which are making huge profits
I do concede that the Govern-
ment ought to interfere There may
be control But to treat all banks
m the same manner would be doing
4 great injustice In scveral districts
—not only 1n my district—banks have
been built up after great sacrifice
and no dividends were paid for several
years So, why should not those
people be paid a higher rate of divi-
dend now” My own 1impression 1s
that the discussion yesterday and to-
day was going on from the pomnt of
view of the big commercial banks m
big cities, Bombay and Calcutta 1
come from a small town and we are
concerned with small men and small
banks But this Bill apphes to every
bank, big or small, alke But I may
say that so far ag the provisions mn
the Bill go, they are quite satisfac-
tory and I find there i1s no contro-
versy over that My criticism is
about the view advocated by some
hon Members that some more provi-
sions ought to have been there. How
these small banks had been built up
from 1920s end 1030s—these points
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must ulso be considered before we
think of restricting dividends I do
concede that wherever there i1s sbuse,
there must be anterference but it
should not be a law as if 1t should
apply to everybody in the same
manner In other fields, there are
differences, so, i1n the banking fleld
also, there are dufferences So, I would
submit to the House and the Minis-
ter that we have to consider the his-
tory of these banks and the position
of these banks, especially the «mall
banks

1 want to submit only one more
point I have felt that sutficient atten-
tion 15 not bemng paid to agricultural
credit We have been discussung this
question of banking both yesterday
and today The question of the sub-
sidiary banks was also discussed In
fact, some of the Bills which we
passed have come as a result of the
recommendations of the Rural Credit
Survey In spite of all these facts
whether 1t be 1n that Act or whether
it be in this Bill which we are now
considering, there 1s no provision any-
where to better the banking facilities
in the rural area One hon Member
complained that banks are being start-
ed almost 1n every street and 1n every
lane 1n bigger cities 1 wish, when
we are having so much interference
mn the banking business and wn the
banking companies, very much that
Government interferes 1n this field and
sees to it that branches are opened
more branches are opened 1n
the rural area Not only that
they should also see into the
rural credit more than anything else
In spite of the survey, in spite of the
weveral recommendations, as it 1s the
rural area 18 not getung the advantage
of banking companies Even the State
Bank has not been able to do much in
that direction I appeal to the Minis
ter—of course, as [ said, wherever
there is abuse the Government has to
interfere—that the Government should
interfere in these banking companies
and see to it that more rural credit
is made available to our agriculture
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w1 g7 wferare § ar of fir § &5 A
gy, Ak fpr b et ww @ ar
T

ww & fors favar man § fw wre 2y
s deen 2 e feft Ao, ey,
faforr wgter o felt oY e
WA A A reEr Ay g W o
&% %) guet B) f 3w Y aw A gEET
W R, @ IN WY @ AT gwaT
wYX T Srave fod geran AT Awa g
& gawan g f ag i v 8 1 3w & W
¥ geTr ® Wy U ag whewarr w7
T AR € F ST aeT & age
AT ATt qg wed & 6 ua dm & A
s fmtagx e a1t avm } f
W F AW W amAeRw s
w¥fd wit 39 v wifed g9
afewera @ awedt ¥, dfer @ F 2
A & A fiE 3w W S
MR yaw ¥ fod fad &% &
o wfermr gar wifgd sk o &=
o N qg T @, N qF Il T
» AT i g et gresge & ¥ W
TR ¥ | WY foad o 9 7w g
fs s TratwT ar dAfor SRy
FaeN X TOF T d, fora ¥ fiw
WHTH W7 HATH 3, AT T8 WY gETA w1
fewd ¥ * wferr A wfeg o

T fasfa® g % g8 w2 wic @
garT fw g s ge N s g
g dw T 37 & fglere g aw Y
I, T ATHT wWT @ & WY 3g "y
® § et I & agt W ok frad
% W wOF AE W aw f
™ i%t § vt w0 § welt drady
folt & o 9 Gur fewn, g Ow Pt
t vefid fra 9w & per-gfomg
% waht fredt wrardt & fgr ar §,
ag T® W W W w v e §
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Yo W & qwrw & fed wff W,
wrefirdt & weere ¥ fadd @ | o g
¥ fe o wrafirdt & wore ¥ ol Roar
¥% w7 wrEre wow aft ¥ §r | wwr
Tt 0 F w08 Wt W s ange
¥ wervar wr v § ofie dw w1 g cwTTe
g wraar § fr @ ¥ o warw W
derare wyr wedt § | vafd Ay o
rowet & Forg wwar 3 agew wedt §
¥ qawat g fir ford b wY ag wferar
rr wifge fin g ez we Afw e
¥w v ¥ v g Arad, o1 g Fadr
T % wradt g § —si wife 7 ag
¥ Iyt y--wat 7 swEr sman
Y Yt ad Y NE, I & IeRT
N gz wr 7U wiem frad de W
7 wirfgn

Wit 7T Andy qasar A W A Ny
T @ e WY T IF FY FART HATH
fear amd 1 & qgAT IIEAT B N T
¥ 7g F1IN Ruar & fe = I wr
Fadarey w< &, % w0 T T A
W WA &, 9 GeT # dm
I b fa @ ° o 57w e
ey & fgmra & &1 1 IHA 18R A
frear-sgrft A€ fe 1830 d form
Feelr # ¥ &Y w9d oY, ag W agw
wuk ) s T gw A AuAeAny
tarr, aY g 7a feedr * www @ At
1 AT 7Y AT v/ ) Wy I & A
g e A & 7 g & o & aw| v
WA S 9, aY o Sy war wfewre g
¥ o ¥ agw qe wr awwer w2
e Y § fe fggers & smw
fafeeez 4 o fiear § fw ag wr-am-
Wesy oy arferedt et F Y wft f
T g €8 ®Y T wgh § o
NRaEATTaPT SR 1 T E
fer ay faw ord oe va & ;g 7
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o i g 31 ¥ o o e o g
#F vaTe Ty gl €, Y 3 saAwar
g fr 1¢ PR W * fifer ¥ feww
§ 1 WY wowTe An dve WY gy -
Ffieat ot xog & wr-aradfew #ff woT
gy, qr Foamew A w1 awd, I
# wiger fe ww & o n fafacer wt
o &%t 7 Y ;i femr aw, o fw
wrarafer dwm § I far B, ard
8 q@ew ¥ ;qrar g fgedard
¥ aft frst awar 3 | & ag AT ¥ g
e g o 9 e ¥, weamaifor
Ao Ig AR @ &, A AT G
TEET R AMG 1 ¢ B QIR G Tq0ET
Ruw T, AfET 7g $¥ 97 A g2 el
fe o JOET & ¥ TART AR B® | F
U g g 6 v W aRt &
fefady @ aff a1 wfgg « % g g
fr g g7 gerit f wifgg AT g 7
= 7 N g7 Gw T F wigg Wi
Tt WEET T HHTHE 47 AT 7 |

W & waran § g i e g fe
nx & feq qa I @ AW RN FIAR
# fe g mamw 9% ®Y avwr Y a=w
o g W ¥ e T A wfe
e oYk Y % B Y | TW WY wrH W
are ¥y O Forsirery Sl g fi el
% ¥ g oo 7l 9 39 wiife o>
at froq &% ¥ a s § | A WY
g A fe O Iw & S AN £F
8 ¥ fram feaw gwa ot fas
a7g ¥ 3m &7 fgmiw fagerad ? gn?
e & et g e Y o wifed
fis 91 ¥ A fim wiife wrw Frad
v Y weem ¥ fr o fmdy v W
A A § WX TG T T ST A
wRgEittkwminada
o ww R & o & frwr F A v wa
w1 ¥ frwrer ¥ wifgd fe Wk o

I wAWMEIaRT I N avar B )
e Y &% o ww o §, fndyue
areft ¥ e §  fod wear § o W
A wrEA ¥ afm s dv ey awd §
W Fa ¥ ward vt o ger and §

o) evirer gifeay (dwe) Irew
aga, *7 N €T % we gfear
WHEAE faw I agm 1 @ N, W N
AT | ATHIT AT FTRT qrae AR §,
T 78 §Y awt @ wife 391 § araey
¥ FT AT WRRHT w1, wWogT W W
o7 &4 aret w1 ot wvar awr e €
sie ag w1 qefem R, 9g & AW
SEF AR A A g AT
F&T T o gL AWT A € e, L
aal 7 2w ¥ oY Aar fF oy @l
Ixfa 1 ¢ ag vw FJETEOUTREY ¥ L
q¥ ATERd guT I oft A w17 F 6
frdw ¥ oz 1 oz fefade
wf 2 § | g arsvgw o arer ¢ fiw we
*rE HEAT W TqqT WA ¥, TaAHe
w1 oft dwm A ¢, frod & oft T
ardy ¥ A a7 U W, IT -
e wY 9 whw wreft §, Araroe
wradt § a@ I w6 Sy fefagw A 2y
frg® & aF gor v A &€ dwm &
oX ok fiswegeeT faw® for § qme
oo o §T UWT &, 200 o HTAWTE
uT Yoo ¥o FT WWT ¥ | WAL IT XY
HATE oGy (Ao ¢, TaHe Sy dve Y
X & o wg #r % gifa § s W
oA AW W ey fefave € 0
wk $¢ Wt fieddage woft §.
Sergrerdt W fefady ff & awft §,
wrra-2va A8 ¥ awelht an wry wg awd
& fie oy iy & | Ay 77 gww #%
gut fe 7y e 3w €, ford & WY
waar o, for @ Swferd o o
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YT 7 R Wy & arvw gy et @
Iger ¥aT g ) dw O gfear W
3 wqT o wrRfTH §, 3 ¥ o AT
%o I7 9 foord X c w9t &
IR Tren 2w fear § W wwc-
Do wr g 1% A= fefaaw
&Y wre 2w foar @ 1 Y T ¥ @
A% ¢ | I8 W7 3 FOT LY HIE To W
ffaza ¢, 3 FOT Ys qTA To Fad §
e §, s At § 0% L FAT Fo
e dw foar &, O awEsd
#r wrw fefagz W@ | ow AT @AW
¢ gared wopiw 9%, fore & aX
1T g™ 7 w1 R T Fogesd vy
» U TR fefagy T ¢ 1 I
orE & fit & foord ¢ w0 3 wiw
w forar 1 97 % ag oferfy IO asw R
afy wrk fie & & wvar oar & fec A
a7 ST W fefady 7 2 1 e
oY fag 7 A wgr fw wore e
I B FgaaTEw HE A I B OF
FIET AT IEAT | WAL FICAT AT §
Q¥ IR T9qr § A XU H qEAH 2 WY
At g vt g g we & Feara ¥
WA | AT A ag wg & fo ot o aga
sl 7@ ¥ a9 @ €, (9% wear
wr fwar &, 9% o At wareT werd
afy §fr wifgd 1+ sF & W9 e
A7 W A qg Ay S FY awdr
Ff T8 T T ¥ TR ¥ T A
DN wifgn e dwt o safr 7 o
ey WG |

arg 7 7w 3¢ W frdza wom § fw
g Tw T { oY ww % 7 oy fefasw 2
qF § WX I & g ¥ o aafy
%o To ¥ & wa vy o § WIRATAH
T 7 oy faw te %o § 1 THH g9
qar wryer a7 forar & fiF Qoo T ¥
Qo T ¥ AW W TN T WT ¥
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qT %o Fo W fiear § + orar woff wrd Wy
W W W weh 2w avd § o e
ATATT F WY I Y K WY | oY
¥ frd & frer wit mie ¥ frder
w1 fin 37 oY oy ¥ I3 ) wreerk
v ¥ § fagid wor e fefudy Y .
frar &, (4 ot ¥ ¥ dw g, OF @ O
FEA Yo To ¥ T T § Hfew
O IT T FHT 20 AT ¢ Fo §, AT AY
Q¥ Y ¥ e frgr ord ar et AN F
firerr e ama mfie 3% & doaerd
®Y L0 %o ¥Y AT IY Fo AT ¥o Fo firm
a% | SETE & fad & g & an
T wrg g fr fggearr Ay
&F /T LAYV F OE gWT | Tu 7 Qrely
t w0 wr fefads faqr « 38 & ax
Yy ofy Fefag s 4Y fxar 1 38 %7 Wo %o
*1 G 8, BfFT AT F TN wT TN
o To ¥ 157 F AT T § $IE Lo AW
¥ #feew & o avg A fagmm
FTHG &% & AT fr AT LevI § @E
FHT | SR F W AR t3Fo g AXfiw
TR W Ko Fo HTHWT Y | 7 gy fiF 7
TR ATer AT & @t & & sReRe
fasr % afd A AT QY vt K AT W
aeT HA A 7 oy fafade W § wiv A
far ¥y ¥Y€ are & f% Yy 99 § Ty
AT AF | T TH] B AT AT AT AT
70 aww ® ArF A€ & 1 v oY wig
IT WY AT a0 7 fawr ffad qr FX
AN A At AR oY fermT v A A
W ®T7 447 FT G IE 0§ wiife
gaMmaEeEa v R s fEea
e hgs A i s maw ¥ anr
v gER ety A
AN T argH ¥ wET firs ag dbw grAndra
I ¥ amfma §, ST ST I AN &
fag faad aff ste ¥t «ifygg ot
g WY W §, O e Wt dw B
W e efedw g 1va & w7
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o A e o s erel ot
wwd oY ouver oy g )

Dr. B Reddi: Sir, this
smending Bill was brought after a
good deal of deliberation and after
gaining experience in the last few
years about the working of the bank-
ing companies. Therefore, I must
straightway say that due thought was
given to this amending Bill. The
Indian Banks Association, the Ex-
change Banks Association, the Reserve
Bank of India, the Government of
India and the Joint Committee—all of
them have considered all these aspects
and all the points raised in this dis-
cussion threadbare, and the amending
legislation is the result of such long
deliberations.

From the time the first Banking
Companies Act was promulgated it is
now ten years, and looking back we
ean confidently say that the Reserve
Bank has exercised a good influence
on the banking companics; they have
also increased their business and are
algso in an increasing manner helping
the industrialisation of our country.
Even with regard to the agriculturists,
the Reserve Bank has been contribu-
ting to the share capital of the land
mortgage banks and in whatever
manner possible the Reserve Bank is
lending money so that the co-opera-
tive institutions cap lend money to
the agriculturists. So, this amending
legislation is the result of a good deal
of experience and, as 1 said, a good
deal of thought.

Only three matters have been rais-
ed by Shri Nayar, but those matters
were discussed in the Joint Com-
mittee and also when the Bill was
imtroduced here. I am glad to note
from the proceedings of the discussion
in 1949 that some of these matters
were discussed even then and the
Government could not accept them.
The opinion of individual Members
might have changed: maybe Pro-
fessor Ranga held one opinion then
and I do not know whether be is
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holding a different opinion now. But
the Government is consistent; the
attitude taken by Government in 1949
is the same as the attitude taken by
Government in 1959, in spite of the
fact that the Government is wedded to
a socialist pattern of society. We are
aware of the ideology we have accept-
ed....

An Hon, Member; How does it
arise?

Dr. B. Gopaia Reddl: He raised it.
But since 1949, the first and second
Five Year Plans have come into being
and we are already discussing the
third Five Year Plan. We realise that
we want resources perhaps to the
extent of thousands of crores. Even
in that context, it was discussed whe-
ther nationalisation of banks is going
to add to our resources. We certainly
need resources for our Third Plan.
It is a gigantic task; we want foreign
exchange and help from outside coun-
tries too. We want mobilisation of
internal resources. The Planning
Commission also in that context has
considered whether nationalization of
banks will add to our resources. Even
from that point of view, it was not
found desirable to nationalise these
banks. Of course, the nationalisation
of banks championed by Shri Nayar is
an approach of certain sections of
people, holding certain opinions. 1 do
not deny that; there may be people
even in the Congress Party and else-
where also holding these opinions. But
us far as Government are concerned,
we think it is not at all necessary
even in the context of the third,
fourth or fifth Five Year Plans.

The second point coming in its wake
is the demand for a ceiling on divi-
dends and the prohibition of bonus
shares. These arc of course connect-
ed with the problem of nationalisa-
tion; they are concomitants of the
philosophy of nationalisation of banks,
Here again, the Government, the
Reserve Bank and even the banking
companies and their associations have
considered this aspect, whether it is
necessary in the present context of our
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development that there should be a
seiling on dividends and complete pro-
hibition of bonus shares. These two
points were also considered and they
were not acceptable to Government

Higher dividends and 1ssue of bonus
shares attract the Income-tax Act
provisions. Whenever they declare a
higher dividend, they pay higher
tax; 1t is a special tax on the higher
dividend. Likewise, whenever they
jssue bonus shares, there 1s a special
provision for income-tax going up to
30 per cent or so Therefore, there 1s
a little deterrent under the Income-
tax Act Beyond that, we do not
want to put any further hurdles in
declaring dividends or bonus sharcs
Of course, when all criteria are satis-
fled, definitely permission 1s given to
the issue of bonus shares These are
matters which are necessarily contro-
wversial and we do not want to get into
unnecessary controversies in regard to
nationalisation, ceiling on dividends,
stc. Even the Rescrve Bank, whih
I the bankers' bank does mot advise
these things

8hri Nayar again raised the quus-
tlon whether a general manager of a
bank could be a1 director of some other
eompany. A good deal  of thought
was given to thic natter [t 1< not a
i we are gomng t. detract him from
s concentrated work When  his
whole time should v given to the
benking institution, why should his
energies be dissipated bv  uccepling
directorship of some othc' company?
After all, there arc certain restrictions
here again The Reserve Barl mu-t
be satisfled and things D'ke that As
far as I know, only unde; two condi-
tfions the general manager wruld be
allowed to be a director One 1« when
the bank’s interests ought to be safe-
guarded Suppose he attend. the
meetings occasionally to sce that noth-
ing detrimental happens to their own
advance; if necessary he will watch on
behalf of his own bank to safeguard
the bank’s interests. That i1s one set
of circumstances In other cases, it
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may be a Government corporation. If
there is a complete prohibition that he
should not be a director in any other
company, his experience cannot be
utilised in any other institution evem
if it is a Government concern. It
may be a small place where a small
company is coming up and his pre-
sence may be of 2 healthy and salu-
tary nature Even in such eircum-
stances it would not be possible to
utilise his experience if there is com.
plete prohibition of dual directorship.
So, we want to provide for cases
where 1t 1s absolutely necessary to
permit him to accept the directorship.
It will not detract from his concen-
tration on his work as general mana-
ger So, there need not be any mis-
apprchension on that account at all

Shri Prabhat Kar has repeatediy laid
stress on section 15 He asks, why ia
1t necessary to come forward with this
section and why when there are
losses, they should not be made good
before dividends are declared 1 think
the intention of the Government 1s
quite «(ledr under section 15, under
which a banking company may pay
dividends on its shares without writing
ofl the depreciation in the value of its
investments in approved securities in
any caswe where such depreciation has
not been actually capitalised or other-
wise accounted for as a loss When
there 15 no sale, there 18 no loss.
There was hittle  doubt  previously
whether they should make pruvision
for such national losses also when
there 13 no actual sale But now we
are making it clear that wherever
there i1~ no sale with regard to approv-
vd secuil 1es, they need not make a
provision If 1t 1< not approved secu-
rity, if 1t 18 any other investment in
shares, debentures, bonds, etc, then
of course thev n ust make a provision,
but with the satisfac'ion of their own
auditors I think the auditor will not
make an irresponsible statement. He
runs a risk if he gives a false certifi-
cate 1 think we are only regularising
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the present practice and removing any
uncertainty. Beyond that, we are not
doing anything novel or revolutionary.
Only, he must make a provision to
the satisfaction of his own auditor.
When there is no sale with regard to
approved securities, they need not
make any provision. As 1 said, we
are only regularising the present prac-
tice.

Shri Ram Krishan Gupta pleaded
very hard that liquidation should not
be resorted to and as far as possible,
there must be a merger, because ligui-
dation means loss to the deposit-
holders, shareholders, etc. and it must
be prevented at all costs. Certainly
we agree with that general thesis that
liquidation should not be resorted to
ordinarily, except, of course, when it
is forced. The Reserve Bank also is
trying its best to advise the banks,
whenever they are in difficulties, to
merge with some other banks. With
regard to mergers etc, in the latest
report of the Reserve Bank also they
have given full details. In paragraph
41 on page 15 of the “Progress in
India during the year 1958” they say:

“A welcome development in the
last two years has been the in-
creasing trend towards bank amal-
gamations strengthening the bank-
ing system. During the year the
Reserve Bank sanctioned schemes
of amalgamation of the South
Indian National Bank (Maveli-
kara) with the Bank of New India
(Trivandrum), the Hind Bank
(Calcutta) with the Bank of
Madura (Madurai). In Decem-
ber 1958 the Madras City Bank
(Coimbatore) transferred its assets
and liabilities to the Cochin Com-
mercial Bank (Cochin). Besides,
three non-scheduled banks in the
southern area were taking steps
to amalgamate themselves with a
non-scheduled bank in that area.
The proposal for the transfer of
certain assets and liabilities by a
scheduled bank in the southern
area to another scheduled bank in

the same area was also under con-

sideration by the banks at the end
of the year.”

We can thus see that the Reserve
Bank is certainly exercising its influ-
ence towards amalgamation and not
towards liquidation. It is a welcome
feature and I wish whenever there is
a little difficulty in a bank it agrees
to merge itself with a bank in the
~aighbourhood instead of going into
liquidation. .

16 hrs.

Shri Bharucha has raised the gques-
tion of moral turpitude. He asked:
why should you take such wide
wowers? Then he said, whenever
there is moral turpitude involved in
the conviction then the removal or
rdisqualification must operate. We tried
to see whetiher moral turpitude
has been dr~fined anywhere. Even
when the authorities give their judg-
ment, or pass proceedings, they do
not specifically say whether in a
particular case the conviction is on
moral turpitude. They do not say in
the judgment or proceedings that the
cases come under moral turpitude.
Moral turpitude is a very wide term
and we have purposely put the section
so nicely, so vaguely if you want.

Shri V. P. Nayar: Under the Gov-
ernment Servants’ Conduct Rules if
somebody is convicted for an offence
involving moral turpitude he will not
be allowed to re-enter service,

Dr. B. Gopala Reddi: It is a general
term. It is difficult to draw a clear
line. Therefore. we have said:

“if continuance, in the opinion of
the Reserve Bank, is not desira-
able™.

Mr. Deputy-Speaker: It is vague, it
is nowhere defined, but it is well-
understood!

Dr. B. Gopala Reddi: In a particular
case we may not know whether it
involves moral turpitude. There may
be a border line case,
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Shri Nanayamankutty Menen: Under
the Government Servants Conduct
Rules an offence involving moral tur-
pitude will result in the dismissal of
the employee.

Dr. B. Gopala Reddi: You can take
a reasonable attitude. Here we are
giving powers to prevent contravention
of the Act. Suppose a person has not
taken a radio licence Somebody
might penalise hum Should it result
in his disqualification? Therefore, we
have gaid that it should be something
the continuance of which, in the opi-
nion of the Reserve Bank, 1s undesi-
rable to the depositors and things like
that. Therefore, more latitude must
be given to the Reserve Bank The
Reserve Bank is not likelv to exercise
its power unnccessarily or in a vindic
tive manner. They must first satisfy
themselves that his continuance in the
bank is undesirable

Shri V. P. Nayar: Technical offen-
ces are different from offences invol-
ving moral turpitude Not having a
radio licence 15 a technical offence

Dr. B. Gopala Reddi: Some people
might think that contravention of the
foreign exchange rules does not in-
volve moral turpitude Therefore,
we have given a wide discretion to the
Reserve Bank

Then, regarding the defimtion of the
bank, Shrn Bharucha asked' why not
link 1t up with deposits and transac-
tions, their turnover and things hke
that There we have drawn a line at
the conventional understanding—those
who do not use the cheque syv~tem far
withdrawing money, they are not con-
sidered banks They may just receive
deposits As they do not undertake
all the banking operations we do not
want to bring them under the umbrel-
1a of banking and under the provi-
sions of the Reserve Bank Act As 1
said in the beginning, all these
matters werc given duer con<ideration
So, T think there need not be any
difficulty with regard to the definition
of bank either
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With regard to inspection, there are
wide powers of inspection. Ap far as
tax evasion is concerned, under
soctiong 87 to 39 of the Income-tax
Act the taxing authorities can call
for and study any banking records.
So, there is ample provision against
tax evasion.

With regard to estoppel by High
Courts even in the old Banking Com-
panies Act we have similar provisions
m sections 39 and 40. It 1s nothung
new that we are trying to do. When
the Reserve Bank has gone into
the proceedings then the High Court
cannot step in  The Reserve Bank
will have 1t entirely in their hands.
Provisions of this type are necessary so
that the Reserve Bank can act swiftly.

1 am really happy that generally
the House i1s welcoming the proposals
and the Reserve Bank 1s getting some
more powers Of course, they will use
them only in the inteiests of the coun-
try and not agamnst ndividual or
things like that. 1 am really happy
that it has received widespread
support from the banking institutions
and from all sections of the House.

Shri V P Nayar: | want to geek
a clarification He referred to sec-
tions 39 and 40 of the original Bill
and said that what ' now 1ncorpora-
ted in clause 35 15 just the same
thing 1 have read both the sections
and 1 find that the term “shall not"
in scction 40 of the ormgwnal Bill is
used in order to give an opportunity
to th¢ other widt for putting mm a
petition That 1~ nut at all the
same

Mr Deputy-Speaker: What 1« he
clanfication that 18 required”

Bhrl V. P. Nayar: [ want to know
whether the Government think that
the provisions 1in clause 27 are i
identical terms with sections 39 and
40,
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Dr. B. Gopala Reddi: They may
not be identical but they are more
or less same,

Shri V P. Nayar: They are com-
pletely different.

Mr Deputy.Speaker: The guestion
ie:

‘*“That the Bill further to amend
the Banking Companies Act, 1949,
as reported by the Joint Com-
mittee, be taken into considera-
sion.

The motion was adopted.

Mr. Deputy-Speaker: We now will
take up the clause by clause consi-
deration

The question 18

“That clauses 2 to 5 stand part
of the Bill”

The motiom was adopted.

Clauses 2 to 5 were added to the Bill

Clauses 6 to 9 were added tu the Bl

Mr Deputy-Speaker: Is S8hri1 V P.
Nayar moving his amendment?

Shri V. P. Nayar: Which clause are
you referring to?

Mr Deputy-Speaker: Clause 10

Bhri V. P. Nayar: It requires some
fame to follow The copies of amend-
ments are so difficult to read that
even by using the spectacles I find it
fmpossible to find them

Mr Deputy-Speaker: He should
then change the spectacles.

Now the question 1s.

“That clause 10 stand part of
the Bill".

The motion was adopted.
Clhause 10 was added to the Bill

Olause 11~ (Substitution of new see-
tion for gzectioms 17 and 18).

Shri Prabhat Kar: Sir, I have got
one very small amendment with a
view to include also a co-operative
bank or post office savings bank
account I move

Page 7, hine 13-
uafter “behalf” mgert—

“or with cu-opcerative bank or
post office savings bank account”
(10)

1 know the cuse of a bank where
this amount has been Kept because
there 1v no branch of the State Bank
or the He-erve Bank or any other
scheduled bank there. 1 know the
spuctfic «us« where the Reserve Bank
Inspector v finding 11 difficult to
accept 1! because 1t 1s not in the Act
bat the " ik 15 running all nght Tt
s not just imagination but 1t 1s an
actual case where the Resemvs Bank
atself 1s finding a difficulty  So, when
vou acrept a deposit in the State
Bank or in the Reserve Bank I have
added that a deposit in a co-operative
b.ih or post office savings bank
shoul? also be accepted That is my
amendment

Mr. Deputy-Speaker: I= 1t amend-
ment No 10°

Shri Prabhat Kar: Amendment No.
11

Mr Deputy-Speaker: It must be
No 10

Shri V P Nayar: It 1s difficult to
follow

Shri Prabhat Kar: “Every banki‘n.c
company. not being a scheduled bank,
shall mawntain in India. by way of
cash reserve with itself or in current
account ovpened with the Reserve
Bank or the State Bank of India ar
any other bank notified by the Cen-
tral Government m this behalf....”.
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Here, I wih to add—

“or with co-operative bank or
post office savings bank account”

if it 15 deposited there In the State
of Orissa there 15 a specific case of
this kind I am pomnting it out be-
cause if this amount 1s deposited with
the co-operative bank, it is not consi-
dered as cash ag it 13 not deposited
with the State Bank or with the
Reserve Bank

Dr B. Gopals Reddi: This matter
was considered even affer the amend-
ment was tabled I think “any other
bank notified by the Central Govern-
ment” may be retained instead of
_soepifving the co-goerative bank or
the Post Office savings bank account
Once you put m ‘“savings bank
aeccount” 1t runs counter to the pro-
vision here, which 1s that it must be
in the current account

With regard to the co-operative
bank, there may be some difficulties
It we empower all the co-operative
banks 1t will be rather difficult when
we cannot specify any particular co-
operative bank as we do not want all
the co-operative banks functioning all
over India to come under this cate-
gory Of course, this power, namely
“any other bank” 13 a wide enough
power and I suppose we may leave
it at that

I am unable to accept the amend-
ment

Mr. Deputy-Speaker: The question
".

“Page 7 hne 13,—
after ‘behalf’ wnzert—

‘or with co-operative bank or
post office savings bank
account’ " (10)

The motion was negatived

Mr Deputy-Speaker: The question
Is

“That clause 11 stand part of
the Ball ™

The motion was adopted,
Clause 11 was added to the Bill

AUGUST 13, 059

(Amendment) Bl 20y,

Mr. Deputy-Speaker: Shri Ram
Kdishan Gupta is not here asnd I
Sippose, of the other amendmants
Blne is going to be moved.

The question is

“That clauses 12 to 86 astand
bart of the Ball”

The motion was adopted.

Clauses 12 to 38 were added to the
Bill.

Clause 1, the Enacting Formula ond
the Long Title were added to the
Bill.

Dr B Gopala Reddi: I beg to move:

That the Bill, av amended. be
bassed

Mr. Deputy-Speaker: Motion 1. oved.

That the Bill, as amended, be
bassed

San vV P Nayar: 1 do not want to
Mike a speech but 1 would hke the
hop  Minister, who 1s not at present
hearing me, to explain this position
Y me because after hearing the hon

mister 1 think I must revise all
MY notions about law He has given
4 justification for using this sentence,
Na3mely “th¢ High Court shall not
Mike any order extending the period
for which the commencement or con-
tNgance of all action~ and proceed-
INgs against the company were stayed
Ufder that sub-section” According
0 me 1 never said and I shall never
58y that this House has no such
POwer But 1s 1t farr that 1n a statute
ke thiy we use the words mn such
2 Wav that 1t amounts to a clear ouster
of the junsdiction of the High Court®

8ye we done so In any other mat-
ter> | could have understood the
POYition but for the explanation of
the non Minister in respect of ano-
thér point which we raised 1 could
haye uynderstood 1t He smid that 1t
' impossible for this House to give
Felrospective effect in regard to cer-
taln matters m which the -workers
Wij} get a benefit by virtue of certaln
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decisions. For that ha Is not pre-
m“. Ho:n invoke the jurisdiction of

and pass the necessary
amendment but in the same breath
he says that the High Court’s jurs-
diction to decide the matter of a stay
according to the facts before it shall
not be exercised in such and such a
way 1 find, after reading the parti-
cular sections which he pointed out
in the onginal Act itself, that they
stand no comparison with this because
section 40, which he quoted, reads
like this

“Notwithstanding anythmg to
contrary contamned in section 486
of the Companies Act, 1956 (1 of
1958), the High Court shall not
make any order staying the pro-
ceedings in relation to the wind-
ing up of a banking company,
unless the High Court 15 satisfied
that an arrangement has been
made whereby the company can
Pay itz depositors m full as thefr
claims accrue”

The words “shall not” are there as
they are here, but do they mean the
same thing” There 1t 1s only stated
that the High Court shall not pass
an order unless it 1s satisfied In very
many statutes we get 1t, ne, a court
cannot pass an order unless i1t 15 satis

There must always be the
subjective satisfaction But there you
say that the High Court shall not
make any order extending the period
for which the commencement or con.
tinuance of all actions and proceed-
ings against the company were stayed
under that sub-section I am nat
going 1into the wvalue of what will
follow I also agree that this House
may have the power to pass such a
clause But 1s 1t fair, 1n view of what
the hon Minister has stated regard-
ing his incapability of incorporating
& section whereby retrospective effect
will be given to the advantage of
workers” Is it fair that we have g
double standard in this matter® On
the one hand we do not want to
annul the decision of the Supreme
Court and therefore, we do not want
to make a provision On the other
hand, later on m the <ame Bill we

to extend the date and there
alternative for the High Court even
it the High Court had a
satisfaction and it 1s on th
before it
legislation from acting, in accordance
with its decision I submit that it is
a very difficult pomnt for us to digest
The hon Mimster may kindly give
his explanation

Mr. Deputy-Speaker: Shri Prabhat
Kar Does he want to speak’

No Then Shr1 Pattabh: Raman

Shri V. P. Nayar: | want the hon
Minister to explain

Mr Depuiy-Speaker: Every hon
Member has also got a right to parti-
cipate anu xplain

Shri C. R Pattabh! Raman. &ir, it
1 true that | was the Chairman of
the Committer  In fact, 1 did not
intend to speak at all, but I may by
way of clarufication point out to my
learned friend, Shnn Nayar, that the
latter portion of section 39 of the
Act as it stands now, 15 very im-
portant There is the case of the Re-
serve Bank being the official hiquida-
tor—after all this must relate to some
situation—winding up of a banking
company and the Reserve Bank
coming up with a4 petition for winding
up Here, the latter portion 1s im-
portant and with your leave I will
read out the whole section This 18
in the old Act

“Notwithstanding anything con-
tained m section 38A of this Act
or 1n section 448 of the Companies
Act where anv  proceeding
for the winding up “by the High
Court of a banking company, an
application 15 made by the Re-
serve Bank m thiy behalf, the
Reserve Bank, the State Bank of
India or any other Bank notified
by the Central Government in
thits behalf as stated in such
application shall be appointed as
the official liquidator of the
banking company in such proceed.
In‘ ”

¢
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That means that the discretion of the
High Court is taken away completely
Here you had a section where, where-
ever the Reserve Bank entered into
the fleld in winding up, the High
Court had to go in a certain way
Section 40 of the old Act gives the
stay of proceedings There agam,
unless the High Court 15 satisfled
with the arrangement made

Shri V, P Nayar: The matter 1s not
so complicated I concede that this
is ousting the jurisdiction which the
High Court may derive under the
Companies Act

My contention 1is that the wording
is very unneppy

Shri C R. Pattabhi Raman: 1 am
only saving this Ouster 313 not a
umque provision It 1s not a novel
thing There has already been a
provision for oustcr mn the old Act
Here 1t 13 only stay After gll, what
are we fighting about?

Clause 25 which <ecks to amend

section 37 says this

“Wherc the Reserve Bank 1s
satisfied that the affairs of a
banking company 1in respect of
which an order under sub-section
(1) has been made

There 1 an otder alreadv

are being conducted in a
manner detrimental to the inter-
ests of the depositors, 1t may make
an application to the High Court
for the winding up of the com-
pany and where any such applica-
tion 15 made the High Court shall
not make any order extending
the period for which the com-
mencement or continuance of all
actions and proceedings against
the company were stayed under
that sub-section "

What happens 1= a stay was glven,
all that 1s saved under this amend-
ment Nothing new 13 intended

AUGUST 13, 1858 Oil and Natural Gas 2008
Commission Bill

fihrl Naraysnankutty Meses? T
only point 1z about the Ianguage
ustd go far as the High Court %
concerned: not so far as the guestion
of law 15 concerned, There s mo
complaint on that

Dr. B Gopala Reddi: The spirt is
more important than the words

Mr Deputy-Speaker: The questiom

1s

“That the Bill, as amended, be
passed

The motion was adopted.

1622 mrs.

Oll. AND NATURAL GAS COMMIS-
SION BILL

The Minister of Mines and Oll (Shel
K D Malaviya) Sir I beg to move*:

That the Bill to provide for
the «stablishment of a Commission
for the development of petroleum
resouices and the production and
sdle of petroleum and petroleum
producty produced by 1t and for
matteis connected therewith be
takin into consideration ”

I would hke with vour permission,
it this <tage very bniefiy to refer to
certain clauses that have been men-
tioned herc and to explain why I
want to move this Bill with a view
to converting the present Oil and
Natural Gas Commussion into a sta-
tutory Commission

The O:l and Natural Gas Commis-
0N wag st up bv a4  Government
Resolution some 1n 1858 It 15 sl
4 Government depaitment In a subse-
quent vear after 1956, some more
powers were transferred to i1t by the
Ministry But these powers were
relativelv insignificant so far as the
object of expedition and 1ncressing
the efficiency of the Commission is
concerned The functioning of the

*Moved with the recommendation of the President
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eatire Oal and Natural Gas Com-
nussion coatinued within the frame-
work of the Government machinery
and in the routine Inter miristerial
control methods Experience showed
that because of the particular intn-
cacies of ol research programme and
the increasing size of the organisation
and the rapidly expanding volume of
work handled by 1t, the framework
of limitations on the functioning of
the O1] and Natural Gas Commission
proved madequate In spite of that,
the O1l and Natural Gag Commussion,
with all 1ts limited powers, struggled
and wanted to complete the targets
that were laid down after consulta-
tions with all types of experis that
were aveilable to us Those targets,
unfortunately, have not been fulfilled
There are very valid reasons for
these targets not being fulfilled I
will come to them later on But,
one of the most important reasons 13
that we arrived at <tage when it was
no longer possible for the Oi1l and
Natural Gas Commussion with its
hmtations to function for that eox-
pedition which 1s absolutely neces~ary
for the oil scarch pragramme You
know, Sir that in 1956 or to be
accurate in  December 1955 we
started from scratch At that time
the o1l exploration or this ol busi-
ness was not at all known to our
Government  The policy was diffe-
rent then and there was not a single
o1l geologist or o1l technician in  the
Government Therefore, we had to
start from scratch, immediately after
a pohicy was enunciated by Govern-
ment, and the entire responsibihty
for implementing a programme as set
out by Government, under the public
sector, was placed on the Minstry
We rvapidly organised traiming cells,
and with the assistance of foreign
experts, and more especially of the
foreign experts that came to us from
the USSR and Rumania we organised
a batch of workers and then under-
took the work in a modest way
Soon, we found out that the obhira-
tions on the Oil and Natural Gas Com-
miusmion were far more than what we
had expected Therefore, we rapidly
gave powers to the O1l and Natural
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Gas Commussion within the frame-
wotk of the Government rules and
regulations and inter-Ministerial con-
trol and we expecied that perhaps
the O1l and Natural Gas Commussion
would be able to deliver the goods, so
tar as the targets were concerned
But very soon we found out that that
could not be done

The entire nature of the ofl search
programme 18 such that we have 1o
function 1n an atmosphere of, and 1n
the background of, uncertaintics The
annual budgets or estimates are more
often deviated from than stuck to
Be¢sides that, too many changes and
frequent modifications of the scheme
15 a rusult of technical assessment,
pcriodical  technical  appraisal — are
necessary i I may say so, even in

the programme of o1l exploration
Wi butld our «stimates, techmeal
shmates on a cortain assessment,

and soon after a¢ have undertaken
certain practical work to capfirm the
theoretical technical asscssment, we
find that thc whole th ng was wrong,
and therifore we have to change the
(ompltte picture of our practical
wotk In this Tiaiming of programme
wind 1ts ymplementation considering
tht uncertainties that are involved 1n
it, we have found that the o1l and
Natural Gas Commission  should
possess  more  clastieit greater
autonomy and less of contiol which
i~ the usual way with the routine
funt tioning of Government

A~ an 1illustiation and with a view
10 e an idea as to how we have
expanded, I would hke to give the
following figures When we started
our work mn 1950 as I said, we had
not more than one or two oil
geologists whom we had drawn from
tht Geological Survey of India We
1ap1dly created facilities for traiming,
and we have at present 169 Indan
om! geologists and two foreygn ol
geologiste By the end of this Plan,
1t 1s proposed—our schemes have been
framed and plans completed--to train
and engage 545 o1l geologusts If we



2101 Oil and Natwral AUGUST 18, 1958 Gas Commission Bl 23309

{Shn K. D. Malaviya]

‘have any mtention to stick to the
programme that has been laid down
in the hope of producing the quantity
of crude oil we envisage, we must
‘have 345 oil geologists by the end of
this Plan If our schemes go through,
as we wish, by the end of the Third
Plan, we must have 800 oil geologists
As regards geophysicists, we have
about 178 just now we would like
10 have 204 and by the end of the
Third Plan we will have 800 With
regard to drilling technicians—drilling
is the most difficult thing that we
have to do in our organisation be-
cause it 13 a new technique and very
difficult to develop in a short time—
we have so far about 378 Indian
drillers and other drilling technicians
and about 60 foreigners By the end
of this Plan, this number will go up
from 378 to 2085, and by the end of
the Third Plan, we will have under
the Oil and Natural Gas Commission
more than 6000 drillers, more than
800 geophysicists and more than 800
oil geologists

Such a vast problem of fAnding oil
technicians and vasily spréad areas
like Sibsagar in the eastern part of
our country Hoshiarpur and Kashmir
in the north, Saurashtra in the west
and Godavar: and Tiruchirapall: in the
south makes me feel that the task 13
go gigantic that 1t 13 an obvious thing
for all of us to appreciate that i1f we
want to go ahead fast the Oil and
Natural Gas Commission must be
provided with more elasticity and
autonomy

Shri A, C Guha (Barasat) This
Act does not extend to Kashmir even
though the Commuission has its ope-
ration in Kashmir

Shri K. D Malaviya: But with therr
consent, it will not be difficult for us
{0 get some opportunity to search for
o1l there if there are possibilities

Now within these three years we
have done some work But we have

not done enough. There are twe
main reasons for that. The first is
that we have not got

absolutely imperative it iz that we
should have these powers as soon as
possible As a matter of fact, when
ol was discovered in Cambay in
September  1058—about 11 months
ago—we realised that we had come to
a stage where we could no longer
show any progress if we did net
possess more powers Somehow we
managed to get a little power and we
thought that, for the time being, it
would suffice But J was disappointed
to find that the progress was not giv-
mg anv encouragement to uz So we
started giving attention to the gquestion
of converting the present 1l and
Natural Gas Commuission to a statutory
corporation with much wider powers
and less control from Government in
1ts functioning

Looking at the whole thing from
the financial point of view, the magni-
tude of our programme will also be
clear to you The expenditure incur-
red on account of the Commission in
1956-57 was only roughly Rs 80 lakhs
in 1957-58 1t was Rs 205 lakhs and
in 1858 58 1t was Re 278 lakhs

Now, in the current )ear, 1559-80,
we have alreadv provided for Rs 650
lakh< and by the end of the vear, we
think, the capital goods which will be
available to us will require another
Rs 600 lakhe That is hv the end of
this year we mav have to spend about
Rs 12 crores

Thus, in the last three years, so far
as the financial implication 18 concern-
ed our work has increased 12 times
So far the handling of technical per-
sonnel 13 concerned, i1t ha. increased
by about 8 times

When we started we had only 3 deep
dnlls Today we have 7 deep drills
spread over the entire country Now,
the organisation of a drlhng party is
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drilling operation has to be changed

As an illustration I would like to
describe the case of Jwalamukhl Well
No 1 When we planned to drill
Jwalamukhi Well No 1 we had
thought that the whole thing would be
over by about 11 months So, we
provided in our budget another sum
of a crore of rupees for putting up
Well No 2 in Jwalamukh: which
would have been taken up only after
the indication of results from Jwala-
mukh: Well No 1 Instead of 11
months, we have taken about 28
months to finish the well Obwviously
the one crore of rupees that was
budgeted for Well No 2 in Jwala
mukh: was not taken up and the sum
had to be surrendered Obviously, we
were blamed for having demanded
more money than what was necessary
My colleague the Finance Minister.
takes me to task for it for smatchng
awav others’ shares

Such an eventuality can be avoided
only when we have the authority to
function within a particular allotment,
and that should completelv change the
picture of allotment and the way in
which that money has to be spent, if
we had the power of reappropriation,
changmg from one set of work to
another You have to take all these
factors into consideration and put up
before the Finance Ministry such a
budget as will ultimately have to be
modified and reduced appreciably

Even now we are not able to decide
whether we shall put Well No 2 in
Jwalamukh: oer not although every
day we are assured of Well No 1 in
Jwalamukhi giving ue great hopes

Another 1llustration which 1 would
like to give i1s this When we started

our work in 1858-37, the Sovist
experts recommended a programme to
us It 15 known as the Report of the
Soviet experts on the task of o1l gas
prospecting and exploration 1n India
during 1956-57 Here for 1856—#61, a
general outline of a programme was
laid down, 4 or 5 lines of which I
would lLke to read out Of course,
this report was drawn up about 6
years back (Interruptions)

Shri Hem Barua (Gauhati) They

drew up a programme for the Secomnd
Plan Period

Sbhri K. D Malaviya [ am ounly

referring to  what was happening
They said

“During coming 5 years 1t will
be best to concentrate attention
m two States, Punjab and Rajas-
than (Jaislamer area) which are
the most studied and where the
prospects are encouraging Simul-
taneously, it 1s essential to carry
out geological and geophysical
investigations as well as deep test
dnlling in the Ganga valley and
West Bengal, geological and
geophysical survey and core dnl
Iing in Cambay area, geophysi-
cal and geological investigations
on the Madras coast The latter
four regions will constitute a
reserve for extending the explora-
tion during following years, and
could compensate the first two
regions in case of possible fajlures
The following are the main works
for o1l and gas protecting and ex-
ploration during 195881 ”

The emphasis was more on Punjab
and Jaisalmer area in 1956-57 What
happened® When we started our dnl-
lIing operations in Punjab we were
very hopeful of getting some struc-
tures which would lead us further
into the oil search programme im
Punjab The Hoshiarpur drilling
operations were completed only re-
centi; and we are not very hopeful of
finding any indication of oil or gas
roundabout Hoshiarpur In the lsat
two vears, we have had to change ous
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total assessment, eological asseszment
of ou in the Punyjab basin where we
have been working and where it was
rccommend.d that we should work.
We are still hopeful of the entire
Punjab basin; we thunk that some day
we are sure to find oll and gas there.
Sull, objectively the area which was
recommended by the experts five
or six years back 1s almost well nigh
being abandoned Simuilarly, 1n Jasal-
ther also where we were very hopeful
about 5-6 years ago, we have not made
much progress and when we get some
mteresting horizons, we will continue
t0 apply our energv In between,
when we have found oil i:n Cambay,
the technical assessment was to be
modified, The overall technical assess=
ment of Cambay during those years
was not very encouraging It was
only subsequently, in the year 1957-58,
that the seismic investigations gave
us lot of hopes m Cambay and the
O11 and Natural Gas Commission
decided and took a great risk in put-
ting a hole in that area where seismic
investigations have given us somc
encouragement So, we havc almost
diverted or deviated from the experts’
recommendations, although in consult-
ation with them, because 1n all pros-
pecung, no one knows and no one can
say 'Do not do it here’ The moment
you are encouraged by seismic investi-
gations, there 1s no geologist who will
come and say: 'Do not do it here'.
The O1]1 and Natural Gas Comnrmission
decided to have such a deviation, &
mr~re or less big departure from the
programme projected by the experts
We succeeded The whole attention of
the Commussion was switched on to
Cambay from certain other areas 1
have said this to make out the point
that the element of uncertainty is a
very very important factor in oil pro-
specting  Therefore, any assessment
that has to be made of the work done
by this Commission must be made m
this background that we live from
month to month, quarter to quarter
A Commission that will be entrusted
with the task of searching for oil must
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have full powers, to change, shift apd
modify its programme in such & way
that leads to expeditious discovery of
oil or gas. That cannot be done
under the framework and limitations
under which a Government depart-
ment suffers We have to change but
we cannot change because we are a
Government department. We have to
change into an autonomous organisa-
tion to produce results and to take
responsibility

The other element which 15 very
necessary for the House to consider
1s that we are functionmg in an
atmosphere of competition A certain
amount of criicism was levelled
against us a few months back by cer-
tain sections of the Press that we were
too slow to function, that our costs
were mounting up  because certain
th.ngs were done by a private con-
cerm much more expeditiously and
that the difference was >0 much that
perhaps an enquiry was needed or
certamn rustications were called for
0 far as this Commission was con-
cerned 1 was taken to task and was
criticised for the inefficiency of the
Commussion It 1n a fact that we did
not function as expeditiously and as
vennomically as we should have, and
I mus<t frankly admit to the House
that 1if we have to function under
these limitations we will continue to
spend more money, take more time,
give vou less hopes But. on the
other hand, if we take more risks and
deviate from the existing pattern of
rules and regulations under *vhich we
are bound, then 1 have no doubt in
myv mind that we will effect economy,
achieve greater results and also
increase our efficiency

Recently there wag a break-down in
our Cambay drilling operations Pre-
vinuslv also once or twice there were
certain break downs in our work. We
had to approach the Government for
financial sanction of purchases in a

big way. Obviously, it takes time for
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examinations, serutiny by my col-
lsague the Finance Minister, and it
is not always euasy to convincce the
Finance Minister that I am right
Perhaps, generally I have to admit
my mistakes so far as rules and re-
gulations are concerned. So it takes
time, Then the purchasing depart-
ment comes, the construction depart-
ment comes and for what could
happen or what is generally achieved
by the Standard Vacuum Oil Company
in Bengal in ten to fifteen days we
sometimes take three to four months
1o complete In order to get the sanc-
tion for a small sum of Rs 50,000
which could save perhaps Rs. 50,000
by way of salaries a day. we have to
wait for ten to twenty days It is
inevitable, because the rules bind us

Therefore, if we have to function in
this atmosphere of competition, 1f
we have to show greater oconomv,
then what is most necessary at this
crucial stage, when we have di-cover-
»d certain oil beyond expectation, in
1ess time than what I had anticipated,
and some gas 1n Jwalamukh: area—
and this I realised four months back
—1< that we <hould have more power,
we should transfer more power to the
il and Natural Gas Commission [
was anxious. Sir, to introduce thic
Bill in the last session but 1t could
not be done for obvious reasons, be-
cause things were bring examined
and I was myself not sure whether
the Bill that we have produced could
have been produced at that time 1
took great care to examine 3ll as-
pects of the Bill, and therefor: wu
are alreadv late bv four months 1
am therefore most anxious that ur
present Commission <hou'd be con-
verted into a statutorv corporation
very soon, almost immed¥ately, with-
out any loss of time

We are 1n a critical phase of our
programme We have already enter-
4 into a certain agreement for the
purchase of equipment which took us
about seven to eight months We
want to make very urgent purchases
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very soon. 1 want to avoid all this
loss of time. We want to get certain
things manufactured in order to save
drilliny time At one well We want
to finish all this programme before
the year ends, because some time back
I promised that so far as the Cambay
well 18 concerned—the unit structure
in Cambay~—~we will be able to dec-
lare some results by the end of this
Year or by January 1960 Our well
No 2 has been completed, and if we
do not get enough power and elasti-
city to function it may not be possi-
ble for us to put another seven or
ejght holes in that arra and some
more holes in the Surat area and
Jwalamukhi area Therefore, ([rom
the point of view that we have to
comprte 1n this free world and that
we have to function more claborately,
and n a greater area and show some
result 1f there 15 o1l 1n this country,
11 is highly necessary that the House
accepts the proposals that have been
made 1n this Bill and without any
loss of time gives the powers that are
sought therein

Our present difficulties are enor-
mous I need not refer to those difM-
culties and those headaches But I
anly hope that most of them will be
removed or a good part of them will
be removed soon when we get these
powars As the House might have
seen. the broad features of these pro-
posals are to carry out geological and
reophvsical surveys for the explora-
tion of mineral oil, dnlling and other
prospecting operations to j.nve and
estimate the resources of mineral ofl
and carry out all such aet vities that
will lead to the desired rcsults. to
produce o1l and natural gas from
such re-ources, refine the -"me and
iIf necessary to set up or inrrease the
pace of utilisation of oil anrd ~atural
gas Apart from such specific re-
sources which w'll be proi.ded in the
discharge of the functions under the
Act, the Commussion shall be bound
to abide by -uch direction. as the
Central Government may 'n writing
or for reasons to be recorded make
from time to time
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1 hope that the House will accept
the proposals that 1 have made in
this Bill and that we shall soon be
enabled to start the work according
%o our proposals

Mr. Depaty-Speaker: Motion mov-
od:

“That the Bill to provide for
the establishment of a Commus-
sion for the development of pet-
roleum resources and the produc-
tion and sale of petroleum and
petroleum products produced by
it and for matters connected
therewith, be taken into consid: ra-
tion "

Mr. Deputy-Speaker: Does Shn
Naldurgkar want to move his amend-
ment to refer the Bill to a Select
Committee?

Shri Naldurgkar 1Osmanabad)*
Yes, Sir
Mr. Deputy-Speaker 1 shall give

him an opportunity Now, Shr1 Sarju
Pandey—he 15 not moving his amend-
ment Yes. Shr Naldurgkar

Shri Naldurgkar: M Deputy-
Speake1, Sir 1 welcome the introduc-
tion of this Bill because 1t 1« the first
of its kind and a very important one
From the statement of the hon Minis-
ser 1t is evident that with ite volu-
minous work the wuze of the organisa-
tion has also increased The activities
of the organisation will also advance
in future and thercfore it 1s essential
that such an enactment should be
introduced and passed by this House
But there are certain clauses in which
certain defects are inherent and it 1s
essential

Mr. Deputy-Speaker: Before pro-
ceeding further, the hon Member
ma make hic motion and read out
the names of Members that he wants
%0 be included Let us see whether
they agree to it.

Shri Naldurgkar: 1 beg to move:

*That the Bill be referred to a
Select Committee consisting of
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Swami Ramananda Tirtha, Shri
N. K Pangarkar, Shri Harlsh
Chandra Mathur, Shri Tayappa
Hari Sonavane, Shr1 Shivram
Rango Rane, Dr. Devrao Namdev-
rac Pathrikar Xamble, Shri
Narayan Ganesh Goray, Shri Nath
Pai, Shri Keshava Deva Malaviya,
Shrimati Mafida Ahmed and Shri
Venketrao Srinivasrac Naldurg-
kar, with instructions to report by
the 1st September, 1959

The Deputy Minister of Law (Shri
Hajarnavis): Has the consent of the
Members been obtained as the rule
requires?

Mr. Deputy-Speaker: Has the com-
sent of these Members who have been
included, obtained”

Shri Naldurgkar. They have been
included perhaps with the hope that
they will agree I have consulted
some of them

Shri Narayanankutty Menom
(} ikandapuram) He has 1c¢en kind
enough not to include any Member
from *his side!

Mr. Deputy-Speaker: Ha, the con-
11+ af those Members been obtained?

SYwn Naldurgkar: 1 have obtained
b (onsent of some of them

Mr. Deputy-Speaker: What about
the others?

Shri Naldurgkar: I hope the others
would not be disagreeable

Mr. Deputy-Speaker: He only wants
an opportunity to speak 1 suppose
I.et him proceed

Shri Naidurgkar® Thi~ Bill 13 a very
important »ne and there are certain
clauses which require more .iarifica-
tion 1 hope the hon M - ter will
conuder those matters

1 have spoken two or three times
thus House stressing that while legis-
lating any law, the House must be
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more cautious and we should take care
that we are not traversing beyond the
limits of our legislative powers. It is
curious to note that sometimes that
collective wisdom of the two Houses
is challenged by individual advocates
before courts of law and some pro-
visions are held ultra vires. So, I am
of the opinion that every law which
is enacted must be explanatory as well
as explicit and unequivocal. Parti-
eularly the House must be cautious to
avoid what we call delegated power.

*I am afraid that clause 26 read with

clause 3 will be ultra vires of the
powers of this House. Clause 26
reads thus:

“The Commission may, by
general or special order in writ-
ing, direct that all or any of the
powers or duties which may be
exercised or discharged by it
shall, in such circumstances and
under such conditions, if any, as
may be specified in the order, be
exercised or discharged also by
any person specified in this behalf
in the order.”

According to clause 3, we have dele-
gated the power to the Central Gov-
ernment for the constitution of the
Board. Clause 3 reads thus:

-“With effect from such date as
the Central Government may, by
notification in the Official Gazette,
appoint in this behalf, there shall
be established a Commission to be
called the Oil and Natural Gas
Commission.”

So, it is quite clear that according
to clause 3, the power of forming or
establishing the Commission is vested
with the Central Government only.
So, the Commission is the creation of
the Central Government. Now, when
we are giving certain definite powers
to the Central Government, again we
are delegating the same powers to
another body that is created by the
Central Government. This doctrine
of delegated legislation has been view-
ed with reprobation by judicial
decisions.
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I may refer to Basu's The Constitu-
tion of India, page 246, where it is
said:

“No legislative order can dele-
gate to another department of the
Government or to any other
authority the power either gene-
rally or specially to enact laws.
The reason is found in the very
existence of its own powers. This
high prerogative has been entrust-
ed to its own wisdom, judgment,
and patriotism and not to those
of other persons and it will act
ultra vires if it undertakes to
delegate the trust instead of
executing it.”

‘What is the criteria to decide whether
a certain power is delegated or not?
Basu says:

“The true distinction, therefore,
is between delegation of power to
make the law, which necessarily
involves a discretion as to what
it shall be and conferring autho-
rity or discretion as to its execu-
tion.”

Therefore, in this case, if the power
of constitution or power of forming
the Oil and Natural Gas Commission
is vested with the Central Govern-
ment the interpretation of clause 26
will be that the Commission also is
vested with the power to create
another commission, These words are
very important.

17 hrs,

Shri Hem Barua: May I know the
time allotted for the general discus-
sion and the time for clause by clause
consideration? Do you propose to
increase the time?

Mr. Deputy-Speaker: We have to
feel that there is some necessity. Then
only it can be considered.

Shri Narayanankutty Menon: May
I know the time for general discus-
sion?

Mr. Deputy-Speaker: We have allot-
ted four hours in all. I think we can
divide it into 3 hours and 1 hour.
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Shri Narayanankuity Memon: That
+will be all right.

Mr. Depaty-Speaker: Is the hon.
Member likely to take long?

Shri Naldurgkar: Yes, 1 will take
more time.
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Mr. Deputy-Spesker: In that case
he might continue tomorrew,

17.02 hre.

The Lok Sabha then sdjourwed U
Eleven of the Clock on Thuraday,
August 18, 1050/Sravana 23, 1881
(Saka).
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MOTION FOR ADJOURN
MENT

The Depuqr Speaker w:thheld
his eonsen! tothe moving
of the following adjourn-
ment molions given notice
of by the members shown
agaiDst them :—

(§) Shortageand Notice by

highpricesof  Shnmau
rice iIn West Renu
Bengal. Chakra-
varty.
(is) Lathicharge Notices by
by the Ceylon Sarvashri
Police on Hem Ba-
Kerala demo- rus and
nstrators with- S. C.
in the preci- Gupta
ncts of the
Indian High
Commussion at
Colombo.
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(1) A copy ofNonﬁution No
$.Q. 1709, dated the 15t Au-
under Section

t, 1959
S8of tDevelopment

s8ofthe
Act, 1957
F) ﬁcowo(lhe.l\.nnullllcpw
( )f the Indian Council ot
i Research

for
the year 1955-56.
A copy of each of the fol-
uiomns Notlf!cltto.nl under
sub-section (6) of ion 3
of the Essential Commo-
diues Act, 1955 :—
(9 G.S.R. No. 837, dated
the 16th July, 1959.

a13c

1977-78

1978
1978-79
1979-80

1980-81
1981
1981-82

1994-9¢
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PAPERS LAID ON THE
TABLE~-contd

(i) G.S.R. No. 874, dated
ased July, 1939.

(i) G.S.R. No. 877 dated

mh July, 1959 con-

{(Move-

m conxml Order,
1959.
(iv) G.5.R. No. 893, dated
the tat August, 1959 mak-
certain further am-
;n&wu toth:kp:ee :}3
Secozd Price

Control
Order, 1959.

(v) G.S.R. No. 925, dated
the 8th August, 19359
mak: certainy further

wht“ to bt!hc Inter-
1 4 ovement
Oonml Order, 1957.

(4) Copy of ll statement con-
tuning reply toa memora-
ndum mfvcd from a Mem-
ber in connection with De-

mands for Grants (Railw ays)
1959-60.
BILL INTRODUCED 1993
The Andhra Pradesh and
Madras (Alteration of Boun-
daries) Bill, 1959,
BILLS PASSED 1995—2098

() Further discussion on the

Bank of Indu (Sabudiary
Ol

Banks) Buli, as reported by

(&%) The Minister of Revenue

and Civil Bx; ture (D1,
znﬁncom )} moved

reported by t}u Jom’go:

mittee be taken inmto com-
sideration. The motion
was adopted. After clause-
by clause conuderation the
ﬂl was passed, as amend-

BILL UNDER CONSIDERA.
TION

‘The Mister of Mines and Oul

(Shn K.D. Malaviya) moved
thatthe Oiland Natural Gas .
Commussion Bull, 1959 be
taken into considerauon.
The discussion was not con-
cluded.

AGENDA FOR THURSDAY,
AUGUST, 13, :939&?4-
VANA 22, 1831 ( )

Further consideration of the

O1l and Nawural Gas Com-
musston Bill and passing of
the Bill and consigerauon of
the Report of Nauonal Coal
Development Corporauon.



